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LOK SABHA
Thursday, 30th August, 1956

The Lok Sabha met at Eleven of the Clock.
[MR. SPEAKER ¢n the Chair]

ORAL ANSWERS TO QUESTIONS

Recognition of Meritorious Work on
Railways

*1534. Shri Jhulan Sinha: Will the
Minister of Railways be pleased to siate:

(a) whether the Railways have begun
to accord special recognition to cases of ex-
?fptional and outstanding Work by payment

honoraria, letters of appreciation and
medals; and

(b) it so, the number of such cases
on each of the regional railways so far ?

The Parliamentary Secretary to the
Minister of Railways and Tnnlnn
(Shri Shahnawaz Khan): (a) We have
always been giving awards etc,, but we are
considering the . introduction of uniform
rules on all Railways.

b) A statement is laid on the Table of
}ge mise. [See Appendix 1X, Annexure
o, 21

Shri Jhulan Sinha: May I know the
total expenditure incurred on all these awards ?

Shri Shahnawaz Khan: I shall
require notice for that; I do not have the
in.fom'mticm with me at present,

Shri Jhulan Sinha: May I enc‘;.lcire
1f the attention of the Government has been
drawn to the awful state of affairs existing on
the NE Railway even though as’ many as
111¢< awards have been given in that Railway ?

Mr. Speaker: Has the hon. Minister
been able to catch the question ?

The Deputy Minister of Railwa
ind Transport (Shri Alagesan): N?,
Sir.

Mr. Speaker: The hon. Member will
kindly speak distinctly and repeat his ques-
tion. .

Shri Jhulan Sinha : How i3 it that
in spite of the iarge number of awards on the
NE Railway numbering 111§ the state of
affairs on that Railway still continues to-be
awfully bad?

EELLLL EETTT TR A p—

1836

Mr, Speaker: In all the Railways in
India?

w Shri Jhulan Sinha: On the NE Rail
ay,

Mr. Speaker: Any Railway?

Shri Alagesan: On the North-Eastern
Railways.

Mr. Speaker: I mistook NE for ‘any’

The Minister of Railways and Trans-
port (Shri Lal Bahadur Shastri): Per-
ps the hon. Member will not deny the fact
that although the position is not very statis-
factory on the North-Eastern Railway, it has
definitely improved during the last one or
tWo years. :

Shri B. S. Murthy: I want to know
besides money presents, whether meritorious
service is also taken into consideration for
higher promotions,

Shri Lal Bahadur Shastri: Yes.
We want to do that, but it sometimes creates
so much dissatisfaction among the staff that
we memily hesitate to do so. although what
the hon, Member has said is on principle quite
correct and should be done.

Shri Shree Narayan Das: May I
know What are the important categories of
work for which the awards have been given
on the North-Eastern Railway?

Shri Shahnawsz Kban: The awards
are given for good work and good Work is of
many types.

ot vgme ey : Jreast ar wredat
w grii¥ze (pleaml) & Ot &
fordt W o Y W & gaTd (gERTT)
fed md & ?

ot s wt 6 TR e w
e (ATadr) ¥ orw A AW g
afem & wmdge dra o o g fw
wgt 9X IET AT I agw Qferard
¥ feft gefife &Y 0w & fa@
sy v §, 99 & fad 3 o qfen
e faar o §
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Shri T. B. Vittal Rao: If any innova-
tiop—mechanical—is found out by anyone in
the 1ailway staff, is he also given an award
under this scheme or does he come under an
scparate scheme?

Shri Shahnawaz Khan: On each Rail-
Way a committee known as the Inventions and
Suggestions Committee has been formed. If
any of the raillway staff make inventions or
make such suggestions which are taken up to
the benefit of the Railways, they are given
due recognition.

Model Public Health Act

*1536. Shri Krishnacharya Joshi: Will
the Minister of Health be pleased to state:

(a) whether State Governments have
sent their opinions on the Report on the
draft Model Public Health Act; and

(b) if 8o, the number of States which
have agreed ?

The Deputy Minister of Health
(Shrimati andrasekhar): (a) Twelve
State Governments have so far sent their com-
ﬁu on the Draft Model Public Health

(b) Ten State Governments are in
g_lenml |xr‘;ement with the Model Public

ealth . The remaining two have offered
noe comments.

Shri Krishnacharya Joshi: May I
know what steps the Government have taken
to expedite the matter, and may I also know
how many States have yet to express their
views on the subject?

Shrimati Chandrasekhar : We have
again sent reminders to the State Governments
to send their replies, that is all that wWe can
do to expedite the matter at present.

Shrimati A. Kale: May we know
what are the main recommendations of the
Model Public Health Act?

Shrimati Chandrasekhar: A copy of
the Model Public Health Act is placed in the
Library. It is a compact thing and I think
it will do good to the Member to go through it
and not hear what I would say.

Shri Krishnacharya Joshl: May I know if
the reorganisation of States is going to affect
the Scheme?

Sln.rl?nti' h wu ‘ch If
necessary it might,; scheme as such but
the comments and other things of the State
Governments may vary if necessary,

Shrimati Tarkeshwari Sinha: May 1
know whether the Government can give us
any idea of the estimated expenditure, if the
scheme of public health is fully implemented
by the State Governments?
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Shrimati Chandrasekhar: Ex-
penditure on what?

Shrimati Tarkeshwari Sinha: On
this model public health scheme if it is fully
implemented.

The Minister of Health (Rajkumari
Amrit Kaur): It is impossible to give the
estimated expenditure at this stage.

Shri Raghavaiah: May [ know
Whether Andhra is one among the ten States
which have sent their opinions on this Act?

Shrimati Chandrasekhar: We have
received no reply from Andhra.

'y wed Wt g

*IYRY. Wo WMWY w4
TR Wl a7 @R ¥ war w6 o

(%) w71 € ey 7 EEE
e AT W gfaaa } a9 daw
AT U HTATUEHATHT & qEaeq §
wrf =i aoe ¥ G @

(w) ofx g, av F =i, = &,

. ?(w) W 9 R FWATEr §Y Y

Tt awr ofoegw it (o
wenrem) ;- (%) ¥ (7). oF T@E @
ges q¢ 7o faar mar § ) [Wfew afefae
g, wwww " %)

o Wequnll : ¥H 99T | qE *FT
o ¢ fe §fw ag =i, T gE-
fadem (wraamTR deqTel) ¥ AT
¥ 7t wh o, wifed 97 o< o aff
far mar | & ag quT W § fe agr
ow w fewigsr (@) & dAfeew
(ForreeiY) w1 avEpE &, W I g AT
frmmmgfrasgan dw § ?

ot awr qfcege st (st o
wgTye wrewt) : oft 7, dfew Wk
gy afer. ... .

Shri B. S. Murthy: The answer may
kindly be given in English.
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Shri Lal Bahadur Shastrl: The hon
Member has enquired whether the de-
mands are being considered on the merits.
1 said. *“Yes”. They arc being considered on

merits.
WMo weawrt : w1 7y 3% § fw
TR Ay v fad goma ifs
Ruaared # ey () ¥ fad
ad, ¥fe ua-ArEy B TE e
Wgfs I smaw s ?

Mr, Speaker: Guards are not included
in the categories referred to here. Station
Masters and Assistant Station Masters are
only mentioned here. Now the hon. Member
wants information about Guards.

Shri T. B. Vittal Rao: Station Masters
arc promoted as Guards.

Mr. Speaker: Verv well. one can be
promoted as Governor General.

Shri B. S. Murthy: May I know
whether the demand for a nise in the tasic
salary of Station Master and Assistant
Station Masters is also being considered
sympathetically ?

Shri Alagesan: The Minister has
already answered that the question is being
considered on merits. As the Minister has
pointed out in his Budget speech, We are now
considering the question of re-distribution
of grades and the Stations Masters’ category is
also a category Which Wwe have taken up and
are examining.

afgat & ford Taw 3wt

*ae. ot g fay ;W
W WAt g TR N Far w6 e
wr ag &9 § fw y gone ofigml & @2
w1 3% Wi @ vy 3 feely
fafewr o ®Y fear § 7

Tow ot afcege st & wv-afa
(oft wrgAwT™ wt) : oft, gt

Shri Bhagwat Jha Azad: How was
the contract given to this firm? May I know
whether any tender was called for the same ?

Shri Shahnawaz Khan: The contract
was given in accordance with the normal
practice prevailing on the Railways. Global
tenders were called.

Shri Raghavaiah: May I know the
name of the company to which this contract
was given ?
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Shri Shahnawaz Khan: It was given
to Messrs. Owen & Dysen Ltd., England.

ot fegram fey - w1 TR WY
e & fe o fs age &
(vfe@) wrd om F §, qo €0 XA F
T ¥ der § & o) iyt
Ao v & 7€ ¢, ot & o8 we
wHew w7 A a7 a7 g% € |

oft ST Wy ;X9 a9 A
AR o g1 § Wi TR O A fga-
g ardr W & § e ogh ot B R
& T FHew @ o fEem Ay,
I & SrRT & FgTeT ™ fagr g e
W Y afadaer—era Y fror-ar sy
T fear o

s cge fig - @@ ¥ ww I
AT ¥ A oW oar ?

it e Wi @ AR | { o
m'@ﬁﬁ? 3R,000 FHradzy
g e e qt, fomr F & 0,00
sftedze & T WA W g% o,
At g, fow w1 T aw A ww
a1, Y feqr mar a1 | oo W
*T qT¥T weeT WY gw v % fagr
WR T ¥ qur warfe wrar ag gwey
g gk W Ewy g ar .
gt e fean, o dAwe (W)
T T W v ¥ fagr @

Shri Chattopadhyaya: May 1 know
whether we have received any assurance from
them that they would keep to the schedule of

delivery ?
Shri Shahnswaz Khan: Yes, Sir.
Shri Raghavaiah: May I know whe-
ther it will be possible. ... ..
Mvr. Speaker: The hon. sMemb ought

not to go on shooting questions unless I call
him.
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Pilots and Engineers

_*1540, Shri Jaipal Singh: Will the Mi-
:n:::::: of Communications be lpluud to

(w) the terms of appointment and absorp-

tion of Pilots and Engineers of the nationalised
sirlines;

(b) the number of Piiots appointed afte
nationalisation; and ppot i

c) th =
cial (Pghme?number of unemployed Commer

The Minister in the Ministry ef
Communications (Shri Raj Bahadur)

(a) I lay on the Table of the Lok Sabha
a statement giving the required information.
1See Appendix IX, Annexure No. 23).

(b) The Indian Airlines Corporation has
ited 84 pilots since nationalisation and

the Air-India International Corporation has
recruited 31 pilots.

. . (c) The number of unemployed Commer-
cial Pilots with current ‘B’ licences as on the
1st July, 1956 is 17,

Shri Jaipal Singh: I find in the
statement no information has been supplied
in regard to the Works Managers, Superinten-
dents, Deputy Engineers and Chief Engineers
as they exist in the Air-India International. I
have been given information only for the I.A.C.
and not for the Air-India Internationa:.. May

I know whether Government wiil suppty that
information also?

_Shri Raj Bahadur: Information abou®
engineers on the Air-India Internationai is
also contained in the statement. If it is not
there, I will supply it. I think it is there on
page 5.

Shri Jaipal Singh rose—

Mr. Speaker: The hon. Member will
read it and put the question.

Shri Chattopadhyaya: What is the
definifion of a month for the pilots? How
many flying hours constitute a month for them ?
Are these pilots paid at extra rates when the
hours of work are increased ? If so, at what
rate are they paid?

Shri Raj Bahadur: The maximum
Number of hours which a pilot can fly in a
month is 100; he can not fly beyond that.
I will not be able to say it off hand, but it
does not exceed 100 hours.

Shri Jaipal Singh: I have read page
5 of the statement; the information I asked for
is missing. But the hon. Minister has pro-
mised to supply the information. At page f,
there is referece only to Grade I, Grade 1I
and Grade 1[I Engineers. There is no re-
ference whatever to the Chief Engineer, the
Deputy Engineer etc.
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Shri Ra, I will supply the

rest of the | o

ormation.
Shri Jaipal Singh: I find that Air-

India International pilots have t
periodical technical er mur:e:ndgg;

are the Pilots of the I.A.C. not subjected to th
same technical refresher courses ; o e

Shri Raj Bahadur: So far as I know

under the rules, all pilot
checkup, . sefre X o pilots have to undergo

coruses,
Shri Chattopadh t M i
has not been fully ana?w.e,r:d Iyw:lxrtee:initn:

know.the rates they are paid for extra flying

Shri Raj Bahadur: It s all given ia

the statement—the rates, salaries, emoulments’
allowances etc.

Shri G.S. Singh: In answer to part
(c) of the question, the hon. Minister said that
there are 17 Commercial Pilots with current
‘B’ licences who are unemployed. May I
know whether Government has any scheme
whereby these ‘unemploed pilots are given
facilities for flying, so as to enable them to
keep their licences current ?

Shri Raj Bahadur: It is our carnest
endeavour to employ these unemployed pilots
as best as we can.  As I have already said in
reply to part (b) of the question, 84 pilots
in the case of the Indian Airlines Corporation
& 31 in the case ofAir-India International have
been freshly recruited, So far as the question
of keeping their licences alive is concerned,
it is left to the pilots.

Shri Jaipal Singh: May I know
whether there is any co-ordination between
the management of the Air-India International
and the management of the Indian Airlines
Corporation about ensuring that the inflow
of fresh recruitment in the Air-India Interna-
tional may come from suitable candidates from
the Indian Airlines Corporation also ?

The Minister of Communications
(Shri Jaglivan Ram): As a matter of fact,
most of the recruitment for the Air-India
International is from among the pilots of the
1A There is the fullest co-ordination
between the two. The Chairman of the two
Corporations periodically meet and discuss
and try to solve the difficulty as regards the
shortage of Commanders in the Air-India
International.

Shrimati Renu Chakravartty: Is it
a fact that certain South-East Asian countries
have requested us to send some experts, pilots
etc. and if so, whether any of those wo are yet
to find employment have been recommended
by Government for jobs outside?

Shri Raj Bahadur: We have given
some assistance in that regard to one or two
countries, particularly Indonesia. But this
does not arise out of this question,
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. ShriJaipal t Further to the ques-
tion of the hon. Member from Bharatpur-
Sawai Madhopur to which, I think, a very
unsatisfactory answer ‘was given, in view of
the fact that Commercial Pilots are liable to be
conscripted in a national emergency—and
natonal emergency means that the men that
we have should be readily available for emer-
gency at any time—may I know why Govern-
ment are fighting shy of enabling these pilots,
may be there arc 17 of them or more, being
permanently available to Government, be-
cu_l.lse?Wc do not know when an emergency will
arse

Shri Jagjivan Ram: Perhaps as the hon.
Member is aware, our scheme is to absorb for
employment in the ILA.C. and the A.LI all
the pilots with current ‘B’ licences. But
before they are absorbed, they will have to
undergo a training for Dakota Endorsement.
I presume the hon. Member is aware that we
are training pilots with current ‘B’ licences for
Dakota Endorsement at Allahabad. As a
result of that, we have been able to train a
large number of them and absorb them. I
am sure within the next 6 to 8 months, all
the remainig pilots with current ‘B’ licences
will be given Daksota Endorsement and
absorbed in the I.A.C. I would like to mention
one point here. The consideration which the
hon. Member has urged applies more to &
mateur pilots than to Commercial Pilots.
would urge that the hon. Member should bear
that in mind.

Damage on g'g:::mt of C:-relmu in

*y541. Shri N. B. Chowdhury :
Will the Minister of Food and Agri-
culture be pleased to state :

(a) the total amount of relief given
by the Union Government to Midnapur
and 24 Parganas District in West Bengal
the during the recent cyclones ;

(b) the nature of relief given; and

(c) the total amount asked for by
th: West Bengal Government?

The Minister of Food and Agricul-
ture (Shri A. P, Jain. () Nil

(b) Does not arise.

c) The West Bengal Government have
not So) far made any request for financial
assistance.

With your permission, Sir, I may add
that the West Bengal Government has full
authority to s, money on works of

roved relief and it can afterwards send

e Bill to the Central Government which
will reimburse the West Bengal Govern-
ment to the extent of o per cent or 75 per
cent as the case may be.

30 AUGUST 1956

Oral Answers 1844

t In spite of
the Central Government ‘ge!rms 52‘ or 7§
per cent of the iture, the relief ac-
tually given is far short of the actual needs.
May I know whether the Government of
India have issued any instructions to the
State Government as to the quantum of
relief to be given under pnrdc\au circum-
stadces  or can the State Government give
relief according to their own standards ?

Shri A, P. Jain : The Government of
India  have issued general instructions
giving the items on which expenditure can
be incurred. It has also laid down the
quantum of assistance from the Centre ;
but, as to what c:tent relief is necessary in
a particular case depends on the j ment
of the State Government. Judge

Shri N, B. Chowdhury : May I know
whether in additon to the general scheme of
Central assistance, whether the Central
Government have offered any special assis-
tance to West Bengal in view of the cyclones ?

Shri A. P. Jain : The general scheme
is & very comprehensive scheme. It covers
a very large number of items and the assis-
tance given by the Government of India is
on a generous scale, Besides that, I sent
Rs. 15,000 to the West Bengal Government
from the People’s Famine Relief Trust and
the Prime Minister sent Rs. 1 lakh from his
relief fund.

Indo-Pak Rail Traflic
‘3 Sardar Akarpuri : Wil
the M’n‘i&uer of Rallways bec pleased

to state :

(a) the financial arrangements in res.
pect of the traffic on the rail routes between
Pakistan and Indis ;

(b) whether Pakistan has discharged
all its financial liabilities in respect of this
traffic ;

(c) whether it is intended to open the
Hindumalkote route for passenger and
goods traffic ; and

(d) if so, when?

The Deputy Minister of Rallwa
and Transport. (Shri Alagesan): (a)
and (b). A statement is laid on the Table
of the Lok Sabha [See Appendix IX, Annex-
ure No. 24].

(c) and (d). No such proposal is under
consideration at present,

Shri Bhagwat Jha Axad : May I know
what is the financial liability mentioned in
the statemct yet to be realised ?
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Shri Alagesan : There are claims and
counter-claims that have been pending for a
long time. So I am unable to give the exact
figure,

Shri Bhagwat Jha Aszad: Has any
assurance been given by the Pakistan Gov-
ernment regarding its payment within

reasonable time ?

Shri Alagesan: The main difficulty

in this connection has arisen because of

the devaluation of the rupee. When we
devalued our rupee, Pakistan did not devalue
its rupec. As a result there was very much
inflation in the claims made by Pakistan
which we are got prepared to accept. These
things are still under consideration and
negotiation.
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Mr. Speaker : Lect it be enquired into.

Shri Ramachandra Reddi: May I know
whether any special privileges and special
consideration have been shown to the States
rdilway officers over the head of the ex-
Government railway servants, affecting the
lx_mel?'s interests in the matter of promo-
tion

- Shri Shahnawaz Khan : No special
xrmlem have been given to any category.

t the time of regrouping six seniority com-
mittees Were appointed, one for each railway,
and they were asked to report on the most
equitable method of adjusting seniori
and they consulted the Federation of
India Railwaymen. With their consent
instructions were issued to the General
Managers of our railways. That is the
position,

Shri Ramchandra Reddi : May I
know whether the recommendations of that
board have been adhered to or whether
Government took their own decision over the
recommendations of the board ?

Shri Shahnawaz Khan : In order to
bring the situation on a uniform basis on
our railways, the Railway Board issued similar
instructions to all the railways and those

.instructions are being followed. After the

issue of the instructions, certain anomalies
were reported by some railways. In such
cases, the Genera: Managers were authorised
by the Railway Board to take steps in order to
eliminate those anomalies and they have done

$0.

Shri Ramachandra Reddi : My ques-
tion was a very direct one. I want to know
whether the recommendations of that special
committee have been adhered to by the
Government or whether Government came
to their own decision over the head of the
recommendations of the committee.

The Deputy Minister of Rallways
and Transport (Shri Alagesan) : Perhaps
the hon. Member has got a different thing
in mind. With reference to the fixation
of seniority of officers, a certain
committee' went into the question. It con-
sisted of the Member of the Board concerned
with staff matters, the Home Secretary etc.
Then certain modifications were made,
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Shri Ramachandra Reddl : May I
know whether ¢x-Government railway ser-
vants_have made further representations to
the Government and whether those repre-
sentations have been disposed of and, if so,
in what way?

The Minister of Railways and Trans~
port (Shri Lal Bahadur ‘Shastri) : Cer-
tain representations were made some time
back. But since we have taken the final
decision, we have not received any
representation.

Family Planning

*1544." Shri Gidwani : Will the
Minister of Health be pleased to state :

(a) the progress and programme evol-
ved by Family Planning Grants Committee ;

(b) the new centres proposed to be
opened for family planning, State-wise;

c) the steps taken and proposed to
be u&m to train medical men and others in
this branch;

(d) the steps or schemes for manu-
facturing contraceptives; and

(e) the impressions of her recent tour
to U.S.A. and Japan with particular reference
{o ;he tackling of the population prob-
em

The Depnty Minister of Health
(Shrimati Chandrasekhar) : (a) A state-
ment giving the required information is laid
on the Table of the Lok Sabha. [See Ap-
pendix IX, Annexure No. 25].

(b) It is proposed to open 2000 family
Planning s in rural areas and 500 in
urban areas during the Second Five-Year
Plan, The State-wise distribution of these
Centres has not yet been decided.

() The setting-up of an All India
Training Centre for imparting training to
social workers, doctors, health visitors and
nurses etc. has been approved. Necessary

are being taken to establish this Centre
at Bombay at an early date. As an interim
measure, short term courses are being ar-
ranged in different places under a special
officer appointed for this purpose. A 3-week
training course was arranged at Delhi from
6-7-1956 where 32 candidates were given
training.

(d) No scheme for the manufacture of
mechanical contraceptives is under the con-
sideration of the Government of India.

(¢) There is no population problem
in the U.S.A.

In Japan it is acute and the Government
of that country are tackling it in various
ways.,

Shri Gidwani : After the Health Minis-

ter's return from Tokyo it was stated that
Japan was making very encouraging progress
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with the family planning movement and
their schemes were successful., May 1 know
what the position is?

The Minister of Health (Rajkumari
Amrit Kaur) : I was able to visit some of
the centres in particular in the rural areas.
They have been carrying on this work for the
last cight years and they certainly have
achieved success inasmuch as they have made
the people family-planning conscious and no
one wants to have more than three children
at the most. Those were the answers given
to me, They have been planning in various
ways and they have legalised abortion. That
is the first step they took. They are now
regretting that step and are resorting to
mechanical and chemical contraceptives and
health education including the rhythm
method as well as cheap chemical contra-
ceptives.

Shri Gidwani : May I know whether
any wing for the evaluation of con ves
has been set up in the Indian Research Centre
and some researches have been initiated and
if so, what is the result?

Rajkumari Amrit Kaur : It is too
early to give any results.  But what they
have put up is now being tested,

Shri Bansal : May 1 know whether
like Japan which has provided facilities in
some of their clinics for voluntary sterilisa-
tion of those persons who want to get them-
selves sterilised, the Government of India are
also making that as a part of their family
planning scheme ?

Mr, t Are we going into the
details of methods, mechanical or che-
mical or just sterilisation? I do not know
where we will end if we do that. I request
the hon. Minister to issue a small pamphlet
for the benefit of the Members of Parliament.
I agree that it is an important matter. But
8o far as any technical subject is concerned
all that we can ask is whether sufficient pro-
vision is made. When we discuss about
hospital do we go into whether this mixture
is there or that mixture is there? We do not
go into further details. Under these cir-
cumstances, we need not go into whether it
is mechanical, chemical or sterilisation,
I will proceed to the next question.

Shri Raghavaish : On a point of in-
formation.......

Mr. Speaker : No more supplemen-
taries.

Shri Chattopadhyaya : The last ques-
tion is only a misconception of the ques-
tion..........: .

Shri Bansal : It is a question of great
importance.
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Mr. Speaker 1 The policy has already
been decided and implemented and that is
why they are going to open these thousand
and odd centres here for the purpose
giving relief to those who need it.

Kandla Port

*1545. Shri Gidwani : Will the Minis-
ter of Transport be pleased to state:

(a) whether it is a fact that the plans
for constructing two more berths at
Port have been submitted to the Govern-
ment of India; and

(b) if so, whether Government have
sanctioned the Scheme?

The Deputy Minister of Rallways
and Transport (Shri Alagesan) : (a) Yes.

. (b) The matter is under considera-
tion.

Shri Gidwani : When will the matter
be decided ?

Shri Alagesan : It would be decided
soon,

Shri Gidwani : Are the Government
aware that the block-pilling machine will
remain idle and will be dismantled which
will result in loss to the Government?

Shri Alagesan : That is one of the
considerations why they want to undertake
the construction of two berths now. The
present contractors have the necessary ma-
chinery for the work. Ifthey are dismantled
and taken away, the cost of that operation is
bound to go up.

Shri B. S. Murthy : May I know if
these berths will be functioning for ocean-
going steamers ?

Shri Alagesan : Yes.

Shri Velayudhan : May I know whe-
ther this port was given top priority by the
Government with a view to have a single
great port for Maha Gujerat ?

Shri Alagesan : I could not follow.
Shri Velayudhan : 1 want an answer,

Mr. Speaker : But, I must understand
the question,

Shri Velayuudban: I want to know
whether the progress made by this Kandla
port is not very slow, It was earlier given
top priority with a view to have a big
for Gujerat as mentioned by the late
Sardar Patel.

Mr. Speaker : What is the question ?

Shri Velayudhan : The progress is
slow,

Shri Alagesan : The question of Maha
Gujerat does not come in,
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. Mr. Speaker : It has been unnecessarily
linked with that. The hon. Member wants
tc;d know whether the speed has been slacke-
ned.

Shri Alagesan : The work has been
progressing very satisfactorily, Two of
the four berths arc likely to be opened in
October.

Shri Bhagwat Zha Azad : If the
scheme as sanctioned is finalised, what would
be the financial implication ?

., Shri Alagesan : There is an abstract
estimate of Rs. 330 lakhs. That is under
consideration,
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Shipping

b | Shri Matthen : Will the Minis-
ter of iﬁ!-

rt be pleased to lay a state-
ment on the !;!able showjng :

(a) the total tonnage of cargo carried by
Indian sailing vessels during 1951-52, 1952-53
1953-54 and 1954-55 ;

(b) the total tonnage of cargo carried in
foreign vessels during the same period;

(c) the total freight paid by Indian to
foreign ships for the carriage of Indian cargo;
and

(d) the efforts made by Government
to increase the carriage of cargo from India
in Indian ships ? *

The Deputy Minister of Rallways
and Transport (Shri Alm n) ¢ (1) to
(d). A statement is laid on the Table of the
Lok Sabha, [See Appendix IX, Annexure
No, 26 ].

Shri Matthen : In the statement, it is
said aboutr foreign sailing vessels., The
question is, what is the total tonnage of cargo
carried in foreign vessels during the same
period. I do not know what justification there is
for referring to sailing vessels. Will tl}e
Government please say what is the approxi-
mate freight paid? during these five years?

Shri Alagesan : That is one of the
uestions : total freight paid by India to
oreign ships. That information is not
available. at is found in the statement.
I do not have the information.

Shri Matthen : May I know the
approximate amount ?

Shri Alagesan : I may give an indica-
tion that India at present is able to carry
only five to six percent of her overseas trade
in her own vessels. The rest are carried by
ships belonging to other countries.

Shri Matthen : The world tonnage
now stands about 100 million tons, that is
50 per cent, of the pre-war tonnage. In-
dia’s tonnage is 05 per cent. Will the hon-
Minister make all-out efforts to acquire more
ships so that we may carry our own steel
ete, ?

Mr. Speaker : These are all suggestions
or action,

Shrimati Renu Chakravartty : The
hon. Deputy Minister said that he does not
know what is the total freight paid by India
to the foreign ships. On what basis has
target in the Second Five-Year Plan regarding
shipping been fixed : on the basis of the
financial implication of how much forei
exchange we will be saving or only from the
rechnical aspect ?

Shri Alagesan : Our object is to carry
at least 5o per cent of India’s trade in our
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ships and we are progressing towards that.
We have not essed far. The efforts
made during the First Plan period are before
the House. What we hope during the Second
Plan period is that we should carry at-
least 10 to 12 per cent. of our overseas trade,
Provision has been made for that, subject
to financial considerations.

Shrimati] Renu Chakravartty : My
uestion was what was the besis. We know
the targets,

_Mr. Speaker : This was a different
basis : not foreign exchange or freight, The
hor. Minister says 50 cent. not any other
batis. That is what [ urderstand from the
hon, Minister,

Shri Raghavaiah : May I know whe-
ther the information given in big business
journals like ‘Capiral’ and ‘Commerce’ that
the Government of India has been paying
Rs. 70 to 90 crores per year during
the last five years to the foreign companies
on freight charges is correct, and may I
also know whether we are going to be self-
sufficient so far as shipping is concerned in
another two or three Five-Year Plans ?

Shri Alagesan : I have not seen that
particular magazine. The estimate that has
been given there may be approximately
correct. We are s diq_% huge amounts on
our shipping freights, ¢y certainly go to
foreign countries,

Mr. Speaker 1 The hon. Member asked
whether we will be building up the so per
cent. in two or three Plans?

Shri Alagesan : Our target is already
2 million tons. By the end of the Second
Plan, we will have ¢ lakh tons. By the end of

the third Plan, we propose to have 2 million
tons,

Shri Raghsvaiah : May I know whe-
ther the Government is aware that our total
demand will increase in shipping space as a
result of development in our country and
whether the Government has taken into con-
siderstion this  developmental work in
estimates about shipping

Shri Alagesan : Of course, that js
taken into consideration,

Mr. Speaker : Whatever suggests to
the hon. Member must also suggest itself to
the Government.

Shri Matthen : Is my information
correct that during tke first Plan pericd
Government was able to add only two ships.
of 14,433 tons to their shipping : Govern-
ment, not in the private sedtor ?

Shri Alagesan : I do not think that
information is correct. We wanted to take
the tonnage to 6 lakh tons, We have almest
succeeded in it, We had 480,co0 tons at the
end of the First Five-Year Plan. There
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were orders pending. We would be getting
the rest of the tonnage in the course of this
year., We have almost reached the target.

Mr. Speaker : Next question,
si Shri Matthen : One more question
Sir. -

Mr. Speaker : The hon. Member has
been given sufficient opportunities to put
supplementary questions.

Barbolganj-Baharaich Line

*1558, Shri Sinhasan Singh : Will
the Minister of Railways be pleased to refer
to his statement in Budget speech that survey
for construction of Railway line from Barbol-
ganj (in Gorakhpur District) to Baharaich
will be made and state whether and if so,
when the survey work will begin?

The Parliamentary Secretary to the
Minister of Railway and Transport
.(Shri Shahnawaz Khan) : No such state-
ment was made in the Budget speech, The
proposal, has, however, been noted and will
be considered if and when more funds be-
.come available for the conatruction of new
lines during the Plan period.
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Mr. Speaker : The hon. Member is
referring to another speech.

Shri Sinhasan Singh : He has said
no reference was made in the Budget speech,

Mr. Speaker : Then where is the re-
ference ?

Shri Sinhasan Singh : While replying
to the debate he said so.

Mr. Speaker : That is all right.
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Cargo

. *1559. Shri Matthen : Will the Min-
ister of Transport be pleased to state :

(a) the quantity of cargo in dead weight
tons imported on account of the Government
of India and the different States and by the
Companies and Corporations under the State
and Central Governments during 1950-51
and the total amount of frejight paid ?or tine
cargo thus imported;

(b) the quantity of cargo carried by ships
chartered by Indians in the coastal trade of
India during 1950—>55 and the freight earned
thereon , compared with the charter hire paid
by Indians for the charter,; and

(c) the tonnage owned by India at the
beginning and at the end of the First Five-
Year Plan ?

‘The Deputy Minister of Railways and
Transport (Shri Alagesan) : (a) Statistics
are available in respect of cargoimported or ex-

under the ownership andfor control of
the Central and State Governments during
the years 1951 and 1952 only. A statement
giving this information is laid on the Table
of the Lok Sabha. [See Appendix IX, An-
nexure No. 27]. Similar information in re-
gard to subsequent years is being collected.

(b) A statement is laid on the Table of
;I;e I..ol]: Sabha, [See Appendix IX, Annexure
0. 27].

(€) 3,
pectively.

,000 GRT and 4,80,000 GRT res-
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Shri Matthen : In view of the increase
in coastal trade, is it the policy of Government
to encourage the chartering of vessels for
coastal ?

Shri Alagesan : Chartering has been
been permitted under certain conditions to the
coastal shipping compaines.

Shri Chattopadhyaya : May I know

whether we are dgoing to have yet another

shipping yard during the Second Plan
period in order to increase tonnage ?

Shrli Alagesan : The other day the
minister for Production answered this ques-
tion and said that he is considering this ques-
tion.

Shri Raghavaiah : May I know whe-
ther we are paying a greater portion, that is
70 to Bo per cent of the freight charges to the
United Kingdom only?

Mr, §; 1 The question deals with
qlllmntity of cargo. Freight is not there at
all,

Shri Alagesan : I do not have the figure’

Mr. Speaker : The hon. Minister has
not got the details, the break-up of the Rs,
9o crores or so that is spent on freight.

Shri Raghavaiah : My question is very
simple. Of the total freight charges that we
are paying in our import-export trade, may I
know whether the major amount is being given
to the United Kingdom?

Shri Alagesan : May be.
Mr. 8 3 He wanted to know at
first if it was 70 to 80 per cent.

Shri Velayudhan: In view of the short-
tage in shipping facilities, is there any pro-
gsal with the Government to lease out ships
fpr?:m countries with which they are available
or our foreign and coastal trade?

Shri Alagesan : We have no informa-
tion as to who is prepared to lease out ships.
Of course, the overseas and coastal shipping
companies, when the market conditions are
favourable, charter other ships for their pur-
poses.

Shri B. S. Murthy : May I know whe-
ther besides the United Kingdom any other
country is coming forward to give us shipping
facilities at a lower rate ?

Shri Alagesan : I could not follow the
hon. Member, What does he mean by ship-
ping facilities at a lower rate?

Mr. Speaker : Countries that charge
lower freight rates in comparison with rates
charged by other countries in the world.

Shri Alagesan : If that is the hon.
Member’s question, the rates are fixed by
conferences and they wniformly apply to the
respective routes,
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Salumber (Telegraph Facility)

*1560. Shri Balwant Sinha Mehta !
will e Minister of Communications
be pleased to state :

(a) whether it is a fact that Salum-
ber is a sub-divisional headquarter hav-
ing no telegraph and telephone facilities;

(b) whether Government propose to
expedite the work of providing such faci
ities there ; and

(c) if so, when they are expected to be™
completed and come into operation ?

The Minister in the ministry of Com-
munications (Shri Raj Bahadur) : (a) Yes.

(b) and (c). Proposals for providing
telegraph and telephone facilities at Salumber
ere under examination.

Shri Balwant Sinhs Mehta : When
was this proposal made and how long has this

been pending ?

Shri Raj Bahadur : We "are informed
salumber has been declared as sub-divisional
headquarters as late as guly 1956. Before
that 1t was a Tehsil headquarter only. So,
the question of provision of a telephone office
or public call office did not arise before. We
are now examining and shall try to give the
facility as early as possible.

P. & T. Bullding Construction

*1561. Shri S. C. Samanta : Will the
Minister of Communications be pleased
to refer to the speech delivered by the Blz:ty
Minister of Communications in the se
on 11th March, 1955 on the Resolution for
the Separation of P. & T. Finance and state:

(a) which of the various processes and
procedural stages as rds building cons-
truction in the Posts Telegraphs rt-
ment have been cut down ;
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(b) how many office and accommo-
daton buildings have been constructed up-
to-date since the 11th March, 1955;

(c) how many of them were built by
the Department and how many by the C.P.
W.D. ; and

_ (d) up to how much amount the Divi-

sional Engineers and Departmental officers
have been delegated powers of sanction for
building purposes ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) to (d). A statement is laid on the Table

the Lok Sabha, [See Appendix IX, An-
nexure No. 28].

Shri S. C. Samanta : In reply to part
(b) of the question the hon. Minister says
887 units of quarters were constructed duri.nY
the period 1-4-1955 to 31--3-1956. May
hé%w what was the target for the year 1955-
5

Shri Raj) Bahadur : I will require
notice for that.

Shri S, C. Samanta : With the appoint-
ment of an additional Chief Engineer and a
high level committee, may I know how the
work is being proceeded with?

Shri Raj Bahadur : This was done
because it will provide for better control.
As a matter of fact, the unit in the C.P.W.D.
under the additional Chief Engineer will be
responsible now for the progress of the work,
and there will be only one person who will
be responsible for that. It provides for a
:&eﬁﬁc unit in the C.P.W.D. for P. & T. it-

Shri S, C. Samanta : The hon. Minis-
ter says in the statement that practicglly the
entire construction work in 1955-36 was
done by the C.P.W.D. I deduce that
no departmental work was done? If some-
thing was done, how much was it?

Shri Raj Bahadur : The power to
construct on a  departmental basis is
for very small works, and the major works
like construction of guarters and buildings for
post offices and other postal and Telegraph
buildings are all done through the agency of
the C.P.W.D. That is why the answer is
like that.

Payment of Wages Act

*1563. Shri K. P. Tripathi : Will the
Minister of Labour be pleased to state :

(a) whether as reported in the
“Indian Worker” of the 23rd July, 1956
the Bombay High Court in a full Bench deci-
sion has decided that the Payment of Wages
Act dees not apply to Railways; and
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(b) if so, the steps Government pro-
pose to take to restore protection to railway
workers ?

The Deputy Minister of Labour
(Shri Abid All) : (a) and (b). The judge-
ment in the particular case does not imply that
the Payment of Wages Act as such does not
apply to Railway Employees.

Shri K. P, Tripathi : May I know if it
is a fact that the effect of the judgement will
be that Railway workers will not get the bene-
fit of the Payment of Wages Act, and if so,
whether Government want to take any step
n the matter ?

Shri Abid Al : The applicability of the
Payment of Wages Act to employees remains
in tact. The judgement does not change the
position becausc this particular judgement
relates to an employee who was suspended
and during the suspension period he was paid
subsistence allowance. For that period he
was governed by the service conditions of the
railway organisation and not by the Payment
of Wages Act. Therefore, the position is
not changed.

Shri T. B. Vittal Rao : At what stage
is the proposal to introduce an amending Bill
in respect of the Payment of Wages Act
because we were given an assurance some Six
or seven months ago?

Shri Abid Ali : Sufficiently advanced
stage.

Shri Nambiar : May I know whether
the Government are aware that there was a
decision of the Bombay High Court saying
that cuts in increment ghould not be allowed
under the Payment of Wages Act? If so
what steps has the Government taken?

Mr. Speaker : Are we going gencrally
into the Payment of Wages Act or in so far as
it applies to the railways? The question is :
“whether as reported in the Indian Worker of
the 23rd July, 1956 the Bombay High Court
in a full Bench decision has decided that the
Payment of Wages Act does not apply to
Railways;

(b) if so, the steps Government propose
to take to restore protection to railway work-
ers?”’

Does this question concern only the rail-
ways, or is it a general question ?

Shri Nambiar : It relates to the rail_
ways ?

Shri Abid All : For other cases, we are
considering the bringing in of some amend
ments, when the amending Bill will be intro-
duced here.
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Compensatory Allowance to P, & T.
Employees

_ *1564. Shri Hem Raj: Will the Min-
::t.:r of Communications be pleased 10
state

(a) whether any decision has been taken
for the payment of compensatory allowance
to the Post and Telegraph Employees at
Paprola and Baijnath; and

(b) If so, what ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) and (b). Compensatory allowance is grant-
ed at hill stations declared as such by Statc

. Government because of expensiveness of
living. ‘Pagrol:n and Baijnath are not in-
cluded in the list in question. State Govern-
ment have been requested to indicate whether
;pue two places justify being brought on the

ist.

st gw W qedET SR o,
ot f stz W TR § T
faar amear §, § Tom T K A
AT wTH A F & 1 W A
TR QEY gl ot o ¥R aw
o wHATE B SRR e
] ¥ A F agerwr w0 7

st T WY : gW A o -
W § qur & fF W ag I wml W
IF S F Faw Wt 8, Py 7
uae famar 8 | 99w A W
9T Ia% garfes s fear am@m

Wage Boards

* 1566, Shri T. B, Vittal Rao. Will
the Minister of Labour be pleased to
state ;

(a) the industry or industries where
action has been initiated for the collection
of data with a view to determine the cons-
titution of ‘““Wage-Boards” later ; and

(b) the period likely to be taken to
finalise the collection of data?

The Deputy Minister of Labour
(Shri Abid Al): (2) and (b). The State

rnments concerned are being consult-
ed as to the industries for which Wage
Boards should be constituted and the au-
thorities concerned have been instructed
et up arrangements for collecting data
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for various industries some of which may be

selected for the setting up of Wi Bonyrds

I regret, at present, it is not possi;ﬁ for me

to give an estimate of the period likely to be
in finalizing the collection of d{tl.

Shri T. B. Vittal Rao: May I know
the industry or industries for which these
statistics are being collected at the moment.

~ Shri Abid Ali: Some of the indus-
tries which have been included in the pro
vident fund scheme.

Shri T. B. Vittal Rao: May I know
whether the wage boards that are going to
be constituted wil be constituted simul-
tancously for all the industries, or as soon
as the collection of data is completed ?

. Shri Abid Ali : The collection_of data
will continue, and when it is sufficiently
'dmded , the wage boards will be cons=
tituted.

Shri K. P. Tripathi: Ma
whether the wage boards will be
constituted  will incl{.ude btel;:le m'fgr which
separate provisions have e, apart
from the provident fund created by the Act
of the Government of India?

I know

Shri Abid Ali: Likely.

Shri Velayudhan: May [ know
whether the employers are showing delay in
giving out the details regarding the data that
Government will have to collect, and if so,
whether this is responsible for the delay
in the constitution of these wage boards,
and if so, what action Government intend
to take in this matter to quicken the pace of
collection of data?

Shri Abid Ali: I fail to understand
from where the hon. Member has got this
information. The study itself has not yet
started. Where is the question of not giving
information ?

Mr, Speaker: The Minister did not
say that tE:rr.- was delay. What is the
meaning of just gathering a question from
some slip and putting it ?

Shri Velayudhan : He said that the
coliection of data will be delayed.

Mr. Speaker : Why should the hon.
Member just rush off from that to the ques-
tion ?that the employers are not giving the
data

Shri Velayudhan: Of course, the
dsta wiil have to be collected  through
them.

Mr, Speaker : So, the hon. Membe
does not study itin sdvance. He picks up
some answer here, and from that draws a
conclusion and then puts a question.
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Shri Velayudhan : On a point of in-
ac:Immo& The mgelbqards will have to

with question relating to wages, gra-
tuity and so on. So, all these data have to
be obtained.

Mr. Speaker: Any Iauesu'on can be
in a general form. Hon, Members will see
that there are as many as 53 questions in
today's list of starred questions ?

Shri Abid Ali : May I read out what
1 had stated ?

Mr. Speaker : He need not read.

What I am submitting for the consi-
deration of the House is this. Hon. Mem-
bers take pains and then submit questions,
There are quite a number of them on the list,
waiting to be called. In between, some
other hon. Members who have not tabled
questions catch hold of those questions and
go on putting supplementary after supple-
mentary, not allowing those hon. Members,
who have put in some labour and taken some
pains, to reach their questions altogether.

1 ask hon. Members to judge whether
I ought not to curtail the supplementary
questions and allow the other questions also
to be put, with one or two supplementaries
here and there. That is what I am going to

propose.
Now, next question.

Shri Vgllnazudhn t Wealso study these

vuestions, then only t questions.
Otherwise, what is the use oF“pntt?ng ques-
tions on the list ?

Mr. sEz;kers Preference must be given
0o those Members who table ques-
tions.

Shri Ragavalah : When a question is
tabled, it becomes the property of the House
and every Member studies itand isin posses-
sion of it.

"o W A s
*IxEo. st go Wo wifwmr
w1 AW WA 9% aaTR A gy w3

(F) T HTHITHT S ATRFEA
wfafe @ v fawmfor # v wmefea
foar oy § 5 ww fasg & oiw #Y
arit wfgd e smer e & Wi
wif @i Wit Fogl & w39 § W
T el ¥ Ay [ AR R g

(w) afzer, @ w1 @ waw &

oW T W wET ¥ o awr §;
L 158
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Shri Ramachandra Reddi : May
I know the total cost involved in these cons-
tructions, and whether any of these buil-
dings are fully or partly occupied, and whether

any transport arrangements arc being made
from the quarters to the mines?

Shri Abid AN : In which area?

Shri Ramachandra Reddi : In genera;
from the quarters to the mines.

Shri Abid Al : I have already stated
in the main answer that the Houses will
be constructed as far as ssible nearest
the work-site. Then, the question of
transport would not arise.

Mo W wﬁqm{wm#
gl & g s ad § afeT s
ARG I RARE T
7 ¥ wg ow & fod wik aw afaw
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¥ wwey faar o @y § ofe & s
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Shri P. C. Bose : Is it not a fact
that the l_abourcra‘frefer to remain at Bhali,
although it is a little away from the collieries,
but they want transport facilities.

Shri Abid Al : That is e:uctlz what
I have been replying to. It is because
of this difficulty that the employers have
been informed that they need not pay
Rs. 6 of rent, if they arrange for the transport
of the workers.

Loans for House-building

*1568. Dr. Ram Subhag Singh :
Will the Minister of Railways be
10 state :

(s) whether Government have revived
the scheme, discontinuéd in 1937, to ad-
lm house-building loans to railway emp-
oyees ;

(b) if so, whether all railwaymen will
be covered by this scheme ; and

(c) the maximum amount which may be
advanced as loan under this scheme to a
railway employee?

The Deputy Minister of Railways
(Shri Alagesan) : (a) yes.

(b) and (c). A swtement is laid on the
Table of the House [See Appendix IX, an-
nexure No. 29].

Dr. Ram Subbag Singh : From th®
statement | find that applications for the
will be enter-

grant of house-buildmf'
tined only from railway employees who
are having a plot of land. 7 1 know
why this discrimination js made in favour
of persons who are having land?
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Shri M.ﬁ'“ ¢+ One conditon 1s
that they should be permanent. Another
18 that they should be in possession of a
plot of land, so that the construction of the
house is facilitated, Then, advance is gi-
veq for the purpose of extending the houses
that the employeces may happen to own.

Dr. Ram Su Singh : May I
know why the cases of persons not having
land are not considered ?

Shri : We can expand the
Scheme. This was discontinued In 1937.
Now, this has again been brought into force.
Provided funds are available, we can consi~
der further relaxation.

WRITTEN ANSWERS TO QUESTIONS
Over-crowding in Railways

*1533. Shri Dabhi : Will the Minister
of ways be pleased to state:

(a) whether it is a fact that on 2oth
May, 1956 two passengers trave in an-
excessively over-crowded train fell down
therefrom at Adas Station (Western Rail-
way) and died;

(b) if so, whether these passengers
were clinging to the doers of the e
in which they were travelling;

c) the reasons why they were not stop-

travelling by clinging to the doors:
of the carriage;

man sengers in that

uﬁn(mh:rﬁrllm 0{1 pﬂ:: footboards and
mthemhafaqinselmdbychmto-
the doors of the carriages; and

the steps Government have since
mken(e)to put mmend to the above state of
affairs ?

The Parliamentary Secretary te
Minister of Railways and Trans
?‘ﬁ‘m Shahnawaz Khan) : (8) m!g):
Yes.

Passengers found travelling on foot-
bo.éﬁ)w'z dul;g warned. It is, however,
not practicable to prevent such travel alto-
gether during the entire run of train.

d) Some pas ers were travelling on
the (foznbouds by 1o the doors,
but none on roofs carriages.

¢) Steps which were previously taken
and Qnun?c to be taken include :

Warning Passcngers against footboard

(l-)md":# travel by means of loud-
r announcements and by dis-
et posters s
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(i) Prosecutions, wherever feasible;

(i5i) S of trains and running
additional trains subject to the availa-
aebility of rolling stock and line capacity.

Bridge across Gandak

*1535. Pandit D. N, Tiwary : Will the
mmr’ﬁf Raliways be pleased to state:

(a) whether the Government of Bihar
has agreed to join and share in the construc-
tion of rail-cum-road bridge between
Sonepur and Hajipur (N.E.) over Gandak
river; and

(b) stage at which the proposal of cons-
truction of new bridge over Gandak between
Sonepur and Hsjipur is ?

The Parliamentary Secretary to
the Minister of Railways and Trans-
gﬂs_l(rsm Shahnawar Khan) : (a)

o, Sir. -

(b) Abstract Estimate amounting to
Rs. 1,93,12,365/- for the construction of
the new Railway bridge has been sanctioned
and tenders for the steel work invited.

Foreign Free Gifts

*1538. Shrl Bheekha Bhal : Will the
Minister of Food and Agriculture be
pleased to refer to the answer given to Star-
red Question No. 2576 on the 28th May,
1956 and state:

(a) whether Government intend to re-
voke the Indo-U.S. Agreement, 1951 in
respect of butter, butter oil, etc. which are
being received as free gifts; and

(b) if not, whether Government pro-
gou? to revise the list of receiving agen-
c8

The Minister of Food and Agricul-
ture (Shri A. P. Jain) : (a) No, Sir.

(b) No. But this subject is considered
from time to time.

Soil Erosion

*1846. Shri Sanganna : Will the
Minister of Food and Agriculture be
pleased to refer to the reply gi ven to Starred
Question No. 2468 on  23rd May, 1956
regarding soil erosion and state:

(a) whether the schemes relati to
Hirakud and Machkund in Orissa have
since been incorporated; and

(b) if so, how the schemes of affores-
wtion and reclamation of land are recon-
clled with the intensive food production
ch:mes in the State
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The Ministor of Food and Agri-
culture (Shri A. P. Jain) : (a) Yes. For
Hirakud a pilot project has been approved
and a subs y of Re. 181,424 has been sanc-
tioned for tackling sn area of 5,0c0 acres
in the river catchment.

For Machkund, schemes received from
the Governments of Andhra and Orissa
have been approved and a subsidy of Rs.

goo,s I8 is expected to be sanctioned shortly
or the two schemes,

(b) Afforestation and reclamation mea-
sures are meant for preventing loss of agri-
cultural land as a result of soil erosion and
soil deterioration and thus help in main-
taining and increasing food production.

Stone Crushers

*1547. Shri A, K. Gopalan : Will the
Minister of Labour be pleased to state:

(a) whether it has come to the notice
of the Government of India that the South
India Corporation, Contractors to Cochin
Port authorities for the supply of granire
and stone have introduced stone-crushers
in the quarries in Tripunittura in Travan-
core-Cochin State;

(b) whether Government are aware
of the consequence of the introduction of
stone-crushers in this place;

(c) whether it is a fact that this measure
has aggravated the terrible unemployment
situation in the area; and

(d) whether the Government of India
will take steps to prohibit the use of stone
crusbers in Travancore-Cochin Srate.

The Deputy Minister of Labour
(Shri Abid Ali ) : (a) to (c). According
to a report received from the Travancore-
Cochin Government, the South India Cor-
poration, intended to use a crusher in the
quarries at Manimala but 1t was ob-
jected to by the workers, The Conciliation
Officer intervened in the matter and an
understanding has been reached between
the parties, The Contractor company
has agrced not to use the crusher and the
workmen have guaranteed the production
of the required quantity of metal.

(d) The Government of lllln‘gia go not
congider 1t appropriate to prohibit the use
of stone cmsﬂgrs in Travancore-Chochin.

Hindi Time Tables

{ Thakur !\l‘l‘. Kishore Sinhat
Babu Singh
iSllrl Asthans 3"' '

Will the Minister of Railways be
pleased to state:

(n) the reasons why Hindi maps are
not provided in Hindi time tables; and

‘ls‘s'
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(b) the reasons why 1t is not possible
to publish the time-table in English and re-
?ional languages a fortnight before tne en-
orcement of changed tmings of the trains
in all zonal railways. .

The Parliamentary Secretary to

the Minister of Railways and Trans-

Shri Shahnawag Khan) : (a) and

ib). statement is laid on the Table of

the Lok Sabha. |See Appendix [X , annex-
ure No. 30).

‘Diaper’ Wood
*1549. Shri Madiah Gowda 1 Will the

Minister of Food and Agriculture be
pleased to state:

(a) whether an article appearing in the
Sunday Hindusthan Standard dated the
8th July, 1956, regarding ‘Diaper’, the valu-
able wood waste material prepared in Dehra
Duan Forest Research Institute has been
noticed ; L

(b) whether any extra scope has been
created in the Institute for its extension and
development; and

(c) whether anything has been done
to popularise this craft.

The Minister of Food and Agri-
<culture (Shri A. P. Jain ) : (a) Yes Sir.

(b) Yes, by using new raw materials
like bamboo and empty match boxes and
developing new  designs.

(c) Yes, Sir. Diaper articles are dis-
‘i"»la ed at exhibitions and advertised in the

ian Forester.  Efforts are being made
to extend its production as a small scale
industry and to encourage commercial, pro-
duction tnrough Wool Working Institu-
tions for which the inventer is given faci-
lities to visit States for giving advice and
parting training.

Tram Cars in Delhi

*1550. Ch. Raghubir Singh : Will
the Minister of Transport b rleasel to
stat: the reasons for ext.ndin the period of
operation of Tra n Cars in Delhi?

The Parliamentary Secretary to
the Minister of Rallwuﬂ.nmd Trans-
port (Shri Shahnawax
dition of the rolling stock over head lines
and track is such that the Tram Car services
in D:lhi can be satisfactorily operated for
anoth-r thre: y:ars without further inv.st-
ment of capital.

Alwaye and Aroor Bridges in
T. C. State

. *1851. Shri A. M. Thomas : Will the
Minister of Transport be pleased to state.

a) the present stage of the workers of
the S\?mye and Aroor Bridges on the Na-
tslonal Highway within Travancor:-Cochin

tate;

30 AUGUST 1056

Written Answers 1868

and (b) the estimated cost of each bridge;

(© how much amount has 8 sent 8o far?

The Parllamentary Secretary to
the Minister of Raillways and
Trans; (Shri Shahnawax Khan):
(a') to (c). A s'atmen- is laid on the Tabl:
of th: Lok Sabha [See Appendix IX, an-
nexur: No 31].

Poultry Development Scheme

* 1554 Shri M. Islamuddin : Will
the Minister of Food and Agriculture be
pleased to state :

(a) the number of poultry develop-
ment and cxtension centres and regional
farms set up so far in each State under the
Poultry Development Scheme ;

(b) the number proposed to be set
up in 1956-57 ; and

(c) the amount of lnan sanctioned to
Bihar Government under the All India
Poultry Developmeni Scheme of the Se-
cond Five Year Plan ?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (b). A
statement is laid on the Table of the Lok
Sa}:ha. [See Appendix IX, annexure No,
32).

(c) The State Government has not so
far asked for any loan,

Telegraph Offices (Bihar) '

*1555. Shri L. N. Mishra: Wul the
Minister of Communications be pieas-
ed to statc :

(a) whether it is @ fact that Telegraph
Offices for Khutauna, Lawkahi and E -
kaha of Darbhanga (Bihar) were sanctioned
by Government and they have not yet been
opened;

(b) if so, the time when the said offices
are expected to start functioning ?

The Minister in the Ministry of
Communications (Shri Raj Bahadur):
a) Telegraph Offices for Lawkaha and
Lawkahi only were sanctioned.

(b) Lawkaha — Already opened on
21-7-1956. Lawkahi—E ed to be opened
by March,.1957, if materiais due are received

in time,

Export' and imm’:{ Wheat from

* 3566, Shri Ram Dass: Wil the
Minister of Food and Agriculture be
pleased to state :

(a) the total quantity of wheat cx-
ported from the Punjab during the months
of May, June and July, 1956 ;
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(b) the total quantity of what im-
p;;tcd into Punjab during these months;
a

(c) the numver of cheap grain shops
o%edn?ed in the Punjab during the same pe-
ri

The Minister of Food and Agricul-
ture. (Shri A. P. Jain): (@) an (b)
Since de-control wheat is moving freely on
trade account both by rail as well as road
and 1tis not possible to indicate the quantity
of wheat moved from and to Punjab on trade
account. 1,400 tons of what was despatched
on Government account from Bombay to
Punjab during July, 1956.

(c) Fair-price snhops have been opened
at Amritsar, gul lundur, Gurdaspur,'Hoshiar-
pur, Ludhiana and Ambala in August.

Family Planning (Second Five
Year Plan)

':gﬂ Shri Debendra Nath Sarma:
Will the Minister of Health be pleased
to state :

(a) wiasther any dstailed Scheme of
Family Pianning has been drawn up for
the whole of the country in the Second
Five Year Plan Period ; and

(b) if so, the amount allotted for the
Scheme, State-wise?

The Minister of Health (Rajkumari
Amrit Ksur) : (a) Yes,

(b) Rs, 497 lakhs have becn provided
but State-wise allotments have not yet been
made. ‘

Norweglan Ships

* 1565. Shrl V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether the Vessels operating in
Indian Seas under the Norwegian aid to
fisheries have -been registered in India ;

(b) if not, the reasons therefor ; and

(c) Since how long they are in our
Seas flying the Norwegian flag

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No.

(b) The wvessels under Norwegiaa Re-
istry on arrival in India were manned by
orweigan skippersand men.  Asamatter of

administrative expediency, and as mutually
agreed upon, tnc vessels were to be trans-
ferred to Indian registry as soon as practicable,
Steps have since been taken to effect this
transfer.

(c) Since January 1955 ; but they fly
both the Norwegian and the Indian flags to
reflect the joint venture,
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Rice Milling Committee

. *1569. Shri Achuthan: Will  the
Minister of Food and Agriculture be
pleased to refer to. the replies given to
Starred Question No. 453 and the W?Pk'
mentaries raised thereon on the 3oth July,
1956 and state :

(a) whether the recommendations of
the Rice Milling Committee have since
been approved by Government ;

(b) whether the recommendations in
regard to the abolition of all rice mills over
a period of five years and also imposition of a
cess at the rate of 6 annas per maund of
paddy miiled in power-driven rice mills for
subsidising the handpounding industry, have
be;n accepted and are being implemented ;
an

(c) if so, when?
.

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) No, Sir, they
are stili under consideration.

(b) and (c).

Do not arise,

Railway Bookstalls

* 1870. Shri Jhulan Sinha: Wil the
Minister of Railways be pleased to refer
to the reply given to Starred Question No.
1124 on the 3rd April, 1956 and state :

(a) whether any committees have been
appointed to advise the Railways with re-
gard tothe cluality of books to be stocked in
the Bookstalls at the stations; and

(b) if so, the progress the Commuttees
have made so far in their work ?

The Parliamentary Secretary to the
Minister of Railways and Trans
(Shrl Shahnawax Khan) : (a) Yes;
Bookstall Committees have been formed on
all Railways, except the South Eastern Rail-
way, where also the Committee is in the
course of formation.

(b) On the Southern and Central Railwa
the Committees have gone round the book=
stalls and made some recommendations and
necessary action thereon is being taken.

On the Western Railway the Committees
have sub-divided themselves into 4 groups
and are visiting the bookstalls in their res-
pective jurisdiction.

On the Northern, North-Eastern and
Eastern Railways the Committees have been
recently formed and the work is being taken
in hand. [Ser Appendix IX, annexure
No. 33].
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Wireless Licences

* 1471. Pandit D. N. Tiwary: Will
the inister of Communications be
pleased to state :

(a) whether the revision of the re-
gulations r:garding the grant of and con-
ditions governing different types of wircless
licences has been finalised; and

(b) the main differences belween the
existing and the new rules and conditions of
licences of wireless?

The Minister in the Ministry of
Communications (Shri Raj Bahadur)
(a) and (b). T lay a statement on the Table of
the Lok Sabha giving the requisite informa-
tion. [Ses Appendix IX, Annexure No. 34].
Copies of the Indian Wireless Telegraphy
(Commercial Radio Operators Certificates
of Proficiency and Licence to operate Wircless
Telegraphy) Rules, 1954 arc being separately
supplied to the Library of the Pairliament.

Airport Consultative Committee

_“1573. Shri Krishnacharya Joshi:
Will the Minister of Communications
be pleased to state :

(a) the main problems relating to
the control and development of aero-
dromes discussed at the meetings of
Airport Consultative Committee since
1954;and

(b) the dicisions arrived therecon ?

The Minister in the Ministry of Co-
mmunications (Shri Raj Bahadur):
(a) and (b). I lay on the Table of the Lok
Sabha a statement giving the requisite
i;;form:]ltion. [See Appendix IX, Annexure

0. 35].

Cotton

Sardar Iqbal Sinlh :
*1573. {Sardu‘ Akarpuri :

Will the Minister of Food and Agri-
culture be pleased to state :

(a) whether any special variety of co-
tton seed requiring little irrigation and
yielding more produce has been developed
in Punjab ;and

(b) if so, whether this seed will be
popularised by Government in other
parts of the country ?

The Minister of Food and Agriculture
(Shri A. P. Jain) : (a) No.
(b) Does not arise.
National Highway

*1534. Shri Bheokha Bhal: Will the
Minister of Transport be pleased to
state how far progress on  National
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Highway No. 8 Bichiwara-Retanpur
section has been made ?;

The Parliamentary Secretary to the
Minister of Railways and Transport
(Shri Shahanwax Khan): The carth
embarkment has been completed practi-
cally all along the alignment except in gaps
left for Cross Drainage Works and deep
cutting in Ghat Section in a length of
4 chairs in Miles 18 and 19.

Soling has been laid and consolidated in
a lergth of about 3 miles. Metal collection
has been done at the quarry. Overall pro-
gress of the work is about 50 percent.

Electrification of Rayagada Station

*1575. Shri Sanganna : Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 2212 on 18th May, 1956
and state :

(a) whether any final decision re-
&:rding electrificationr  of Rayagada

ilway Station has since been taken ;
and

(b) if so, what it is ?

The Parliamentery Secretary to the
Minister of Railways and Transport
(Shri Shah Nawaz Khan): (a) and (b).
Yes. Electrification work is in hand. The
licensee has been approached for the ser-
vice connection estimate and the tariff-
rate for high tension supply is under ne-
gotiation with the Orissa Government.
Electrical Powe  expected to be available
by the end of this year.

Bronakulam-Quilon Rail Link

*1476. Shri A. M. Thomas : Will the
Minister of Railways be pleased to state :

(=) the latest position of the works in
connection with the Ernakulam-Quilon
Raillink;

(b) when the line from Ernakulam
to Kottayam will be thrown open to
traffic;

(c) when the entire line will be com-
pleted ;

(d) the total amount spent so far;
and '

(e) the present estimate of expendi-
ture when the line would be complet-
ed ?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a) An
overall progress of about 709, of the work
has been made. ’

(b) it is expected to be opered by the
middle of Oct. ’s6.
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(c¢) The “entire line will be opened in
1957.

, (d) About Rs. 360 lakhs has so far been
incurred. ’

(e) The present estimate for the com-
pletion of the entire line is Rs. 601 lakhs.

Telephone Exchange (Bihar)

*1577. Shri L. N. Mishra : Will the
.Minister of Communications be pleas-
ed to. state:

(a) whether there is any proposal
to provide Teleg.hone Exchange Offi-
ces at Nirmali, Supaul, Madhipura and
Birpura in Bihar, and

(b) if so, the time by which they
are  expected to start working?

The Minister in the Ministry of Com-
munications (Shri Raj Bahadur): (a)
and (b). Pacilities exist at all the four
places for obtaining telephone connections
(Public Call Office extensions),

Proposals for installation of telephone
Exchanges at Supaul and Birpur orly are
under examination and will be sanctioned
if financially justified.

Lucknow-Patna  Air
Gorakhpur

Service wvia

*1478. Shri Sinhasan Singh : Will tke
Minister of Communications be pleased
to state :

(a) whether any  suggestions  have
been made by the Lucknow station of the
Indian Air Lines Corporation to have
a daily shuttle air service between Luck-
now and Patna wvia Gorakhpur ;

(b) if so, the decision arrived at ;

(c) if not, whether Government have
taken any decision to extend the num-
ber of days of the service; and

d) whether Government propose to
uce the air fare so that ater num-
ber of people’can make use of air jourmies ?

The Minister in the Ministry of
?‘)“I-;Tmusql“th“ (Shri Raj Bahadur):
a 0, Sir.

(b) Does not arise.

(c) Thetraffic between Lucknow-Gorakh-
pur, Gorakhpur-Patna and Patna-Lucknow
does not warrant either the introduction
of a shuttle service or the increase in
the existing frequency of the service,

(d) The question of framing a set of
incipals for determining the fares and
reight rates on the services of the Indian
Airlines Corporation has been referred
to the Air Transport Council.
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Shipping

*15879. Shri Matthen: Will the Minister
of Transport be pleased to state.

(a) whereas the Second Plan  states
that provision of 45 crores has been
made for the development of Shipping,
why only about 37 crores are available
for the expansion programme ;

(b) whether this will be adequate for
acquiring the additional tonnage of 3
lakhs during the Second Plan period
and replaci g the old tonnage of about
90:1000 already estimated in the Plan;
an

(c) how this is proposed to be done
in view of the rising cost of new ships
and heavy over-booking in foreign
Ship-building yards and the maximum
capacity of the Vizag Yard ?

The Deputy Minister of Railiways
and Transport (Shri Alagesan): (a)
The provision of Rs. 45 .crores includes
a carry over of about Rs. 8 crores from the
First Five Year Plan to meet the commite
ments entered into during that period. Thus
a sum of Rs.37 crores only will be available
for the additional exparsion programmed
during the Second Plan period.

(b) The provision may not be adequate
for the purpose. Itis the intension to review
the position from time to time with a view
to securing additional funds that may be
required.

(c) Indian Shipping Cmpanies have
already placed some building orders for
ships in foreign yards as well as in the
Hindustan Shiﬁyurd Ltd., Visakhapatnam.
It is expected that they may be able to place
orders for some more ships in foreign
yards where some spare capacity may still
be available. It is also envisaged that the
Companies will go in for some suitable
second-hand ships when the market condi-
tions are favourable.

Mustard Oilseeds

*1g80. Shri S.C. Samanta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of mustard oilseeds
produced in the State of West Bengal
during the First Five Year Plan (year-
wise); .

(b) whether it is a fact that the State
of West Bengal consume the highest
quantity of mustard oil ; and

(c) if so, the steps that have been
taken to improve Mustard seed culti-
vation in that State ?

The Minister of Food and Agriculture
(Shri A. P. Jain): (a) Quantities of mustard
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oilseeds produced during the First Five
ear Plan in West Bengal were :—

1951-52 39,000 tons

1952-53 44,000 tons

1953-54 28,000 tons

1954-55 34,000 tons

1958-56 34,000 tons
(b) No.

¢) The Indian Central Qilseeds Committee .

is finnncing schemes for research on olilseeds
and for multiplication of improved strains of
mustard in the State,

Indian Shipping Companies

*1581. Shri Krishnachary Joshi:
Will the Minister of Transport be pleased
to state :

(a) the measures Government pro-
pose to adopt to assist Indian Shipping
Companies for further expanding the

overseas trade, acquisition of tankers
etc, ;and

(b) the demands of the Shipping
Companies ?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) A
statement is laid on the Table of the Lok
Sg]bha. [See Appendix IX, Annexure No,
36].

(b) The Indian Shipping Companies
have from time to time asked for various
forms of assistance form the Government
of India for development of Indian Shipping.
Their suggestions have been discussed
the meetings of the Consultative Committee
of Ship-owners which are held every year
under the Chairmanship of the Minister
for Transport. A statement containing
some of the important suggestions made and
concessions asked for by the Companies
is laid on the Table of the Lok Sabha [See
Appendix IX, Annexure No. 36].

Tel=graph Facilitics between Dungar-
pur and Aspur

*1583. Shri Bheekha Bhal: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that Dungar-
.pur has been connected by telegraph
line to Aspur via a route different -from
that recommended by the Posts and
Telegraphs Advisory Committee  of
Rajasthan Circle; and

(b) if so, the reasons for leaving aside
the claims of towns like Bankora, Baroda,
Punjpur and the rcasons for side tracking
the big villages?

The Minister in the Ministry of
Communications SShrl Raj Bhadur):
(a) and (b). The telegraph line to Aspur
had to be taken by the shorter route to
keep down the cos.
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Australian Trees and Grasses

*1584. Shri Sanganna: Will the
Minister of Food and ture be
pleased to state:

(a) whether Australian trecs and
grasses are used in this country for

the reclamation of arid and eroded land;

(b) if so, in which parts of the country
and to what extent; and

(c) what is the result?

The Minister of Food and Agriculture
(Shri A. P. Jain): (a) Yes, as an experi-
mental measure in Soil Conservation.

(b) In the Nilgiris in Madras in the
Coastal sand dunes in Orissa, Madras,
Andhra, Bombay & Saurashtra; on eroded
land in*Mysore and in the arid and sandy
arcas of Rajasthan. Information regarding
the extent of area covered is not available,

(c) They have been showing promising
results in all these places excepting in the
Rajasthan where experimental work is still
in progress.

Indian Council of Medical Research

*1585, Shri S. C. Samantat Will the
Minister of . Health be pleased to lay
on the table a statement showing:

(a) the important problems of nutri-
tion, that were taken up by the
Indian Council of Medical Research
during the First Five Year Plan;

(b) whether any long term programme
has been drawn up to improve the nutri-
tional status of Indian people by theCouncil;

(c) if so whether a summary of the
same will be placed on the Table of
the Sabha;

(d) whether any nutritional  surv
was taken up by the Ministry; an

(e) if so, when and with what
results ?

The Minister of Health (Rajkumari
Amrit Kaur) : (a) and (b). A statement
is laid on the Table of the Lok Sabha,
[See Appendix IX, annexure No. 37).

() A summary of the p of
work is given in the Indian E:nci] of

Medical Research publication entitled
“Medical research in the Second Five
Year Plan’, copies of which have been
placed in the Library of the Parliament.

(d) No.
(e) Does not arise.

All-India Market News Service
Shri Ram Krishan :

1086. 9 Shri Debendra Nath Sarma:
Wwill the Minister of Food and Agri-
culture - be pleased 10 state  the
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stage at which the proposal of setting
up of an All-India Market News
Service for farmers is ?

The Minister of Food and Agricul-
ture (Shri A, P. Jain) : Steps are being
taken to enlarge and improve the Market
News Service for farmers in consultation
with the Statc Governments and the All-
India Radio.

Mixed Trains

1087. Shri Ram Krishan : Will the
Minister of Railways be pleased to
state’' the action taken so far for the
elimination of running mixed trains
as recommended by  Estimates Com-
mittee in its 17th Report?

The Deputy Minister of Rallways
and Transport (Shri Alagesan) :
The Railway Administrations have been
or advised to minimise the running of mixed
trains on sections where the traffic warrants
the running of both passenger and goods
trains separately, consistent of course with
the availability of stock, power and line
capacity. On the sections where separate
passenger and goods trains are not jus-
tified trom the traffic point of view it is
not considered expedient to climinate
running of mixed trains.
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D espatch of Betel Leaves

1089, Shri N, B. Chowdhury : Will
the Minister of Railways be pleased to
state the earnings on account of des-

tch of betel leaves from  the
our Railway " Stations at Kolaghat,
Mechada, Panchkura and Bhogpur on
the South-Eastern Railways during the
years 1953-54, 1954-55 and 1955-567

The Deputy Minister of Railways
and Trans (Shri Alagesan) : The
required information is given in the state-
ment laid on the Table of the House.
[See Appendix IX, Annexure No. 38).

Cultivable Fallow Land in Rajasthan

1090. Shri Karni Singhji : Will the
Minister of Food and Agriculture be
pleased to state

(@) the area of cultivable fallow
land in 1955 in each division of Rajas-
than; and .

(b) the area of such land brought
under cultivation from 1949 to 1955 by
irrigation from Canals, Bunds and
Wells and also in non-irrigated areas?

The Minister of Food and Agricul-
ture (Shri A.P. Jain) : (a) A statement
showing the area under cultivable fallow
land in each division of Rajasthan during
1953-54, which is the latest year for which
such_information is available, is laid on
the Table of the House. [See Appendix
IX, Annexure No. 39).

(b) The required information is not
available.
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Afforestation

1093. Shri Bheekha Bhai: Will the
Minister of Food and Agriculture be
pleased to state :

(8) whether it is a fact that no b-
licity was - done during the First ive
Year Plan regarding the afforestation
policy of Government ; and

(b) whether  Government  have

ecarmarked any sum for the in
the Second Five Year Plan g

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) Publicity was
done by the Central ernment in con-
nection with the annual Vana Mahotsava
Celebrations and publicisirg the results of
work done at the Forest Research Insti-

tute.

(b) No provision for publicit;; on fo-
restry as such has been made in the Plan
but this will be one of the functions of the
Forestry Commission proposed to be set up
under the Plan.
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Fisheries

Shri V. P. Nayar : Will the’

1094,
Minister of Food and Agriculture be
pleased to state :

(a) the quantity of yarn consumed
for net making (and net repairing)
gar use in fisheries in Travancore-Cochin

tate ; -

(b) th= price at which the fishermen
are supplicd with the required yam
(prices for different counts of yarn) ;

(c) whether there are any special
agencies for distributing yarn to fisher-
men ; and

(d) whether Government have fro-
vided any subsidy for this purpose

The Minlster of Food and Agricul-
ture (Shri A. P. Jain): (a) Information
is not readily available.

(b) Yarnis available in the open market
and as such it is not supplied tﬁcrough the
Fisheries Department. Nylon yarn‘is,
however, supplied for net making at
Rs. 11/4/- to Rs. 12/- per pound.

(¢) Nylon yarn is distributed through
the Fisheries Department of the State.

(d) A subsidy of 33 1 er cent. is
allowed on Nylon Yam? hp

Fishermen Co-operatives in
T. C. State

1098, Shri V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state :

(a) The number of fishermen co-
operatives in Travancore-Cochin Stete ;

(b) their capital share value ;

(c) the total amount of loans and
grants given, if any, to fishing co-ope-
ratives in the State during 1955-56;

(d) whether Government have any
proposal to organise mutual aid teams,
and co-operatives for fishermen ; and

(e) if so, details thereof ?

' The Minister of Food and Agricul-
ture (Shri A. P. Jain) : (5‘63. ul

(b) Rs. 48,600,

(¢) Loans Rs. 45,200 ; Grant nil,

(d) Yes.

(¢) New Model Socicties are being
formed and given all necessary equipment
st various places where fishermen do not

own such equipment. A share of daily
catch is taken towards repayment of loan.

The mode of division of catch which is
being introduced is :

(1) share based on average price per b,
of fish.

or

(2) equal division of the carnings of a.
boat.

Fishermen in Travancore-
Cochin State

1096. Shri V.P. Nayar : Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether Government are render-
ing any assistance, financial or other.
wise, to improve the fishing gear and
tackle of the Travancore-Cochin’s
marine fishermen ; and

(b) if so, the details thereof ?

The Minister of Food and Agri-
culture (Shri A. P. Jain) :(a) Yes.

(b) Under the Grow More Food sche-
mes, the following loans and grants have
been given to the State :

1954-55 Loan to the West
Coast Fisheries, Ltd.
to develop deep sea

fishing . . . 4,00,000
1955-56 Supply of fishing
equipment $
Grant . . 6,250
Loan . . 37,500
1956-57 Mechanisation of
small fishing crafts :
Grant .o . 31,040
Loan .o . 94,00>
Suppiy of fishery
requisites :
Grant .o . 15,040
Loan .o . 90,0004

Under the Indo-American Technical
Co-operation Mission project, five marine
diesel engines and other fishery requisites
including 80,000 fishing hooks 2,375
Ib. of nylon and fishing gear, to the total
value of Rs. §7,000 were made available tor
the State vernment in 1954-55. New
nets, both nylon and cotton, and large
nets like shrimp trawl, purse-seine etc.
have been introduced and demonstrated to
fishermen by the State Government who
also give such fishermen training in the

rating of such nets. Mechanised boats
aré being designed to operate from beaches,
and other class of mechanised boats be-
sides new types of larger fishing boats
like purse-seiners, shrimp trawlers etc.
are being demonstrated by the State
Government.

Under the Indo-Norwegian Fishing
Community Development Prcject in Tra-
vancore-Cochin, upto June, 1956, nine-
teen boats of improved types havz been
built locally. Upto the end of May,
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1956, nine boats were issued to the fisher,
men. Three 30" dorics twelv> 22
boats and three §1'-65°  schooners have
been imported from Norway. The
boat building yard and the mechanical
workshop have been completed and the
manufacture of boats with Jocal timber
has begun. A batch of forty trainees had
completed their training till March 1956,

teen trainees are undergoiag training in
the handling of engines, netmaking, etc.
and a further batch of fifteen trainees have
just commenced their training.

Fishing Boats in T. C. State

1097. Shri V. P. Nayar 1 Will the
Minister of Food and Agriculture be
pleased 1o state :

(a) the number of fishing boats in
Travancore-Cochin ~ State;

(b) the number of boats fitted with
engines ;

(c) the number of trawlers and pur-
se-seirers in use in Travancore-Cochin
State ; and

(d) the financial aid, i any, given
to fit up engines to boats used for
fisheries ?

The Minister of Food and Agri-
culture (Shri A. P. Jain): (a) 7,600 sea-
going fishing boats.

(b) 29.
(© ».

(d) Engines and boats fitted with en-
gines are supplied by the State Govern-
ment'at 50 p. c. of the cost price recover-
able in instalments over a period of four
years.

Fisherles in T. C. State

1098, Shri V. P. Nayar : Will the
Minister of Food and Agriculture be
pleased to state :

(a) whether the Travancore-Cochin
Fisheries Department has made any
slpechl study of the following prob-
ems :

(i) the commercial exploitation of the
Wadge Bank ;

() introduction of artificial fish rear-
ing in areas free from inundation
during flood time;

(s11) np};cscrmion of seasonal fish ;

(v) the deve ent of mbddilrg
industries related to fisheries; an

(b) if s0, the details of each study ?
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The Minister of Food and Agricul-
ture (Shri A.P. Jain): (a) (i) No Experim:
ﬁ‘i‘?iﬂs has, however, been done the
VEssc
Wadge s' in certain portions the

(#) Yes. Rearing of fish in arcas free
from inundation during floods hes been
studied and introduced on large scale.

(#) Yes. Special study has been made
on the preservation of seasonal fish. Pre-
servation is done usually by drying and’
freezing.

(v) Yes. Subsidiary industries like
net-making extraction of shark liver oil
and sardine oil have been studied and in-
troduced.

(b) 1. Exploitation of Wadge Bank:
rimental Dory fishing has been
casried in the North-West extension of the
Wadge Bank by the vessel owned by the
State Government as well as by the vessels.
owned by the West Coast Fisheries (Tra-
vancore) Ltd. Commercial drawling has.
also been carried out by the latter vessels
under the guidance of British and Japanese
skippers.

2. Artificial Fish rearing :

Stocking of exotic species of fish like
Labeo, Mirror carp Tilapia is being
carried on in a large scale in most of the
inland Districts like Kottayam, Kanki-
rappally,  Thiruvalla and other suitable
places. Distribution  of fish is effected
directly by the State Department of Fi-
sheries and also through the Community
Project and Development Blocks. Thous-
ands of fingerlings are imported every year
and distributed to private culturists and
local bodies free of charge.

3. Preservation of seasonal, fish :

The secasonal fish, in the absence of-
suitable means of distribution in ice, are
usually dried. * Certain studies in the
methods of salting and drying arc being
made. Next to drying preservation is
possible by freezing. The State Gov~
ernment Cold Storage at Trivandrum is
now used for the freezing of prawns which
is a seasonal fish. Other varicties of fish
are also being frozen. In addition to the
Govermment plant a number of plants
owned by Erivatc partics are also used for

ing. Erection of more freezing plants
is now being considered by the State
Government.

4. Subsidiary TIndustries:

Shark Ln'le‘;e:l Qil ngd Sudul';c Oitl; 1::
i re ong the coast line where-
zx?dfeup:ypﬂ of fish are available. Net-
making is an alternative job during the off
scason. Net-making as a subsidiary
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industry on a co-operative basis is also being
attempted. Prawn shells are being con-
verted to fish-meal for export. Apart from
these no other subsidiary industry from
fish is possible since enough raw materials
are not available. All fish caught is being
practically used for food.

Trivandrum Medical College
(Treatment)

1099. Shri V. P, Nayar : Will the
Minister of Health e pleased to
ftate :

(a) whether it is a fact that the use
.of modern anaesthetics is very much
restricted in the Trivandrum  Medical
-College Hospital ;

(b) the number of major operations
per month done on sodium  pentathol
‘and other anacsthetics other than
-chhoroform and the spinal injection ;
-an

(c) whether itis also a fact that the
.other major hospitals in the State pro-
vide only inadequate facilities in an-
aesthesia for surgical operations ?

The Minister of Health (Rajkumari
Amrit Kaur): (g) No.

(b) Statistics are not available.

(c) Yes ; facilities in anaesthesia for
surgical operations in other hospitals in the
State are inadequate due to lack of quaui-
fied personnel.

Students of Trivandrum Medical
College

1100, Shri V. P. Nayur: Will the
Minister of Health be pleased to state
the number of students who are now in
the final year in the  Medical College
of Trivandrum and  their percentage
to those admitted in the  first year
of the course ?

The Minister of Health (Rajkumari
Amrit Kaur): There are 47 students in
the final year. The percentageis 78:3.

Post-Graduate Courses in Medicine
in Trivandrum Medical College

1101, Shri V. P, Na; 1 Will the
Minister of Health be pleased to state ;

(a) whether there are any post-
graduate courses in Medicine or Sur-
gery in the Medical College of Trivan-
drum ; and

(b) if not, whether Gover?memhnve
an proposal or scheme for -
-Gt);dulte courses in these m!mpooitn
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The Minister of Health (Rajkumari
Amrit Kaur) :E:l) No. (Rajka

. (b) Post-Graduate courses in Medi-
cine and S are proposed to be start-
ed in lgnsg and 1958 respectively under
the Seco Five Year Plan.

Nurses

1103. Shri V. P. Na 1 Will the
Minister of Health be pmd to state :

a) whether it is a fact that today
the largest percentage of nurses are from
among the Malayalees ;

(b) whether there is any college for
nurses in Kerala and if not, why ; and.

(c) whether Government have any
plans to start a college of nursing. in
Travancore-Cochin State ?

The Minister of Health (Rajkumar
Amrit Kaur) : (a) No accurate statistics
are available.

(b) No. It is considered that adequate
facilities are not available at present to
start "another College of Nursing.

{c) No.
Grants-in-aid to Vaidyaslas

1103. Shri V. P. Nayar: Will the
Minister of Health be pleased to state:

(a) the number of Grant-in-aid
to Vaidyasalas in Travancore-Cochin
State ;

(b) the usual grant per year or month
given for the Vaidyas;

(c) whether there is any proposal to
increase the grants, and if not, why ;
and

(d) the percentage of people served
by the allopathic system in the State
as against the indigenous systems like
Ayurveda, Unani and Chintharmani}

The Minister of Health (Rajkumari
Amrit Kaur): (a) Two Hundred and
Ninty-nine Vaidyasalas.

(b) Rates vary from
to thirty per mensem.

(c) Yes.

(d) Modern  medicine 76 per cent,
Ayurveda and all other systems 24
per cent.

Dentists in Travancore-Cochin State

1104, Shri V. P. Nayar: Will the
Minister of Health be pleased to
state:

(a) the number of dentists working
as registered piactitioners under the
Medical istration Act, in Travan-
core-Cochin State;

rupees twenty
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(b) the number of dentists employed
in Government service; and

(c) whether  Government propose
to start a College of Dentistry in the State in
view of the large number of dentists as
compared to other States?

The Minister of Health (Rajkumari
Amrit Kaur): (a) 182.

(b) 14 of whom two are paid and twelve
are honorary.

(c) A pro_Posnl for starting a Dental
College at Trivandrum is under the
consideration of the State Government.

Emoluments of Medical Licentiates
(Travancore-Cochin)

1105, Shri V. P. Nayar : Wil
the Minister of Health be pleased to
state:

(a) whether it is a fact that medical
licentiates and graduates in Government
service in  Travancore-Cochin State get
far less than their counterparts in Delhi,
West Bengal and other States;

(b) whether Government  have mﬂ
proposals to bring their pay on par wit
other States;

(c) if so, from when; and

(d) if not, the reasons therefor?

The Minister of Health (Rajkumari
Amrit Kaur): (a) In Travancore-
Cochin medical graduates and licentiates
are given pay in the common scale of

150-300 graduates  starting on
Rs. 200 p.m. and medical licentiates on
Rs. 150 pm. The following scalesn of
pay are admissible in Delhi and West
Bengal: )

Delhi

(f) Assistant Surgeons, Grade I:
Rs. 260-15-440-20-500.

(i) Assistant Surgeons, Grade II:
Rs. 120-8-160-10-200-EB-10-300, licentiates
starting on 120 p.m. and graduates
on Rs. 160 p.m.

West Bengal

(f) Asstt. Surgeons: Rs. 200-10-420-
15-450.

(i5) Sub-Asstt. Surgeons: Rs.100-§-
190-10-350.

(b) to (d). The question of revising
the scale of pay admissible to medical
mtcg and licentiates in Travancore-

is under consideration of the State
rnment and a decision is likely to be
taken shortly.
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Pay of Nurses

1106, Shri V., P. Nayar: Will the
Minister of Health be pleased to state
how the pay and allowances of nurses,
midwives, compounders, technicians
and others in subordinate medical service
in Travancore-Cochin  State compare
with the pay and allowances of their
m@%rplm in Bombay, Madras and

1 .

The Minister of Health (Rajkumari
Amrit Kaur): Information regarding
the pay and allowances of the nursing
staff in the various States it:c]udjni Tra-
vancore-Cochin is given in the Rcport
of the Nursing Committe: which was
appointed by the Government of India
to review the  conditions of service emolu-
ments etc. of the nursing profession.
Copies of the Report are available in the
Library of the Parlisment.

Information regarding scales of pay
admissible to compounders and labora-
tory technicians in Bombay, Madras,
Delhi and Travancore-Cochin States is
laid on the Table of the House, [See
Appendix IX, Annexure No. 40].

Dental Decay in T. C. State

1107. Shri V. P. Nayar : Will
the Minister of Health be pleased to
state:

(a) whether it is a fact the dental
decay among students of Travancore- *
Cochin is on the increase and whether
this has been subjected to any detailed
investigation;

(b) whether the Medical Examina-
tions of students in the State include
dental examinations; and

(c) if not, why?

The Minister of Health (Rajkumari
Amrit Kaur): (a) No detailed investi-
gation has been made on the subject.

(b) Yes.

(c) Does not arise.

Child Birth in Travancore-Cochin

1108. Shni V. P. Nayar : Wil
the Minister of Health be pleased to

state:

(a) the percentage of child births

which take place in the hospitals of
Travancore-Cochin;

(b) the percentdge of pregnant wo-
men who get modern medical aid in the
State;

(c) whether there is any proposal to
intensify such medical aid; and
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(d) if so, ‘the target percentage pro-
- posed for the Second Five Year Plan?

The Minister of Health (Rajkumari
Amrit Kaur): (a) and (b). Information
is not available.

() and (d). It is proposed to start
250 Maternity and Child Health Centres
with two beds for emergent delivery cases
and 18 Maternity Homes each with six
beds during the Second Five Year Plan.
The M.C.H. work will also be carried
out through 56 Primary Health Centres
which are proposed to be set up in the
State in the Second Five Year Plan period.

Women Doctors in T.. C. State

1109, Shrl V. P, Nayar : Will the
Minister of Health be pleased to state
the number of women doctors employed
at present in  Government service in

. Travancore-Cochin State ?

The Minister of Health (Rajkumari
Amrit Kaur): 138 women doctors are
employed in Government servic: in Tra-
vancore-Cochin State.

Nutritional Disorders in T. C. State

11ro. Shri V. P, Nayar: Will the
Minister of Health be pleased to
state:

(a) whether any investigations have
been made regarding nutritional dis-
or 'ers among the school-going children of
I'ravancore-Cochin State:

(b) whether it is a fact that the
incidence of nutritional disorders among
school-going childten is higher in the coastal
areas;

(c) whether it is also a fact that as
compared to other States, Travancore-
Cochin’s school-going children manifest

visible symptoms of malnutrition more; "

and
(d) if so, the reasons therefor?

The ‘Minister of Health (Rajkumari
Amrit Kaur ) : () to (d). No investi=
gation has been made regarding nutrition-
al disorders among the school-going
children of Travancore-Cochin State.

-

1111, ‘ Shri V. P. Nayar : Will the
Minister of Health be pleased to state .

(a) whether there is any arrange-
ment in Travancore-Cochin State by
which school-going chiloren  manifest-
ing visible symptoms of malnutrition get

) Malnutrition among Children in T.C.'
State
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any, protective foods or at least meJicad
advice; and

(b) if so the details of thereof?

The Minister of Health (Rajkumari
Amrit Kaur) : (a) and (b). The State set
up aschool feeding programme in 1955-56
under which 272 schools are being given
UN.I.C.EF. milk powder and other
food supplements, 100 more schools have
been included in this programme this
year. -About 100 children are fed in each
shool daily. A scheme for a school health
programme in all the schcols in the State
is also under consideration of the State
Government.

Trivandrum Medical College
1112, Shri V. P. Nayar : Will the
Minister of Health be pleased to state:
(a) whether theie are any facili-
ties in the Trivandrum Medical Col-
lege to do any research work in any
of the common diseases of the State;
and
(b) if so, what are such facilities ?

The Minister of Health : (Rajkumari
Amrit Kaur) : (a) Yes.
(b) Rescarch is now being done on—
(1) malntitrition in children

(s1) heart affections in typhoid fevers,
Research on Goitre and Diabetes is being
started.

Water Supply in T. C. State

1113. Shri V.P. Nayar : Will the
Minister of Health be pleased to state !

(a) whether any investigation has
been made on the ~effect of drinking
brackish water in the ahsence of fresh
water in the coastal villages of the Travan-
core-Cochin State; and o

(b) if so, the results of such investiga-
tion.

The Minister of Health (Rajkumari
Amrit Kaur) : (8) No.
(b) Does not arise.

Tuberculosis (Travancore-Cochin)

1114. Shri V. P. Nayar : Will the
Minis‘t';r of Health be pleascd to
state:

a) whether it is a fact that  the
inc(igenoe of tuberculosis is highest
in Travancore-Cochin State and also
that it is on the increase;

number of T. B. patients
“}E:) tc‘.:a.erl now have the benefit of

treatment as in-paticnts; and .

(c) the number of active T. B. pati-
ents (as est imiteo) &1 Fieternt?
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The Minister of Health (Rajkumari
Amrit Kaur) : (a) No reliable statistics
of the incidence of tuberculosis in the
Travancore-Cochin and othsr States are
available. It is, therefore, not possible
to compare the position.

(b) 470.
(c) 25,000 approximately.

Trains on Northern and Western
Railways

111§, Shri Ram Krishan : Will the
Minister of Raillways be pleased to
state:

(a) whether it is a fact that there
is no mail or express train on the fol-
lowing routes:

() Rewari-Bhatin ia route on metre

gauge section of Northern Rail-
way; and .

(1) Rewari-Phulera chord on metre

gauge section of Western Railway;

(b) if so whether Governmant pro-
posz to start such trains on thase lines;
and

(¢) if so,.when?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) (1)
and (if). Yes.

(b) No. Th: nezd for an express or
mail train on the Delhi-Bhatinda section
via Rewari is, howsver, recognised, but
it is not feasible to introduce such a train
at present. due to paucity of coaching
stock and locomotives and inadequate line
<capacity on the Declhi-Rewari Section.
There is no traffic justification for an
express or mail train on the Rewari-Phulera
chord section. )

(c) Does not arise,
T. B. Brds in Mulankunnathucavw

1116, Shri Mathew: Will the Minis-
ter of Health be pleased to state:

(a) the number of Eeds in the T. B.
Sanatorium at Mulankunnathucavw in
“Travancore-Cochin State;

(b) the average number of patients
on the wiiting list at a time for
admission as in-patients;

(c) the average duration of time that
a patient is on the wairing list before
he is admitted; and

(d) whether there is  any  proposal
to increase thz beds in ths Sanatorium?

The Minister of Health (Rajkumari
Amrit Kaur): (2) 129,

(b) 1,760.
(c) 4 years,
(d) Yes; 64 beds arc being added. The

bed strength is proposed to be-raised to
300 under the Second Five Year Plan.
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Irrigation Tanks in T. C. State

1117. Shei V. P. Nayar: Will the
Minister of Food and Agriculture be
pleased to state:

. (&) the numbsr of irrigation tanks
Ilr.ll)d Travancore-Cochin State at present;

(b) the number of such  tanks
en upon?

The Minister of Food and Agriculture
(Shri A. P. Jain): (a) 6824.

() Information is not available,

Fishing

1118, Shri V. P. Nayar 1 Will the «
Minister of Food and Agriculture be
pleased to state:

(a) the total number of  fishermen
engaged in (i) Marine Fisheries, (ii)
Estuarine Fisheries, (iii) Inland
Fisheries; and

(b) the number of people in India
depending directly or indirectly on
Fisheries (Marine and Inland)?

The Minister of Food and Agricul-
ture (Shri A. P. Jain):(a) According to the
Report on the Marketing of Fish in India
issued by the Directorate of Agricultural
Marketing and Inspection in 1952, the
estimated population of adult fishcrmen
was about five lakhs, Other details are
not availatle.

(b) The information is not available.
Wadge Bank

1119, Shri V. P. Nayar : Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the information _ avail-
atle with the Government of India
indicate that the ““Wadge Bank” off
the Malabar Coast has scope for more
than 100 powered fishing boats being
put to regular use; and

(b) whether, Government are aware
that at present Ceylon lands a catch
of about 70 to 80 tons of fish per
vessel, by working in the Wadge Bank?

The Minister of Food and Agricul-
ture (Shri A. P. Jain) : (a) It is not

ossible to indicate the scope for powered
Hshing boats without information on the
intensity of fish  stocks.

(b) As far as the Government of India
are aware, th: rrawlers operating from
Ceylon in the Wadge Bank in 1953 were
landing only about 40 tons per vessel pe
trip. .

Wadge Bank

1130, Shrl V. P. Nayar : Will the
Minister of Food and ture be
pleased to state the sum if any asked
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for the development of fisheries in
Wadge Bank under the Second Five
Year Plan?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): No sgecnﬁc amount
for the development of fisheries in the
Wadge Bank, under the,Second Plan was
asked for,

Fishing Harbours

1121. Shri V. P. Nayar : Will the
Minister of Food and Agriculture be
pleased to state the detai) of the scheme
to develop a chain of fishing harbours
in the Malabar Coast with a view to deve-
ll":’a)fn ll}: commercial exploitation of Wadge

k

The Minister of Food and Agricul-
ture (Shri A. P. Jain) : Survey is being
undertaken to select sujtable site for the
development of Fishing Harbours on the
Malabar Coast.

Extra-departmental Post Offices

1123, Shri Hem Raj : Will the Mini-
ster of Communications be pleased to
statc the number of extra-department-
al branch post offices, sub-post
offices other than extra-departmental
sub-pos 1 offices, post  offices, tele-
graph  offices, public call telephone
offices opened, with the names of the
places, durirg the First Five Year
Plan  period in the Kangra  District
(Punjab).

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
A statement giving the required informa-
tion is placed on the Table of the Lok

Sabha. [See Appendix IX, Annexure
No. 41).

Postal Divisions, Rajasthan

1133, Shri Balwant Sinhe Mehta :
Will the Minister of Communications
be pleased to state:

(a) the area of various postal divi-
sions of Rajasthan circle;

(b) whether  Government  propose
to create a new postal division at
Udaipur;

(o) if so, when it is likely to materialise;
and

(d) if not, why ?

The Minister in the

Ministry of
Communications (Shri Raj Bahadur
(a) Area in Sq. miles of :

South Rajasthan Division . 18743
Central Rajasthan Division . 15129
West Rajasthan Division |, . 46897

North Rajasthan Division . 30082
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East Rajasthan Division 18172

Bhopal Division . . 14512

Malwa Division . . 9103

Gwalior Division . 17483

Indore Division . 16162
(b) No.

(¢) Does not arise.

(d) Not justified as per departmental
standards.
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Public Call and Telegraph Offices,
PEPSU

112§. Shri Ram Krishan : Will the
Minister of Communications be pleas-
ed to refer to the reply given to Un-
starred Question No. 878 on the 11th
April, 1956 and state :

(a) whether tbe scheme for loca-
tion of nine Public Call Offices and
opening of four Telegraph Offices in
PECPSU during the 1956-57 has been final-
1sed; and

(b) if so, the details thereof ?
The Minister in the Ministry of

Comunications) (Shri Raj Bahadur):
(a) and (b), Public Call Offices:

1. Shiana Already opened
2, Dujana .

3. Bhadaur Proposals
4. Ukalana sanctioned

5. Madlanda .
6. Bhowanikhera

Other proposals under examination.

Telegraph Offices :
1. Sanaur .
2. Bhydaur Sanctioned
3. Lehragaga
More proposals under examination.
Public Call Offices

1126, Shri Jhulan Sinha : Will the
Minister of Communications be pleased
to state:

@) the number of public call offices
on each of the different regional Rail-
ways as on the 31st March, 1956; and

(b) the expenditure on their main-
tenance as also the returns  therefrom
for 1955-567?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) A statement giving the required in-
formation is placed on the Table of the
Lok Sabha. |See Appendix IX, Annexurc
No. 42)].

(b) () The expenditure on maintenance
of Public Call Offices on the premises of
various regional railways is very small
and ranges from atout Rs. 100/- to about
Rs. 300f- annually.

() The estimated revenue from Rail-
-way Public Call Offices is Rs. 1,98,595.

Railway Passenger: Amenities

1137. Shri Jhulan Sinha : Will the
Minister of Rallways be pleased to
state:

(a) the approximate expenditure
over the staff meant for supervision
and maintenance in good order of the
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provisions made on the N.E. Railway
for passenger amenities during the
g:; two years 1954-55 and 1955-56;

(&) the  number of complaints
recorded in the complaint books or
received otherwise in respect of the said
amenities during those two years-
as compared to those received during
the previous two years on the same
subject ?

The Minister of Rnilways and Trans-
port (Shri Alagesan) : (a)

1954-55 . Rs. 12,84,600
1955-56 - Rs, 14,27,700
®) _
1952-53 . . 359 Complaints
1953-54 . . 365 "
1954-55 - - 503 "
1955-56 . - 487

Amritsar and Jullundur Stations

1128. Shri D, C, Sharma : Will the
Minister of Rallways be pleased to
state the date on which the instullation
of megaphones at Amritsar and Jullun-
dur Railway Stations, will be compl:ted ?

The Deputy Minister of Railways and
Transport (Shri Alagesan) : Loud-
speakers are already installed at the stations
referred to. Further, it is proposed to
replace the existing equipment by equip-
ment of the latest type and also to increase
the number of loudspeakers and this work
is expected to be completed by the end of
March, 1957.

Storm Warnings

1139. Shri Krishnahcharya
Will the Minister of Communication:

be pleased to state:

(#) the number of warnings against
dust storms and thunder storms  over
Delhi and neighbourhood for the
safety of aviation, issued during 1955;
Aa

(b) the main meteorological services
rendered during the same period?

The Minister in the Ministry of
Communications (Shri Raj Bahadur) :
(a) 109. .

(b) As in previous = years, the main
meteorological services rendered by the
India Meteorological Department during
1955 consisted in the issue of forecasts and
warnings for aviation interests, shipping and
ports, public works authorities, railways,
river valley and irrigation authoritics eftc.
besides farmers agriculturists and  the

general public. ’
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The Main Meteorological Office at
Safdarjung Airport, New Delhi, supplied
aviation forecasts and warnings for civil
air services, flying ‘club pilots and other
fliers using the Safdarjung aerodrome and
issued directives to the Me=teorological
Offices at  Allahabad, odhpur and
Lucknow for the issue of forecasts and
warnings. It kept continuous watch on
the dev:ilopment of weather in the Delhi
Flight Information Region and issued
warnings of adverse weather phenomena
for the benefit of aircraft in flight. It
dssued the Regional Daily Weather Reports,
Telegraphic Weather = Summary, heavy
rainfall warnings as also Farn ers’ Weather
Bulletins covering the region comprising
-of Uttar Pradesh, Punjab, Himachal Pradesh,
Rajasthan, Jammu and Kashmir, PEPSU,
Delhi and™ Ajmer States, This office
continued to be responsible for broadcast of
meteorological synoptic observations and
storm warnings through'the Sub-continental
Broadcast Centre at Delhi. Special bulle-
tins were broadcast through the All-India

Radio for the use of certain Himalayan
Expeditions.
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Shuttle Train Services

1131. Shri Bheekha Bhai : Will the
Minister of Rallways be pleased t»
state :

(a) whether Government have exa-
mined the proposal for running a shuttle
train between (i)’ Chittorgarh and Udai-
pur, (if) Chittorgarh and Neemuch and
g:') Chittorgarh and Bhilwara of Western

ilway; and

(b) whether it is a fact that the pro-
posal, if commercially examined, will be
profitable ?

The Deputy Minister of Railw-en
and Transport (Shri Alagesan) : (a)
(#) to (i) No,

(b) No. The existing train services
are considered adequate for the traffic
offering,

_ Shipping

1133. Shri Krishnacharya Joshi :
Will the Minister of Transport be pleased
to state @ *

(a) whether complete figures of ton-
nage of cargo moved by the Indian Ship-
ping Companies round the coast for the
year ending 31 December,” 1955 have
been reczived; and

(b) if so, the total tonnage?
The Deputy Minister of Rallways
;nd Transport (Shri Alagesan) : (a)
es. )
(b) 25,55,180 tons.

ot g
2233, of vaaw fag : =
IR wAY qg qATT AT FUT W fw e
(%) wr ag aw ¢ fs wwEm,
I YETE, LUk W Fwen qfaw & &y
yarw, N framw fasamg s st
uTafag SafE ag TG T, grEw
g arg W9 N A 9w W)
g T4l & v U qryere e
] THFT T WX AN A o A
a% famedt == mf; Wi

(=) afx g, & g W Wy
g ?
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Waiting Rooms and Halls
n;s.{ Sardar Iqbal Singh :

Sardar Akarpuri :

Will the Minister of Rallways be
pleased to state :

(8) whether there is any proposal to
construct more waiting rooms and waiting
halls on the various Railways during the
Second Five Year Plan;

(b) if so, the main features of this
proposal; and

(c) the cost thereof ?

The Deputy Minister of Raillways
:;ld Transport (Shri Alagesan) 1 (n)

s,

(b) Mninlr these are provisions of new
waiti halls and watihg rooms,  and
extensions or improvements of existing
ones,

(c) The information is being collected
;{ndwillbeh.idonthc Ta of the

ouse,

Production eof Cottoa

113€. Sardar Iqbal ﬂm 1
3 { Sardar Lrpul t

Will the Minister of Food and Agri-
culture bc pleased to statc:

(a) the total amount of loans and graats
under the scheme for increased production
of cotton, sanctioned to  Punjab
PEPSU during 1955-56 and proposed 10
be sanctioned for 1956-57;

(b) whether the grants and loans for
the year 1955-56 have been fully utitised ;
and

(c) if not, the reasons therefor?

The Minister of Food amd Agri-
culture (Shri A. P. Jaia) () Nc
loans were asked for by b end
PEPSU Sute Governments from the
Central Government during  ¥955-56.

for loans during 1956-57 aavc
also not been received so far.

The grants sanctioned to these Stater
during 1955-56 and 1956-57 arc as vader ;

1955-56 1950-57

v Ax‘ﬁoo
Punjab . . 1,231,439 163
PEPSU . . 63,650 52889

(b} No,
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uu&(‘:) (1) Punjab : The totnl amount
ised durl? 1955-§6 was 38,776.

The uvmg 2,653 was clue to the

(s) Some posts remained vacant,

(1'1;) Losses on the distribution of cotton
seceds were not incurred;

1) N was spent on Pest
(i) cfmrga%m .g; Fumigation
. of cotton seeds; and

(iv) Economy in the contingent ex-
penditure,

(2) PEPSU : The total amount utilised
during 19 i& 56 was Rs. 49,507.
saving of 14,143 was due to
that no amount was spent on Pest Control
Measures.

Indo-Pak Passenger Traffic

1137. [ Sardar Igbal Sln‘h
Sardar Akarpuri:

Will the Minister of Railways be
pleased to state :

() the number of passengers who
travelled by the Rail Routes open  be-
;mn India and Pakistan duning 1955
rom'

() Pakistan to India, and
(i) India to Pakistan;

(b) the names of the Rail Routes that
EN(E’ -open_ between India and Pakistan;

(c) the mount of ecarnings from these
routes ?

The Deputy Minister of Rallwa
aund Transport (Shri ‘Alagesan) : (.
(1) 8,36,952.

(u’) 9,81,510.

f). A statement is laid on the
of .the House. [See Appendix IX,
Anne'mrc 0. 43).

‘Grow More Food' Campaign

1138, { Sm lzbll Shfghz

Will the Minister of Food and Agri-
culture be pleased to state :

(=) P:xgcabmsl amount ofﬁgnnto ﬁvg
10 j unnf 19 untler t
‘Grow More F oo

(b)themlinlltmsofth.isldltmemd
the expenditure incurred over them during
the same period ?
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" The Minister of Food

culture (Shri A Br Jaraye &) and o).

(Rs. in lakhs)
Expen-
diture
incurred
Name of the scheme, , ,Sanc- s so far
tioned adjust
amount by A.G.
' Punjab
. Minor 1rrlpuon
scheme 477 007

Com;rucuon : -of

3

. 363 N.R.t
4. Dmrlbwon of sup- .
erphosphate . 152 NRt
5. Compost scheme . Jo'07 o0'07
6. Intensive cultivation / 0-27 027
7. Additional district

staff . . . 006 o-ol
8. GM.F. staaff for
F.C.'s office . o011 0- 10

9. Crop competition . o006 006
10. Scheme for destroy-

ing fieldrats and

jackals, . . 035 o7

ToraL . . 1334 2-46

tN. R. Not reported.
Public Call Offices, Panjab
1139. [Sardar Iqbal Simgh:
» {Sard.lr Akarpuri:

Will the Minister of Cﬁmmnict-
tions be pleased to state:

(a) the names of places where Public
Call Offices are to be provided in P'I.II'I]Ib
during the current year; and

(b) the basis on which sites for Public
Call Offices are selected ?

The Minister in the of
Communications (Shri Raj B ):
(a) Public Call Offices already opened
during 1956-57: ‘

1. Urmar,
2. Um
3. Nurpur.

Public Call Offices sanctioned and
ed to be opened during this rs
subject to materials beconing available
in time:
Anajmandi
Kukarpind
Adampur.’
Bawarna
Thural

P
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6. Hamirpur
7. Rurkakalan
8. Bharwain
9. Machchiwara
10. Mubarakpur
11. Narela

12. Mustafabad -

_ Proposals relating to some more sta-
tions are under examination.

(b) Public Call Offices are provided
at District Headquarter towns_irrespective
of the loss involved, and at Subdivisional
headquarter towns on limited loss basis.
At ether places, Public Call Offices are
sanctioned if they do not involve any loss to
the Department,

Rallway Bridr in Punjab and
. PEPSU

Sardar Igbal Singh:
114 {Slrdar zhrpuri:
Wilt the Minister of Rallways be
picased to state: ‘

~ (a) whether the  Governments - of
Punjab and PEPSU have sent any pro-
posal to the Central Government for
constructing railway-bridges or crossings
in Punjab and PEPSU;

(b) if so, the date by which final
decision would be taken ; and

(c) the number of such places in Punjab’

and PEPSU  where bridges would be
constructed ?

The Deputy Minister of Railwa
aYnd Transport (Shri Alagesan): (a)
es.

(b) The construction of bridges and
crossings depends inter alia  upon the
receipt of acceptance of the P.W.D.
concerned for the payment of their share of
costs. As  this sometimes takes time a
d:f;mu date cannot be specified at this
stage.

(c) Normally such  information is
available railwaywise only. However, it
has been ascertained that Governments
of Punjab and PEPSU have sent propo-
sals for constructing railway road over/
under bridges near the following places:—

Punjab: Jullundur City
Ludhiana
Dhilwan
Hissar
Rewari &
Ambala.

PEPSU: Cheheru
Rajpura &

At mile 28/66 on Kalka-Simla

Section.
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Poultry Farming |,

1141. Shri Bheekha Bhai : Wil
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government have ausess-

the possibilities of developing

poultry farming in scheduled areat by
tribal people;

(b) if not, whether Government will
examine the proposal; and

(c) whether Government propose 10
train up tribal people in poultry farm-
ing? '

The Minister of Food and Agricul-
ture (Shri-A. P. Jain): (a) and (b).
State  Governments generally sponsor
such schemes. A number of such schemes
have been received and sanctioned.

(c) The All India Poultry Develop-
ment Scheme for the Second Five Year
Plan provides for traininﬁ of poultry
owners and the facility will be available
to tribal people also.

T - Facllities to Dungarpur
clograph Village )

1143. Shri Bheekha Bhai: will
the Minister of Communications be
pleased to state:

(a) whether it is a fact that a represen-
tation has been sent by people of Simal-
wara in Dungarpur District. in Rajasthan
that their village has been refused tele-
graph facilities; and

(b) if so, the action taker in .regard
to the representation?

The Minister in the Minis of
Communications (Shri Ra.jtﬂch:z“}s
(a) and (b). The preposal is under con-
sideration.

Estimates Committee’s Recommenda.
tion on Railways .

u?. Shri Kajrolkar : Will the Min-
ister of Raflways be pleased to state :

(s) what was the basis for the making
of estimates of gross earnings at the time
of making traffic surveys of new lines which
have been approved for the Second Five
Year Plan;

b) whether ~ Government  propose
to (reliae the list of such new lines
with reference to potential traffic carnings
estimated under the revised formula known
as the Line’s formula in view of the recom-
mendation contained in plr;rrnph 206
of the Twenty-sixth Report the Esti-
mates Committee; and

(c) if so, whether such revision will
affect the construction of the Diva
Dasgaon Railway?
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The Deputy Minister of Railwa
and Tran (Shri Alagesan): (a)
Except in the case of Noamundi-Bans-
pani project, traffic surv of the lines
included in the Second mc Year Plan
have either not yet been undertaken or
are still in progress. In the case of Noa-
mundi-Banspani  project, the coaching
carnings have been estimated on the basic
principles underlying the Line’s formula
while goods earnings have been estimated
on the basis of likely exports from or
imports into the area to be served by the
projected line.

(b) No. The list has been drawn
up on consideration of operational needs.
Potential traffic  earnings arc even now
being estimated on the basic principles
underlying Line’s Formula.

. () In the case of Diva-Dasgaon, poten-
tional coaching earnings had been estimated
on the basic principles underlying Line’s
Formula. The  question of revision,
therefore, does not arise.

14

(Tourist Information Offices) sy
MY @ ot F ol # fae

wfeswr arzwsw  (guide training
courses) oy e w1 W firwr
fwar mar &

Upgrading of Posta of Station Masters

1145. Shri Sanganna 1 Will the
Minister of Railways be pleased to refer
to the reply given to Unatarred Ques-

tion No, 2213 on the 18th May, 1956
and swqte: v 195

(a) whether any decision rding
on"the. South-Eanern *Raoms har rert
-Eastern ilwa s si
been taken; and Y since
(b) if so, what it is?
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The Deputy Minister of Rallwa
and Transport (Shri Alagesan): (a)

and (b). The matter 15 still under exami-
nation.

Unnatural Deaths in Agartals

1146 Shri Birem Dutui:
* 1 Shri Dasarstha Deb:

Will the Minister of Health be pleased
to state: o

{2) on how ~many unnatural desth
casés was post mortem done in  Vie-
totia_  Hospital, Agartala-Tripura in thé
month of July, 1956;

(b) how many cases were recorded
as suicide deaths; and

(c) how many cases of other types of
unnatural deaths have been recorded
during thé same period?

The Minister of Health (Rajkumari
Amrit Ksur): (a) Eight.

(b) Six.
(c) Two.
Mshindrughat
Thakur Jugal Kishore Sinha:
1147, {Shrl Ai'thm: :
Babu Ramnaraysn Singh:

Will the Minister of Rallways be

leased to state the steps so far taken

E:ir shifting the present Mahindrughat
Station to equip it with modern
amenities ? .

The Deputy Minister of Railwaye
snd Transport (Shri Alagesam): St
have been taken to -cggc the [and for
shifting the station. truction of the
Station building with modern amenities
will be undertaken after the land is acquired.

Railway Time Tables

Thakur Jugal Kishore Sinha:
1148. { Babu Ramnarayas Singht
| Shri Asthana:

Will the Minister of Rallways be
pleased to state the reasons why the
abstract timings as shown in the working
time-table are not reproduced in  the
edition of the public time table in North-
Eastern Railway ?

Deputy

and Transport ( N
Abstract t;:lrlin[s of all long distance mail,
express & assenger trains on
t;: trunk mpd main lines of the Nofth
Eastern Railway appearing in the Workiag
Time Tables are also shown in the Public
Time Table.



1907 Writtén Answers
wrgd emie wix e @
ﬁo' ﬁo "o

1AVR. A Wo ®Te WTEWIW : w7
T} oy gy ¥ FT W fE o

(%) 7 ag W § & oy
reTiT Bz gy qT fe He fo &
wfan &ZTe wTAT ATAT 91; WY

(&) afz g, a1 W@ IO W
woft & vaq & waqr sfearemt § 7

oW awr ofoegn gosiant (o
wwtww): (%) gt

(=) e fewz qder (Trav-
elling Ticket Examiners) % fft
Y 7oy & A % AfY wrar o,
w s wadft mfeg) # g0 & A%
W T @197 gReew Jf §

yagt fiwrit Rz e &
wiwifeaf @ fow wnic

Yo, 5t Qo Wio WrewTe @ W
T o ag warA ) I w3 fw

() mrag aw § fs Tom A
% frorg & wqare wagd freAT 82z
R & sdwifegl &Y ¢ owiw, ey
S\ feg 0d @ wir IF fema
Wt gz W &t o ; W

(&) w1 sxvafa waar  eqrT=-
™ & qewTd IT%Y ¥W gfawr & afww
we fearmar § 7

T wwr ofowgy qwish (s
werem ) : (%) aar (W), & weeiw
a7 W WA IAE -c-YE ®
varifen s@ &3¢ & IAT A @7
fearar g § 1

30 AUGUST 1956

Written Answers 1908

N R NP
e o fo wt & fd wEe

e st 90 ®Te FTETIW :
o Wk oAt gy A A g
w7y f

(%) #rwET e & g
oA &z Ty A & g 1jyR-
¥3 7 eyt A% fwad s
A 1y o ITN § fRaw W
#ro e §o a7 ¥ fog faq 7 w7 ;
. (W) FET A fe Aot
™ S araferer 7 frg W & Wy
wroor § 7

Tww AW oftegw Igww  (wh
weTm) ¢ (%) o3t e aAm
ng faAd & 30 wdr fower qdrere
(Travelling Ticket Examiners)
g fag g

(@) et gq % fag ardy fowe
Tfu® ufrard sdwifY (essential
staff) & =i (category) #
|

Mandya Station

1142. Shri Madiah Gowda: Will
the Minister of Railways be pleased to
state:

(a) the volume of traffic at Mandya
Railway Station at present;

(b) whether there is mf
replace the present Railway Stll‘lm
building at Mandya; and

(c) if so, when and at what cost ?

The Deputy Minister of R

and Transport (Shri Alagesan)t )
The average number of  pamengers
booked at this station per annum is about
4,65,000 and the totsl goods traffic (both
inward and outward) handled at the
station per annum is sbout 24,36,000
maunds.

(b) and v;. There is no proposal to
replace the station buflding. It is, ‘how-

ever, pr t:ﬁaltd to extend the TI1 class
wlmng and provide sdditional sesy
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in the latrines and benches on the plat- '

form at an aestimated cost of Rs..zg,;oof—.
These proposals are under examination.

Bhubaneswar Station

1153. Shri Sanganna : Will the
Minister of Railways be pleased to
state:

(a) whether any representation has
been received from the Government of
Orissa for increasing the halting times of
Up and Down trains at the Bhubaneswar
(New Capital) Station; and

(b) if so, with what results ?

The Deputy Minister of Railwa
and Transport (Shri Alagesan): (a)
A suggestion was received from the Orissa
Government for incr the duration of
the halts of Howrah-Madras Mail
and Howrah-Puri Express trains at
Bhubaneswar station.

(b) The duration of the existing haits
of these trains at Bhubaneswar is con-
nidered sufficient for the traffic dealt with
at this station by these trains,

Zawar Mines

1 { Shri Bheekha Bhal:
54-  Shri Balwant Sinha Mehta:

Will the Minister of Labour be pleased
to state:

(a) whether it is a fact that minc
labourers in Zawar Mines have given
strike notice for not conceding to
their demands by management;

(b) whether Government have insti-
tuted any enquiry into the legitimate
demands of labour; and

(c¢) whether Government have sent
any representative to settle the dispute
between labour and management?

The Deputy Minister of Labour
(Shri Abid AN): (a) Yes. One of the
two Unions vis.,, Zawar Mines Mazdoor
Sangh served a.strike notice.

(b) Yes.

(¢) The Central Governmont Concilia-
tion Officer visited the mines and tried
to about a settlement, The strike
was off and work resumed on the
23rd August, 1956.

Health Sample Survey i
Community Mm{ "

1155. Shri Bheekha Bhai: Will the
Minister of Health be pleased to
state:

g? how many States have been sur-
veyed by the Health Sample Survey
party in Community Project aress; and
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(b) whether it is a fact that in some
States the progress of thelr sutvey work
is held up for want of transport ?

The Minister of Health (Rajkumari
Amrit Kaury (ug; Health  Survey in
one Development Block in each of the

States of West and Madhya
Bharat has been Oommted. The survey

in the D ur Community Deve!

ment Block in Rajasthan is nearing

tion. )
(b) No.

THNTH AT WY qT w7 S
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ZHT & | ¥ WNT 9X 99§57 97 faemx
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T wEl § wfes et qgEa &
AT FrrAT WY I T AT w7

(&) &amer 7 gsav )

Moblle Medical Centre, Shantirbazar,
Belonia (Tripura)
1187. Shri Dasaratha Deb: Will
the .hﬂnl

ster of Health be pleased to
state:

(a) whether any Mobile Medical Centze
has been established at Shantirbazar in
Belonia (Tripura).

(b) if so, when that centrc was es-
tablished; and

(c) the number of staff of such
unit

The Minister of Health (Rajkumari
Amrit Ksur)2 (a) Yes.

(b) 3oth April, 1 56,
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(c) The sanctioned staff strength of
the Centre is as below:—

Civil Assistant Surgeon,
Grade I . .

1
Compounder ../ I
'Sanitary Inspector I
Driver I
Class IV Staff T

Dhing-Morigaon Railway Line

1188. Shri Debendra Nath Sarma:
-Will the Minister of Railways be pleased
to state whether there is any

for: the extension of Railway lines beyond
Dhing-Morigaon in the North-Eastern
Railway ?

T B Mt S
&an rang an): No.
There is no such proposal..

C- utta Suburban Electric Trains

1169. Shei N. B. Chowdhury: Will
the Minister of Railways be pleased to
state

(a) whether it is a fact that a target
date of June, 1957 has becn fixed for

the first electric train in the"

running
suburb of Calcurta; and

(b) when electric trains are likely to
start running between Calcurta and
Kalyani ?

The Deputy Minister of Railways

and Transport (Shri Alagesan): (a)
Yes. This is on the assumption that
electric locomotives on order are delivered
according - to schedule and there is no
unforeseen delay in putting these into
servioe,
. (b) It is too early to give an exact
forecast, but plans are in hand to run
tl}: first electric train by about the end
of 1959.

N\ .
Railway Road st Sahersa Junction
Station

160, Shri L. N. Mishra: Will
the Minister of Railways be pleased to
state:

(a) whether any representation has
been made to Go i
the railway road
Junction Station (North-Eastern Railway)
in Bihar; and "

(b) if so, the position of the same?

The Deputy Minister of Railws
;’nﬂ Transport (Shri Alagesan): (@)
es. .
Nece action to repair the road
is b(:i}:; uk::ry
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Saharsa Station

1161, Shri L. N. Mishra: Will the
Minister of Railways be pleased to State:

(a) whether there is any proposal
provide one additional mtionpo:pohah t;:
the North of Saharsa Station North-
Eastern Railway in Bihar; and

(b) if 50, the position of the same ?

The Deputy of Railways
and Transport (Shri Alagesan ;
proposal to this effect was meelved.): @A

. (b) The proposal was not accepted as
investigations made have revealed that the
volume of passenger traffic expecred to be
dealt with at the proposed station does not
justify the Frovilion of even a conrractor-
operated halt,

Distribution of Paddy Seeds in |
Tripura

1162, Shri Dasaratha Deb: Wil the
Minister of Food and Agriculture be
pleased to state: '

. (a) the amount of seed paddy in maunds,
if any, distributed to cultivators of Tripura
at sﬁub&idiud rate from Government in
1956;

(b) the amount of seed paddy distri-
buted free of cost in 1956; and

(c) the number of persons, who
received sced paddy at subsidised rates
and also the number of persons who received
the same free of cost ?

The Minister of Food and Agri-
ture (Shri A, P. Jain): (a) According
to the reports received so far 879 maunds
27 seers of paddy seeds have been distributed
to cultivators at subsidized rate.

(b) Nil.

(c) Information about the number of
persons who received sced paddy at subsi-
dised rates is being collectecd from the out-
lying sub-divisions of Tripura. The ques-
tion regarding the number of persons who
received the seed free of cost does not
arise.,

Delhi Slum Clearance

1163. Shri Bheekha Bhai: Will the
Minister of health be pleased to state
the financial provision made for slum clear-
ance in Delhi in the Second Five Year

Plan?

thhmﬂmm?hnm' :
Amrit Kaur)t A provision of Rs. 20
crores has been made by the Ministry of
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Works, Housing and Supply in the Centre’s
Second Five Year Plan for giving assistance
10 States for their Slum Clearance Schemes.
No provision has bzen mgde in the Second
Five yzar Plan Separately for Delhi State.

Freight Surcharge on Goods

1164. Shri Shres Narayaa Dee : Will
the Minister of Railways be pleased
to state :

(8) the number and nature of goods
that )hnve been empted from the

freight ied during the
current ﬁnlnd.:r year; )

(b) whether it is a fact thata ft:?::
surcharge is  charg:d on f aing
despatched from stations of Dar -
Jainager Branch of the N. E. Railway; and

(¢) if »o, the rate of such surcharge?

g Miaister of Rallway and

Alagesan) : (a) Sl_c\rm

Mmoclmu have heen cxempted from

the levy of tupplcmqnm- oharge. These

are grains and pulses, fodder, manures,
khadi, newspapers, news-print and bodks.

(b) ani(c). Through mistake supple-
mentary charge at the rate of one annain.the
rupee of total freight was charged on food-
grains by staff at Madhubani and Rajnagar
stations © on  Darbhanga-Jainagar Branch
of the N. E. Railway. The mistake has since
been rectified. ’

Brabmapatnam Scheme

1163. Dr. Rama Rao: Will the
Minister of Transport be pleased to state:

(a) whether the Andhra Government
have requested the Central Government
about the inclusion of a proposal for the
investigation of Brahmapatnam Scheme
(Bagt Godavari) in the Second Five Year

Plan;

(b) what is the decision of Go\rern-
ment; and

(c) what is the estimated cost for

investigation ?

The Deputy Minister of Railways
?d Transport (Shri Alagesan): n
[+ 9

It has not been found possible to
lnclE:i?e the Scheme in the Second Five

Year
(¢) Rs. 1-75 lakhs.
Wagon Supply on N. E. Rallway

.2166. Shri L. N. Mishra: Will the
Minlster of Rallways be pleased 10 refer

30 AUGUST 1956

wl'rl'tlcn Ams [b 14

10 the reply given to Starred Question No.
1375 on the 11th April, 1956 and atate:

(a) whether any special effort has been
made for supply of wagons to North Eastern
Railway specially fur{.nmport of Jute from
Purnes, Darbhanga Znd Saharss districts
of Bihar to Calcutta; and

(b) if s0, the nature of the same ?

The Deputy Minister of l..ll'a,-
and Traasport (Shri Alagesan): (a) an
(b). Yes. During January to_August, 36, a
total of 20]144 wagons” of Jure have been
booked to Calcutta from Katihir, Samiasti-
ﬂ.r ind  Sonepore  Districts of North

stern Railwiiy, in which the civil districts

of Purnes, Darbhangs "and Saharsa fall, as
against 12,376 wagons during Januaiy to
August, 5s.
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Telegraph Offices, Rayalascema

1169. Shri Lakshmayya: Will the
Minister of Communications be pleased
to state :

(a) the number of Telegraph offices
that have been opened in Rayalaseema
arga during the First Five Year Plan;

(b) whether there was any rcpresen-
tation from the people of Yadiki vilage
in Ananapur District of Andhra State
:::’ opening a telegraph office in that village;

(c) if so, whether Government have
decided to install it, in view of the increasing
trade and expansion of the village of yadiki
into a towng

The Minister in the Ministryof
(C;)mmuutlono (Shri Raj Bahaduor):
a) II. .

(b) and (c), The proposal has already
been sanctioned.

Experimental Post Offices

1170, Shri Lakshmayya: Will the
Minister of Communications be pleased
to state:

(a) whether the experimental post offices
have been opened in the vil]ag;: of Mulak~
anoor, Muddinayanipalli, iri and
Garuda Chedev of Anantapur District in
Andhra Srate as per the representation of
people of the areas; .

(b) the number of new post offices
which have been o;encd in Anantapur
District during the Pirst Five Year glum
period;; and

(c) whether there is any plan, con-
templated to open post offices at every
polling station to develop Communications
in Rayalascema in view of its backwardness
irrespective of the population requisite
to install a post office according to the (3o~
" vernment plan ?
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The Minister in the Ministryof Com
munications (Shri Raj Bahadur): (a)The
post offices at these places were opened in
implementation of the policy followed
during the First Five Year Plan period
A representation in respect of Chapiri onl
was reccived from the local public.

. (b) 133 new post offices were opened
in Anantapur Disirict during the Fimst
Five Year Plan period.

(c) No; however, the villages where
polling stations were situated during the
t General Eclections are given preference
in the matter of locating new post
if other conditions prescribed for opening
new post offices are satisfied.

Central Training Establishment

1171. Shri Krishnacharya Joshi:
Will the Minister of Communications be
pleased to state:

(a) whether any steps have been taken
to start @ Central Training Establishment
for giving a uniform siandard of flying
training; and .

(b) if so, the location of the Centre
and the number of trainces likely to receive
training cvery year?

The Minister in the Ministry of Com-
munications (Shri Raj Bahadur)i(s) ana
b). No progress has been made by the
ndian Airlines Corporation in regard to the
starting of a Central Training Establishmrnt
for giving a uniform standard of ﬂyin?
training, as there is an acute shortage of
ilots and the establishment of a Central

raining Organisation will mean immo-
bilisation of a number of pilots at a plrce
away from the base of operations. The
Corporation will be in a position to s'art

. the Central Training Establishment cnly

when the strength of pilots is in excess of the
minimum operational needs. No decision
has been arrived at regarding the locstion
;)f the proposed Central Training Orguo~
sation.

Co-operative Training Centres

1173. Shri Krishnacharya Joshi:
Will the Minister of Food and Agricul
be pleased to state:

(a) the total amount of grant sanctioned
during the current year so far for subsidising
the Co-operative Training Cen:res started
by the State Governments; and

(b) the names of States which have
received grants ? .
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The Minister of Food and Agriculture
(Shri A. P. Jain)t (a) Rs. 6,14,911/-.

(b) Madhya Pradesh, Hyderabad, Uttar
Pradesh, Saurashtra, Madras, Vindhya
Pradesh, Bihar, Travancore-Cochin, Mani-
pur, Bombay, Madyha Bhart, Punjab,
Andhra and Himachal Pradesh.

Co-operative Farming

1173, Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleased
to refer to the reply given to Unstarred
Question No. 887 on the 11th April, 1956
and state the number of Co-operative farms
started State-wise, the number which proved
successful and the number which failed
State-wise ?

The Minister of Food and Agriculture
(Shri A, P, Jain)t A statement showing
the number of Co-operative Farms in the
Country State-wise is laid on Table of the
Hi;use. [See Appendix IX, annexure No.
44). .

As a result of survey of some farms it
has been found that some farms are doing
badly, others are experiencing difficulties
and a few are doing quite well. Exact
figures are pot available.

h Airmindedness

1174. Shri Krishaacharya Joshi:
Will the Minister of Communications
be pleased to state the names of the insti
rutions which received granrs during 1955
§6 for spreading airmindedncss among th
youth of the country ?
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The Minister In the Ministry o.
Communications (Shri Raj Bahadur):
(1). The Delhi Flying Club, New D:lhi.

2. The Madras Flying Club, Ltd.
Madras. ying ’

3. The Bombay Flying Club Ltd
Bombay.

4. The Bengal Flying Club Ltd,
Barrackpore.

5. The Hind Provincial Flying Club
Ltd., Lucknow.

6. The Bihar Flying Club Ltd., Patna.

7. The Orissa Flying Club L-d,, Bhu-
| sneswar,

8, The Madhya Pradesh Flying Club
Ltd. Nagpur. v ving

9. The Northern India Flying Club
Ltd. - Jullundur. <

10, The Madhya Bharat Flying Club
Ltd. Indore.

I11. The Rajasthan Flying Club Ltd.
Jaipur.

12. Government Flying Training 8chool,
Bangalore.

13. Aero Club of India, New Delhi.
14. Delhi Gliding Club, New Delhi.

15. All India Aeromodellers Association
Calcutta,
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LOK SABHA
Thursday, 30th August, 1956

The Lok Sabha met at Eleven of the
Clock.

[Mg. Spager in the Chair.]

QUESTIONS AND ANSWERS
(See pnrt'f)

12 Noow
PAPER LAID ON THE TABLE

AMENDMENTS TOo AR CORPORATIONS
RuLes

The Minister of Communications
(Shri Jagjivan Ram): I beg to lay on
the Table, under sub-section (3) of
section 44 of the Air Corporations Act,
1953, a copy of the Notification No.
7-CA(11)/55, dated the 26th April,
1956, making certain further amend-
ments to the Air Corporations Rules,
1954, [Placed in Library. See No.
5-360/56].

Shri T. B. Vittal Rao (Khammam):
May I enquire why there is so much
delay in laying this notification on the
Table, because this notification was
issued in April last?

Shri Jagjivan Ram: I am not quite
sure whether it was notified in April
last,

Mr. Speaker: The notification is
dated 26th April 1856. This iz men-
tioned in the agenda itself.

Shri Jagjivan Ram: I cannot say off-
hand why it was so.

Mr, Speaker: Hereafter hon. Minis-
ters will kindly place all notifications
‘as early as possible after they are
issued.

4866

Shri T. B. Vittal Rao: The reason
may also be given for this delay.

Mr. Speaker: Very well. He wiil lock
into it,

Shri Jagjivan Ram: Yes.

PROGRESS Re NATIONALISATION
OF INSURANCE

The Minister of Revenue and Civil .

Expenditure (Shri M. C, Shah): With

/ your permission, Sir, I propose to

make a brief statement to indicate to
the Members of the House the further
progress which has -been made in
regard to nationalisation of insurance.

Mr. Speaker: It covers more than
three pages.

Shri M. C. Shah: There are eight
small pages. It will take about five
minutes.

Mr. Speaker:
minutes?

Eight pages in five

Shri M, C. Shah: Because I have
had a rehearsal before.

Members will recall that the Life
Insurance Corporation Act provided
under section 3(1) for the Central
Government to stipulate an ‘appointed

‘day’ on which the Life Insurance

Corporation would come into exist-
ence. Government have been anxious
not to retain in their hands the
management of the insurance com-
panies a day longer than was abso-
lutely necessary, for, uniil the Cor-
poration is formed, no basic change of
any kind could be effected. Our
efforts, have, therefore, been concen-
trated during the last few months on
completing all the necessary prelimin-
ary work to enable ug to brl.uz into



4867 Progress ¢

{Shri M. C. Shah]

existence the Corporation on the 1st
of September and a notification is
being issued today to that effect. By
another notification issued under sec-
tion 18(1), the City of Bombay is
being notified as the place where the
Central office of the Corporation shall
be located.

The rules made under section 48(1)
have also been published and a copy
is being placed on the Table of the
House. [Placed in Library. See No.
5-359/56].

Under section 4(1)- of the Act, the
Central Government is required to
appoint persons not exceeding 15 in
number ag members of the Corpora-
tion. A notification specifying the
members appointed to the Corporation
is also being issued today. I am plac-
ing on the Table of the House a copy
of the Annexure to this statement
showing the membership of the Cor-
poration and the various zonal and
divisional offices of the Corporation.

I would like to take this opportunity
to give the House a brief idea of the
preliminary work that was necessary
to bring the Corporation into being.
We had first of all to decide upon the
organisation of the Corporation itself.
After a careful consideration of all
relevant factors, we have decided, to
begin with, to establish 33 Divisional
Offices and about 180 Branch Offices
in the five zonal areag into which for
this purpose Parliament had in the
Life Insurance Act divided the coun-
.try. A Divisional Office will, for all
practical purposes, be the equivalent
of the Head Office of a medium-sized
insurance company. The one impor-
tant difference, of course, will be that
it will not be concerned with the
investment of the funds. The Branch
Office again will have functions sub-
stantially different from a Branch
Office of such Indian insurance com-
panies. The responsibilities of the
Zonal Office have no parallel whatso-
ever. It wasg necessary for us fo
exercise the greatest possible care in
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the selection of officers for appoint-
ment to these responsible positions.
It is, of course, the responsibility of
the Corporation to make the appoint-
ments finally, and so all appointments
made are provisional and subject to
confirmation by the Corporation.
These appointments, however, had to
be made to enable the Corporation
to commence ‘work immediately. It
will be realised that the task of
establishing relative seniority, effi-
ciency, a basis for comparison, in
short, amongst officers drawn from a
large number of different companies—
some 250 in all—was not easy and all
I can claim is that in making these
appointments we have done our best
to ensure fair consideration of the
claimg of every man. I myself have
interviewed over a hundred officers. In
these interviews, I was assisted by the
SBecretary, Ministry of Finance, an
Officer on Special Duty who was the
Controller of Insurance, Shri D, N.
Mitra, former Solicitor to the Govern-
ment of India and now Custodian of
the . Hindustan Co-operative Insurance
Society Ltd. and four other senior
officers. For the other posts of officers
like Branch Secretaries etc., tentative
selections have already beep made by
a Committee consisting of the Zonal
Managers-designate and a few others.

These selections will be reviewed
by the Corporation in the light of the
recommendations of the Senior Ser-
vices Committee of which Shri S. Lall,
1.C.S. (Retired) is the Chairman and
which commenced its work over a
month ago, Thig Committee will grade
all categories of officers. Their grad-
ing will be available to the Corpora-
tion who will no doubt give full
weight to their recommendations
before passing final orders. OQOur great
difficulty has been the shortness of
time. Not only has these selections
to be made within a matter of weeks
but officers had also to be posted to
various offices all over the country so
that they could join their appoint-
ments by the lst September. Simul-
taneously with this difficult” task of
reorganisation, we had also to see to
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it that the servicing of the present
policies numbering about 50 lakhs

Progress re

was carried out efficiently and
promptly.
The Corporation starts its career

under the very best auspices, with the
enthusiastic co-operation of all per-
sons connected with it and the good
wishes of all sectiong of the country.
I am sure the House will join me in
wishing it a brilliant career of service
to the nation.

ANNEXURE
1. Shri H. M. Patel will be Chair-
1man of the Corporation in addition to
his duties as Secretary to the Ministry
of Finance. The other members are
1. Shri Mohammed Hasham Premji
2. Prof. D. G. Karve
3. Shri Dhiren Mitra
4. Shri S. M. Ramakrishna Rao,
8. Shri Chakreshwar Kumar Jain.
6. Shri Vidilal Lallubhaj Mehta.
7. Lala Raghuraj Swarup.
8. Shri L. K. Jha, IC.S.
9. Shri B. K. Kaul, L.C5.

Central Eastern
Zone Zone
Zonal Office Kanpur Calcutta
Divisional Lucknow Calcutta
woffic:s Agra Jalpaiguri
| Banaras Asansol
Indore Patna
Jabalpur Muzzafarpur
| Jam:hedpur
' Gauhati
l Cutrack

‘Shri Bansal (Jhajjar-Rewari): May
1 request that some time may be allot-
ted to discuss the employment policy
affecting the various officers employed
in this Corporation? Ag you are aware
we are receiving a large number of
representations from a number of
emplayens of insurance companies. I
think some time should be given to
discoms this important matter,

Mr. Speaker: We arg over-full with
work,
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10. Shri L. S. Vaidyanathan,
11. Shri A. Rajagopalan.

12. Shrj K. R. Srinivasan.
13. Shri V. H, Vora,

14. Shri D. P. Guzdar.

Five of these members, Sarvashri
Vaidyanathan, Rajagopalan, Sri-
nivasan, Vora and Guzdar will be full
time employees of the Corporation.
Section 20 of the Act provides for the
appointment of one or more persons
to be Managing Director or Directors
of the Corporation. It is being sug-
gested to the Corporation who will
take up this question at its first meet-
ing that Sarvashri Vaidyanathan and
Rajagopalan may be appointed as
Managing Directors and that Sarvashri
Srinivasan, Vora and Guzdar may be
designated as Executive Directors. It
is also expected that the Corporation
will establish a convention in terms
of which the 3 Executive Directors
will not exercise their right to vote.

2. The Zonal and Divisional Offices
of the Corporation will be as under:—

‘Western Northern
Zone Zone
Madras Bombay Delhi
Bangalore Bombay Delhi
Udipi Poona El\mdu.r
Madras Nasik bala
Coimbatore Satara Ajmer
Mathurai Nagpur
Trivandrum  Ahmedabad
Hyderabid Surat
Myuulipamm Rajkot

Shri M, C. Shah; May 1 say a word?
The Corporation is an autonomous
body and all these appointments, as
1 have already stated, are provisional,
subject to approval by the Corpora-
tion? So this will be a matter of detai!
and I do not think any useful purpose
will be served by discussing the
employment problem. The question
of the Corporation’s policy can be dis-
cussed by the House whenever it likes.

yr. Lanka Sundaram (Visakhapat-
nam): Is it the position of the Minis-
ter that this House cannot discuss th¢
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employment policy of the Corpora-
tion? A number of times thiz question
has come up before the House with
regarj to other corporations I am
sure it will not be your ruling that
we cannot discuss this matter.

Mr. Speaker: The hon. Minister
must be able to give instructiong ot
directions in broad outline. This
should be observed in the case of
those persons who are already Jdoing
work there. The Corporation canno®
take somebody and throw out some-
body; it is not a matter of whim and
fancy. There must be some rules.

Shri M. C. Shah: I have made it
“lear in the statement that a Special
Committee was appointed to select the
wp officers, and those selections are
also provisional, because under the
Insurance Corporation Act—I won'?®
take the time of the House—it iz the
business of the Corporation to fix up
all these appointments. We  hawve
given the assurance that everybody

who ,was serving on 19-1-56 will be *

taken up. If there iz any grievance
about any person not being takep up,
then, I am prepared to inquire int:
the matter and to reply to all those
questions. But;, the policy of the
appointment ig to be decided by the
Corporation.

Shri S. S. More (Sholapur): May 1
bring to your notice that apart from
the question of future policy of
appointing future employees, a large
number of persons are already
employed? They were employed by
the different companies. Now, due to
this nationalisation, they have all
come under one jurisdiction. Many of
them are sending us representations
complaining that there is a lot of
favouritism and somg of the members
have been either reduced or dismissed
for no ostensible reason. I believe that
since this House has given its consen
to the nationalisation, it ig the prim-

ary responsibility of this House to g0 °

into these matters. The hon. Minister's
saying that it ig an autonomous body
_ is no reason to keep it out of the con-
" trol of thig House.
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Dr. Lanka Sundaram: Sir, only two
years ago this House debated specially
on the guestion of parliamentary con-
trol over public corporations., The
Government gave two  undertakings,
namely, that they were bringing in an
amendment of the Company law,
which was before a Joint Committee
at that time, or were going to pass a
special law to enable Parliament to
look into how such corporations are
run. Up to this moment these have
not been carried out. It may be
found that every time a public cor-
poration was discussed on the floor of
this House, the plea was put forward
by Government that it is an autonom-
ous corporation and that Government
cannot go into the details, and so on
and so forth. And, yet, we are asked
to pass all the legislation necessary
to make these corporations possible
and to function, with the result that
this is a question which you, in your
discretion as Speaker of the House,
must look into carefully. The under-
takings given two years ago have not
s0 far been implemented.

Mr, Speaker: What has the hon
Minister to say?

Shri M. C. Shah: I will draw atten-
tion to sections I1 and 23 of the
Insurance Corporation Act. There, as
a matter of fact, it is said that the
Corporation will be established on
the 1st of September. All the em-
ployees of the Insurange companies
now will be taken over under sec-
tion 11 by the Corporation. About
staff and everything section 23 makes
it clear that this is a concern of the
Corporation. (Interruption).

Mr. Speaker: Let the hon. Minister
proceed. He should not be inter-
rupted like this.

Shri M. C. Shah: In order to take
the House into confidence we have
made; this statement, because, as I
sald, a notification will be issued
tomorrow. It was not incumbent
upon the Government to make a
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statement of this type. That is not
necessary under the Act. The Act
has provided for -the notification to
be issued. With regard to the Rules,
they have to be plaged on the Table
of the House. We thought it proper
and that it would be in the fitness of
things that we should
House when it is sitting.

Mr, Speaker: The point is a small
one. The only point is that a num-
ber of appointments carrying salaries
of Rs. 2,000 and Rs. 3,000 are just to
come under this Corporation. Is this
Corporation, however, autonomous it
might be, to discuss seniority and
bring all the cadres under a single
management? A Manager in one
becomes an Assistant Branch Mana-
ger in another. A "Chief officer of a
whole State becomes a small authori-
ty under it. Has' this Parliament no
right to discuss all these? The Par-
liament will certainly discuss all
these things. The success of nation-
alisation depends upon the way in
which these bodies are worked.
There are serious complaints, as hon.
Members say, that the topmost man
inmeplace'isbejng thrown down
into the bottom in another place etc.
Therefore, I will find time, for an
hour some day, even before the close
of this session for discussing matters
like the manner of recruitment, the
1ssue of general instructions to these
autonomous corporations etc. so that
they might carry on their work with-
out prejudice to anybody, without
‘any injustice to anybody.

I will fix up the date and time later
on.

BUSINESS OF THE HOUSE

'E The Minister of Parllamentary
LAffairg (Shri Satya Narayan Sinha):
ESj-l', on 28th August references were
imade by some hon. Members to the

‘Rules framed under the Representa-

.tion of the People Act, 1950, which
‘were laid on the Table of this House
‘on 24th July. Shri Basu suggested
that these Rules should be discussed

inform the
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during the present session. Shri More,
ofi the other hand, was of the view
that they should be discussed along
with the Rules framed under the
Representation of the People Act,
1951. The latter Rules have-not yet
been finalised. They are likely to be
finalised very shortly but I "am not
sure whether it will be possible to
lay them on the Table during the
session.

To Government, Sir, it is a matter
of indifference whether the two sets
of Rules are discussed separately or
together. If they are to be discussed
together, it seems improbable that
such a discussion will be possible this
session. If they are to be discussed
separately, then I have no objectiom
to the Rules under the Act of 1950
being taken up this session, but I fear
time may not be available for the
purpose. This House has .= approved
. an allocation of two hours for these
Rules.. If the House is prepared to
sit overtime, I have no objection.
(Interruption). The question of
quorum is there. I have no objection

. if the Rules are taken into considera-

tion say on Tth September from 6.00
to 8.00 P

Some Hon, Members: No, no.

Shri Satya Narayan Sinha: I leave
it to the House. Therefore, it is for
you and the House to say, Yes or
No.” I simply suggest it to the House.
If the House says. ‘No’, then we
cannot.

Dr. Lanka Sundaram (Visakhapat-
nam): That is what you want.

Shri Satya Narayan Sinha: I, how-
ever, believe that no. harm will be
done if these Rules are discussed the
Tiext session. I leave the matter to the
House and. to you to decide as-you
like.

Shri 8. 8, More (Sholapur): Sir,
the Rules prepared under the Act of
1960 have some relation-to the fram-
ing of .the electoral rolls and unless

» wé discuss these 'Rulés and -suggest
“woo- TR L] .
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some amendments, the rolls will not
be prepared.

Shri Satya Narayan Sinha: Gov-
ernment do not feel such a difficulty.
Otherwise, they would not have sug-
gested that these Rules can very well
be discussed next session also.

Shrimadti Renu Chakravartty
(Basirhat): As far as I know—I am
not absolutely clear about the details
of it—and as far as we have discuss-
ed, we know that it has certain impli-
cations on the general elections; as
such the question has been raised
that we should have some time to
discuss them. This point seems to
have been overlooked. I would appeal
to everyone to make certain changes
or adjustments. That is why I think
it is necessary and essential that we
should have some time to discuss
these Rules. We should set apart
some time for this even if it is ques-
tion of sitting overtime, or sitting on
the 14th.

Mr. Speaker: So far as the 14th is
concerned, it is impossible. I have
fixed the Conference of Speakers and
Presiding Officers at Madras on the
17th, 18th and 19th. Unless I finish
the work of the Parliament here, I
cannot go there and be in sufficient
time to prepare for the work there.
Both myself and the Deputy-Speaker
are going. Under these circumstances
the House will not sit a minute longer
than the 13th. I cannot allow that.
Therefore, hon. Members must be
prepared to sit some time—late hours
—one hour one evening and another
hour another evening, instead of 6
to 8. The hon. Members must adjust.

Bhri T, B. Vitial Rao (Khammam):
We are prepared to adjust.

official day and practically there
won't be much time for official work..
On the 18th, it seems there is a holi--
day. TUnder these -circumstances,
there is no good sitting beyond the
13th. Let us try to finish this with
one hour one day and another hour
another day.

Shri Satya Narayan Sinba: I have
no objection.

Mr, Speaker: In the meanwhile we
will find some time for this. Hon.
Members also will try to be here-
some time late in the evening so that
we may take rest after the session is
over.

Shri Bhagwat Jha Azad (Purnea
cum Santhal Parganas): Sir, I would'
like to bring to your attention one-
thing. It has always been hrought to-
the notice of the Business Advisory
Committee that it is not feasible to
sit after 8 p.M. I am one of those who-
sit till the last but every day when

- we are sitting after 6 p.m. the

quorum falls and the bell has to be
rung. Even after the bell rings there
is no quorum and the Members are
not here. It is very difficult for any
Member to function efficiently and-
manage to do business. We are sitting
here from 11 to 8; and it is not possi-
ble to sit till 7 or 8. Therefore, in no

case, the sitting should be beyond
6 P

Mr. Speaker: There cannot be a
rule like that There may be some
hon. Members who are not interest--
ed in a particular kind of work and I

can hardly prevent them from going
out.

" Shri Bhagwat Jha Aszad: It is not a
question which I put for the sake of
myself.

Mr. Speaker: One hon, Member
is taking all the pains for the benefit
of other hon. Members! We cannot
111.0 s0; sometimes we will have to. git

te. .

—
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MESSAGE FROM RAJYA SABHA'

Secretary: Sir, I have to report the
following two messages recei‘d from
the Secretary of Rajya Sabha:

(i) “In accordance with the pro-
visions of rule 125 of the Rules of
Procedure and Conduct of Busi-
ness in the Rajya Sabha, 1 am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sitting
held on the 28th August, 1956,
agreed without any amendment to
the Bihar and West Bengal
(Transfer of Territories) Bill,
1956, which was passed by the
Lok Sabha at its sitting held on
the 17th August, 1956.”

(ii) “I am directed to inform
the Lok Sabha that the Rajya
Sabha at its sitting held on Tues-
day, the 2Bth August, 1956, con-
curred in the following motion
passed by the Lok Sabha at its
sitting held on the 22nd August,
1956, for modification of the Dis-
placed Persong (Compensation and
Rehabilitation) Rules, 1955, under
sub-section (3) of Section 40 of
the Displaced Persons (Compensa-
tion and Rehabilitation) Act, 1954:

That the following sub-rule be
substituted for sub-rule (3) of rule
19 of the Displaced Persons (Com-
pensation and Rehabilitation)
Rules, 1955, as further amended by
the Notification 5. R. O. No. 1161,
dated the 30th April, 1956,

" namely:

‘(3) For the purposes of calcul-
ating the number of members of
a joint family under sub-rule (2),
a person who on “the relevant
date—

(a) was less than eighteen
yearg of age; or

{b) was a lineal descendant in
the male line of another living
member of the joint family;

shall be excluded:

Pravided that where a member
of a joint family hag died during

th!pwwlcammndngonthf
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fourteenth day of August, 1947,
and ending on the relevant date
leaving behind on the relevant
date all or any of the following
heirs, namely,—

(a) a widow or widows;

(b) a son or sons (whatever
the age of such son or sons);

but no lineal ascendant in the
male line, then, all such heirs shall
notwithstanding anything contain-
ed in this rule, be reckoned as
one member of the joint family’”

Dr. Lanka Sundaram (Visakhapat«
nam): Without amendment!

NEWSPAPER (PRICE AND PAGE)
BILL—concld.

Mr_ Speaker: The House will now
proceed with the clause-by-clause con-
sideration of the Bill to provide for
the regulation of the prices charged
for newspapers in relation tg thedr
pages and of matters connected there-
with for the purpose of preventing un-
fair competition among newspapers go
that newspapers may. have fuller
opportunities of freedom of expression,
ag passed by Rajya Sabha.

The balance of time available is 33
minutes.

Claguse 2 was added to the Bill

Clause 3.— (Power to regulate prices
and pages of papers, etc.)

Shri N. Sreekantan Nair (Quilon
cum Mavelikkara): Sir, I beg to move:

Page 2—
after line 14, add:

“Provide that newspapers sell-
ing at one and a half annas and -
below per copy will be regulated
only in relation to their minimum
and not their maximum npum
of pages.” - .
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Shri T. B, Vittal Rao (Khammam):
Sir, 1 beg to move:

(i) Page 2, line 33, for “associa-
tions of publishers” substitute:
“associations of journalists, work-
ing journalists, newspaper editors”.
Page 2—
after line 35, add:

“(5) Every order made under
thiz section shall be laid before
both Houses of Parliament as soon
as may be after they are made
and shall be subject to such modi-
fications as may be made by the
Houseg on g motion in this regard
within a period of fourteen days
from the date on which the order
is so laid before the Houses:

Provided that if the House or
the Houseg are not in session dur-
ing any such period, such period
shall not be taken into considera-
tion in computing the said period
of fourteen days.”

Shri Bhakt Darshan (Garhwal Distt.
East cum Moradabad Distt—North-
East): Sir, I beg to move:

Page 2—
line 33, after “publishers” insert:
, “editors and journalists”.

Mr, Speaker: These “amendments
are now before the House for discus-
sion.

Shri T. B. Vittal Rao: 1 have
not much to add to what has been
said the other day by my colleague
Shri Moitra and others, but I would
like to urge on the hon. Minister his
objection to consult the working jour-
nalists or editors—he said he would
only do it informally. I would like to
bring to his notice one important
fact. When we assembled at the
Labour Panel Meeting to consider the
chapter about the labour policy in the
-Becond Five Year Plan, some issues
of this nature came up, whether the
trade unions should be apprised of
the financial position of the industry.
It was contended on the part of the
employers that they were not pre-
pared to do so, when the workers' :
representatives present there repre-'§

Newspaper

sented that without knowing the fin-§
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fancial position of the industry, there
cannot be any discussion or negoti-
ation between the workers and the
empld¥ers. In this important news-
paper industry, I would urge that the
working journalists, who are said to
be the dominant partners in the in-
dustry, should be consulted.

If evidence had been published, I
would have been able to point out
that this question of price and page
was first brought up by the working
Jjournalists. Therefore, I would strong-
ly urge the hon. Minister to accept
my amendment. Today there is no
trade union which werks +without
kmowing the full financial position of
the industry, the place of the industry
in the economic life of the country.
Those days were such when they
would simply make any demands of
the workers. Today, the trade union
leaders and trade unions themselves
have become very responsible and
they first decide about the place the
industry has in the economic life of
our country and then put forth their
demands. That is the important place
that the trade unions have got today.
I would, therefore, very strongly
urge upon the hon. Minister to ac-
cept my amendment that the asso-
ciations of journalists, working jour-
nalists and newspaper editors be con-
sulted.

Secondly, we are going to have for
the first time this price and page
schedule. I would only ask the Min-
ister to lay on the Table of both
Houses every order' made under this
section so that we can discuss and
offer our comments on it, because this
is a new experiment. Afterwards we
need not have it, but in the begin-
ning we should have such things.

Shri N, Sreekantapn Nair: My
amendment is for the addition of a
proviso like this:

“Provided that newspapers sel-
ling at one and a half annas and
below per copy will be regulated
“only in relation to their minimum

~and not their maximum number

of pages.”
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This is a very important - - cna-
ment which I wanted to brir - o the

notide of the House. The +» rory of ~
this attempt to control tt ices and
pages had a long’ a hequered
career. In the past 1 newspaper
barons, with their ch~ s of news-

papers, used to stifle v : lesser news-
papers—the small n~ spapers, with
only one newspape sr a particular
spot. They natura* had control of
the major advertir .g firms and had
got international erfiliations, so much
so the newspape~ barons were in a
position to stifle the lesser newspapers.
At the same ti=e, the lesser news-
papers are a ne~essity for this country
because we »-® a poor country, and
the newspar-rs selling at one anna
or 14 annas per copy will be read by
a greater number of people than
those selling at two annas or 2%
annas, It has been pointed out by the
Press Commission that newspapers
should be made available at a fairly
low cost in this country. The sugges-
tion which had been placed by the
Newspaper Proprietors’ Conference,
the Association of Newspaper Own-
ers, was that the pages and prices

should be directly proportional. This -

means that if an one-anna paper has
four pages, a two-anna paper will
have eight pages. The main items of
news are the same in almost all the
papers. Therefore, in an one-anna
paper, which can have four pages,
three pages out of the four pages will
be utilised for actual news, and other
Mems, and only one page or half a
Jage will be available for advertise-
wment, so mubth so, the one-anna
paper will be at a loss, whereas a two-
anna paper will be able to publish 3
)r 4 pages of news and three or four
pages of advertisement. So, the gain
o the more costly newspapers will
be first of all in the matter of price,
because they get higher prices and
secondly they get much more space
for advertisement. In order that
the circulation and news value
for the reading publit may be
increased, we must be able to allow
the lesser priced newspapers to get
' more advertisements, so that they

" gnay give us a sufficient number of’
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news items and sufficient advertise-
ments. I have suggested that some
control is necessary so that the
interests of the common people
and poor people may not be
?,ﬂ’ected by the paper taking
In more advertisements and stifi-
Ing news or cuttin or i
on’_ost the news, mmegmmucioi’;P;nef
quired, that is, a minimum guarantee
+must be there for every paper to give
sufficient news to the people, and
beyond that a maximum need not be
stressed in the case of lesser priced
newspapers because if - Newspapers
have th_e power and are capable of
canvassing, they may be able to run
in a x:?l:re economical manner, Other-
wise the newspaper baro wi
t!:el_.r chaing of newspapers I;s;:d aﬂlﬂ:
liations throughout the world, will be
able to corner all the advertisements
and they will be selling at a higher
price and getting more income also
from advertisements, I bring this to
the notice of the hon. Minister - and
the House so that the people in this
Poor country may get cheaper news-
Papwvs with sufficient reading materi-
al, a.d at the same time the news-
bapers may be able to compete with
the_newa-paper barons  with their
chains of newspapers.

st W T mq@’:‘?’
S o AT g wEEr § 5w
fodas ¥ wow a=w ¥ qefaEe
F IO 3 g7 A® W far g
Faaft 3w g s § e
T FEA AR oI W e
¥ o &, 3w § dewi aas
¥ amae g T ¥ A, 39 P
T AT F AR F HOT o
UG A T A, AT, W S
arfes Jar g
Shri M. 8. Gurupsdaswamy

‘sore) rose—

(My-

‘' The Minister of Information and
Broadcasting (Dr. Keskar): What is
. the amendment?
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Mr. Speaker: He is speaking on the
smendments already moved and the
clauses together.

Shri M. S. Gurupadaswamy: The
day before yesterday, the Minister
said that it was not possible to pro-
vide a schedule in the Bill. He said
that there would be changes in re-
gard to the price of newsprint from
time to time and so, it will not be
possible or even practical to provide
a permanent schedule. I understand
the difficulty. But, cannot that diffi-
culty be overcome? When we are
fixing a price page schedule, we nor-
mally take into consideration the
average cost of newspaper or the
average price of newsprint during
a particular period. For instance, it
may be for the period of five
years. On the basis of the aver-
age price of newsprint for a

particular period, if we calculate the*

price and relate it to the pages, I am
sure it is possible to provide for a
schedule here. I am very sorry that

blank power is being given to the

Government on the ground that it is
not possible to provide for a price-
page schedule in the Bill. The House
will be in the dark if we do not know
the possible rates that the Govern-
ment has in view. I do not know if it
has already got any schedule drawn
up for issue in the form of an order.

The Information and Broadcasting
Ministry has got an efficient organi-
sation for this purpose, The Press
Registrar who has been appointed
under the Press Registration Act of
1867, is doing his work very well 1
am sure his previous experience
would be helpful in this calculation.
So, it would not be difficult for the
Mlmstertodrawupaschedulexthe

paper. The other day, the hon. Min-
ister was not able to appreciate my
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know if the Minister contemplates the
fixing of the maximum and the minj-
mum number of pages of a news-
paper. It is essential to prevent such
newspapers which do not conform to
certain standards.

I would again urge that he must
make use of the machinery already
available in the Ministry and try to
work out a price schedule, if not now,
at least in the immediate future. I
expect that such a schedule would be
included in this legislation. I do not
however, want to hold up the Bill on
this ground. So, I throw a suggestion
that the Minister may utilise his
machinery which is efficient, The
Press Registrar will be helpful in
this because of his past experience
and knowledge. I hope that it will be
possible to introduce a fair price page
schedule in the Bill itself.

Shri Achuthan (Crangannur): I
appeal to the hon. Minister to look
into the amendment of Shri Sreekan-.
tan Nair seriously. While introducing
this Bill, the hon. Minister stated
that this was mainly meant to check
unfair competition so that the dis-
trict-level and language papers might
have some existence. So, some provi-
sion _is to be made with regard to
language papers. Some latitude may
be given to them so that they can,
for instance, have one more page in
order that they may have some more
advertisements for their existence.
Otherwise, the position will be very
difficult and what is sought to be
done will not be achieved. In almost
all the States there are a number of
dailies. In our State, the number goes
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language papers which may not have
so much capital to stand on their
own legs for a long time. So, they
should also get some advertisements.
They should give some local news
and some other news also. So, I feel
that so far as the smaller newspapers
are concerned, which sell at an anna
or an anna and a half there must be
some laxity. They should be allowed
some more pages without raising the
price so that they can give some news
as well as a fair percentage of adver-
tisements. I hope that the Minister
will consider this gquestion sympa-
thetically and some amendment like
the one moved by Shri Sreekantan
Nair will be brought in.

Shri M. K. Moitra (Calcutta—North-
west): Sir, I rise to support the
amendment moved by Shri Vittal
Rao. In his amendment, he has ask-
ed that, in fixing the price-page
schedule, the Federation of Working
Journalists or such other bodies of
journalists should be consulted. Day
before yesterday, the hon. Minister,
in the course of his reply, said that
such consultations must not be made
obligatory. In fixing the price-page
schedule, he has stated that the asso-
ciations of publishers will be consult-
ed. So far as I know, there are two
organised associations of publishers—
the Indian and Eastern Newspapers
Society and the Indian Language
Newspapers Assoclation. The rates
of subscription for membership of
these associations are so high that ix
is not possible for smaller papers to
be members of such associations. The
hon. Minister was kind enough to say
that he would make efforts to consult
even the smaller papers. But, the
smaller papers are disorganised in
the country. I do not know what
method he will follow in consulting
these small papers. The Federation of
Working Journalists have always
been the custodians of the rights and
privileges of the smaller papers. In
view of the fact, that the smaller
Ppapers are not organised, I will in-
sist that the Federation of Worki.n(
Journelists should be consulted
fixing the price-page schedule.
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The Minister has said that the:
journalists never run the business.
But they are intimately connected
with the trade and their fate is deter—
mined by the rise and fall of the
trade. When such members are inti--
mately connected with the trade and
they have gained some experience
about running the paper and manag--
ing its business, I would insist that
they should be consulted. This mat--
ter should not be dispensed with by
merely saying that the journalists
are not connected with the running
of the business and therefore, they
should not be consulted. The advice-
of the journalists is sought in many
matters, but in a matter which affects-
the newspapers their advice will not
be sought according to this. It is
rather strange. I, therefore, support
the amendment moved by Shri Vittal:
Rao.

Shri D. C. Sharma (Hoshiarpur):
This is one of the most difficult pro-
blems that the Minister will be call-
ed upon to solve. In order that this-
problem may have a smooth sailing
in the country, I would urge that he-
should associate along with the pub-
lishers, the editors and working jour-
nalists also. I think there will be no-
difficulty in doing so. The working.
journalists have a federation of their
own, and I think they can give the
hon. Minister their considered opinion
on the matter. ‘At the same time, the
newspaper editors also have an orga-
nisation of their own. I think they
also can be expected to give him
their considered views. We are not
to look upon the newspapers only
from the financial angle. If only the
publishers are consulted, it will mean
that it is_going to be an absclutely
financial deal. I do not want that the
price-page schedule should be fixed
only in accordance with the finances
of a paper. In the running of a paper
other things have also to be taken
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[Shri D. C. Sharma].
way or not and all that. They have
their own views on these points
From that point of view also they
would be helpful.

More than this, I think the whole
thing should be looked at from a
<composite angle. Therefore, it will be
very necessary to have these persons
associated with the.determination of
‘the price-page schedule. An hon.
Member was talking about some offi-
cer who, according to him, has great
experience and wisdom. Although I
agree that there may be some officers
who may have great experience and
wisdom, I think in determining this
you do not need only the wisdom
.and experience of one person but you
need the pooled experience and wis-
dom of the whole Ministry, and in
.addition to that the accumulated ex-
perience and knowledge of those
persons who are there to produce the
paper.

I would, therefore, ask the hon.

Minister to accept this amendment.
He said that he would consult them
informally. There is a lot of differ-
ence between informal consultations
and regular consultations. From what
I know I can say that these informal
consultations very often do not give
you very authentic results.

Dr. Lanka Sundaram: You want to
place an obligation on the Ministrr?

Shri D. C. Sharma: It should be
made obligatory on the part of the
hon. Minister to consult them. It will
be good in the interest of the Minis-
try, in the interest of the newspapers,
in the interest of the reading public
and in the interest of those who pro-
duce the newspapers. Then you will
have a schedule which will command
the maximum consent in this country.
If it is going to be only a one-way
traffic between the Ministry and the
publishers, I think it will not be as-
sented to by so many persons. I want
that they should be associated so that
there will be the maximum of accep-
tance for the decision which the Min-

istry takes.
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Dr, Keskar: Sir, I would first deal
with the amendment which has beep
moved by Shri T, B. Vittal Rao, and

-supported in similar amendments by

one or two other hon. friends. I am
afraid I cannot accept the amendment,
1 do not want to repeat all that I said
yesterday, but I say i1 again with
further emphasis that consultation
with all and sundry is not necessary,
It is not that we are trying to mini-
mise the importance of working jour-
nalists or the editors. Bill when we
are trying to fix up the price of a
paper, and we have to decide whether
that particular price will bring loss
or profit to the paper, naturally those
who manage the paper have to be
consulted. It is something very
simple and reagonable. As far the
collective soul of a newspaper and
such other things mentioned by my
friend Shri D. C. Sharma, I have
listened with interest. No doubt, I
am interested in his exposition of this
collective responsibility, but I have
to logk to the specific responsibility.
As I said, I am interested in certainly
having a very workable price struc-
ture for the newspapers. What I said
yesterday was that if necessary I will
consult very experienced people of the
journalistic side also.

Dr. Lanka Sundaram: But we read
between the lines, you don't. That is
the trouble,

Dr. Keskar: But I will certainly
consult them to find out whether they
bave any other suggestions to make.

The second point is one that my
friend Shri Sreekantan Nair wants
that we should make a statutory
elimination of papers having a price
of 14 annas and below. 1 have not
understood his reasoning. Some other
Member might say that papers above
a particular price also should be
eliminated. So there would be very
little left for a price-page schedule,
1 we eliminate a particular class of
papers and only leave a particular
clasg of papers to be dealt with, then
any consideration of fixation' of a
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price structure which is good and
satisfying will not be possible. I
have heard his arguments carefully.
What he says is that papers below
a particular price should be excep-
ted. I shall certainly bear in mind
what he has said, when any such
schedule is prepared. At the same
time, let, it be remembered that
the price of a paper is not an indica-
tion of the paper being big or small
A paper might be a half-anna paper,
but it might have one million circula-
tion. We .cannot consider that as a
small paper, A paper with a price of 4
annas might be a small paper because

it might have only a very small circula- ~

tion, circulation among selected pec-
ple whereas the half-anna paper
might be having a élrculation among
one million people. .

Dr. Lanka Sundaram: You should
draw a distinction between daily
papers and non-daily -papers.

Dr, Keskar: The schedule is at
present meant for daily and weekly
newspapers, and not weekly ‘views-
papers’. As such other periodicals do
not come in here.

Dr. Lanka Sundaram: That is the
trouble. What is the distinction
between a weekly ‘newspaper’ and a
weekly ‘views-paper’?

Dr. Keskar: My friend knows it too
well. It has been very definitely laid
down. Even now in the Post and
Telegraphs Act and also in the Books
Registration Act it is very clear.

Shri M. S. Gurupadaswamy: If a
paper contalns both news and views?

Dr. Keskar: Then in the mixture
you have to see which dominates.
But I feel, if we eljminate certain
classes of papers and make it, what
shall I say, for a very limited class
of newspapers, the whole scheme
would be defeated. We cannot ' have
& flexible price structure or sche-
dule—whatever name you may like to
call it—if we pass any such statutory

resirictions. . But the points that my

friend has made regarding smaller
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papers will certainly be borne in mind
when we take up this question for
practical decision.

My friend Shri Bhakt Darshan has
already sought permisssion to with- *
draw his amendment. So I have
nothing further to say regarding his-
amendments.

Mr. Speaker: I shall now put the
amendments to the vote of the House..

The question is;
Page " 2—
after line 14, add:
_“Provided that newspapers sel-
ling at one and a half annas and
below per copy will be regulated
only in relatlon to their minimum
and not their maximum number
of pages.”

The motion was negatived.

Mr. Speaker: The question is:
Page 2, line 33—

for “associations of publishers”
substitute:

“associations  of
working journalists,
editors”.

The motion was negatived,

Mr. Speaker: The question 1s.
Rage 2—

after line 35, edd:

“(5) Every order made under
this section shall be laid before
both Houses of Parllament as:
soon as may be after they are
made and shall be subject to such
modifications as may be made by
the Houses on a motion In this.
regard within 5 period of fourteen
days from the date on which the
order is sp laid before the Houses:

Provided that if the House or
the Houses are not In sesslon dur-
Ing any sugh period, such perlod
shall not be taken into considera-
tlon in computing the said period
of fourteen days.”

The motion was negatived

journalists,.
newspaper-
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Mr. Speaker: Shri Bhakt Darshan
thas sought leave of the House to
‘withdraw _his amendment No. 4. Has
he leave of the House to withdraw
‘his amendment?
The amendment was, by leave,
withdrauwn.

Mr. Speaker: The question 1s:

“That clauge 3
—the Bill”.

The motion was adopted.

stand part of

Clause 3 was added to the BIN.

‘Clauses 4 and 5 were added to the
Bill.
Clause .6.— (Penalties)
Shri Ramachandra Reddi (Nellore):
3 beg to move:
Page 33— .

(i) line 11, for “one thousand
rupees” substitute “one hundred
rupees”; and

(ii) line 13, for, “two thousand

rupees” substitute “two hundred
rupees” .

1 am quite sure that the Govern-
‘ment is anxious to give as much
-assistance as possible to the smaller
papers. If the fine of Rs. 1,000 and
Rs. 2,000 is retained, the swaller
papers would be very much hard hit,
As u matter of fact, there are certain
proprietors of weeklies who do not
own a press and who do not even
<own a decent office. They go on
issuing the papers and printing them
in other printing presses and paying
‘the press charges. In such cases, they
‘will be very much hard hit if this
large amount of fine iz imposed. On
the other hand, if you take the bigger
papers, if would be a matter of pres-
tige to them, though not a matter of
money, if they are fined even one
rupee. If a small fine of rupee is
imposed on them, it will be equated
by them as a matter of prestige, to
a fine of even Rs. 10,000. If the
“Government want to help the smaller
-papers, the amouni of fine should be
reduced. '

~area or whether it
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In this connection, I may also point
out that in the Press and Registratlion
of Books Act, 1867, the penalties are
only Rs. 50 under section 16A and
Rs. 50 under section 16B, for every
default. So, I wish that the hon.
Minister considers my amendment in
thig light.

1 would also like to point out a
lacuna. To whom the complaint
should be made and by whom it
should be made is not clear in clause
6. It is not known whether it should
be a judicial officer or a magistrate
having jurisdication over a particular
should be
a secondclass magistrate or even an
honorary magistrate. These matters
are not clear from clause 6. So, I
would suggest thit there should be an
amendment by the Government itself
to this effect. On a complaint made
to the magistrate, the magistrate must
be in a position to give a decision
with regard to the fine, etc,

I would also like to refer to clause 7
in this connection. Of course, there is
no amendment tabled for that clause.
It is said in the second line of clause
7 that the complaint should be made
in writing by the Press Registrar
appointed under the Press and Regls-
tratlon of Books Act. I do not know
the {implication of the words “in
writing™.

Dr.. Keskar: That means, “"not
orally”,

Bhri Ramachandra Reddi: in the
Press and Reglstration of Books Act,
the words “in writing” do not find a
place. Here, It is said that it should
be “In writing”. Usually, when a
complaint is sent, we expect that it will
be sent In writing.

Dr. Lanka Sundaram: They have uo
confidence in the spoken word.

Shri Bamachandra Reddi: So, I do
not know the special implication of
the words “in writing” and I do not
know whether it will involve, later on,

- any legal and procedural difficulties,
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Dr. Keskar: I would only like to say
that the amendment of Shri Rama-
chandra Reddj is unnecessary. The
wordings in the Bill are:

4 ... fine which may extend to
one thousand rupees” and agaln:

“ ... fine which may extend to
two thousand rupees.”

While the hon. Member has been
pleading the cause of the small papers,
he has also to remember that there
are big papers which will infringe
such a price-structure and for them
a fine of Rs. 1,000 is nothing. Some
of them might be prepared to pay
much more than this amount and yet
they may make profits. So, the
maximum fine has been put here and
it has been done after careful con-
sideration. The authority which
imposes the fine is quite at liberty to
impose the fine within this limit
which is prescribed. Of course, a
smaller fine will naturally be imposed
on a small newspaper. I do not
expect that the authority will impose
on a poor paper a big fine and on a
rich paper a small fine.

Dr. Lanka Sumdaram: Why don’t
you make a provision for warning
the paper before a fine is imposed?

Dr, Eeskar: I think the manage-
Tnents of papers are sufficiently versed
in law and the regulations, and we
do not expect them unconsciously to
commit any infringement.

Dr. Lankay Sundaram: Not language
‘Papers.

Dr, Keskar: 1f anybody commits
any infringement and it becomes
clear that it did it vnconsciously, then
it is not necessary that you should
impose a particular fine. That is
always understood. T think Shri
Ramachandra Reddi has been pleading
‘2 cause unnecessarily. The provi-
sion that he has been pleading for ir
included in this Bill. It is not-outside
the purview of the powers that are
being to be given and I, therefore
hope that he would not press his
amendment.
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He has been asking for g clarifica-
tion as to which authority it
will be that should receive the
complaint. It will be the suitable
judicial authority. Except in very
specific cases there is no need to
mention the authority. It is not, I
think, essential that we should men-
tion the particular type of magistrate
before whom a complaint is to be
made. I have nothing more to say.

Mr. Speaker: So, should I put the
amendment to the vote of the House?

Shri Ramachandra Reddi: I beg
leave to withdraw the amendment.

The amendment was, by leave

withdrawn,

Mr. Speaker: The question Is:

“That clause 6 stand part of the

Bill."

The motion was adopted.
Clause 6 was added to the Bill.
Clause 7 was added to the Bill.
Clause 1.— (Shomt title etc.)

sty T wed g
TEr (AR R AT Fw@rgarfe
W R E

(i) Page 1—

lines 5 and 6—omit except the

omit lines 7 to 11.

rajefd wgr mn o weE
Y o SR TR T A T o
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7z e & fe ot Wl St A s
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fear 7T &1 T fE AT Iwfaw
r qarar a1, §9 " 5 A o
F wEY off 7z A& a1 & FF gy gl
Far T er fear am g SRR
qis, 9 T LY I T ¢ 797 faoa
& fer &1 @ Ay S 7 ey
a1 f5 T YE W FA gATESS
forew # sH93g 99 & AR & W
I I9F g2 & a8 wEr Jewt iy
@ ¥ F weEr § T ger w9
s w@T T R SEET T gemay A |
@ §riE § A8 gwa & ar gane &
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a9 & & fag & wY ey fear
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AT 2, a8 AT 9Aq § A wWyam )|
w3 Fawn sw@r g fF oo
97 IO § TART ST FA
N FIT FG |

Dr. Keskar: Ag far as the frsf
amendment of Shri Bhakt Darshan is
concerned, I- do not think that it is
adviqable to extend this legislation to
the State of Jammu and Kashmur,

1 P, .

As far as the principle that all
legislation should automatically apply
to the State of Jammu and Kashmir
is concerned, I will not say anything
here. This is not the place to take it
up and discuss 1t. As far as this
particular Act is concerned, first of
all the Press as such is in a very
Huid stage In that area. I do not
know how many newspapers there
are; 1 think they can be counted on
the fingers. Unless and until we are
sure that it will bé to the advantage
of the Press in that area, I do not
think it will be advisable for vs to
apply it to the State of Jammu and
Kashmir.

Mr. Bhakt Darshan also referred to
the anti-Kashmir and anti-Indian
agitation carried on here. I hope he
will bring it to the notice, not of me,
but of the Home Minister. I hope
he would take adequate steps about
the matter.

st W T owT A S g

HATT &1 A TW M feme &
a1 w47 ?

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.—
East): May I point out that this has
been brought to the attention of the
Government and the Government have
not done anything? For the last two
or three months, all sorts of unreason-
able treacherous literature are being
published in Delhd and nothing has
been done,

Dr. Keskar: It is not I but the
Home Minister to whom it should be
addressed. (Interruptions).

- Shri Feroze Gandhi: According te
the Minister, I understand this' Bill is
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going to help the smaller newspapers.
This is the kind of smaller news-
papers that you will help.

Shri Bhagwat Jha Azad (Purnea
eum Santal Parganas): You are also
a Minister of that Government.

Dr. Keskar: 1 am in charge of a
particular department.

The other amendment is regarding
the period of this Act. Mr. Bhakt
Darshan wants that this should be
a permanent plece of legislation. I
do not agree with him for two 1ea-
sons. One is that though the price-
page structure exists in Great Britain,
it has been there with a particular
purpose only, namely, distribution of
newsprint. It does not {ake into
account the question of framing the
schedule In such a way as to help the
smaller papers or papers flnancially
not so well-placed,

Dr., Lanka Suondaram: Did the
Minlster keep track of the newsprint
allotted to big papers going to the
black market? Is it still going to the
black market?

Dr. Keskar; That Is a different
guestion. For the first time, accord-
ing to the recommendations of the
Press Commission, we are trylng to
take the question of having a price-
page structure which will elimlnate
unfair competition as much as possi-
ble. Until we have tried this out, for

us to say that this should be a perma- -

ment legislation is wrong. If it works
out well, then the question of extend-
Ing its lfe is very easy. There is no
difficulty whatsoever. I do not think
# maxes any material difference
whether it Is for 5 years or perma-
aently. In fact nobody can guarantee
what will happen after 3 or 4 years
snd from the practical point of view
¥ 1z not very important.

st wwa vty - e qreT i
HIrgmgfmam aw ®aw
® @ FMT § an fvar g
W yreame 9 § g9 dureT amww
AT g g )
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The amendments were, by leave,
withdrawn.

Mr, Speaker: The question is:

“That clause 1, the Enacting
Formula and the Title stand part
of the Bill”.

The motion was adopted.

Clause 1, the Enacting Formula
and the Title were added to the
Bill.

Dr. Keskar: 1 beg to move:
“That the Bill be passed”.

In moving that the Bill be passed, I
would like to say only one thing. The
Bill has been brought forward after
very -careful consideration and afier
taking into consideration the opinions
expressed in Parliament and by the
Press as a whole and the experience
gained in other countries,

The cobject of the Bill is pot ambi-
tious, nor does it categorically say that
it is going to achieve this or that. As
I said earlier, we hopa that it will help
in eliminating unfair competition and
in that way help papers which are
less favourably placed and the smaller
papers 1n general. We have also made
it clear that this is not the only factor
‘which will help the smaller papers,
but one of the important factors, as
the Press Commission has very rightly
pointed out. I do not want to say any-
thing further. When the Bill becomeg
an Act and when the schedule is pre-
pared, it will be tried out' and the
results will be before the House, I
hope they will be favourable.

Mr." Speaker; Motion moved:
“That the Bill be passed”.

Dr. Lanks Sundaram: I would coa-
gratulate the hon. Minister for the
manner in which he has piloted this
Bill. I would say, as a journalist who
owned and edited papers for over 20
years, that this Bill is of g halting
character. I do hope that within the
period of time made available in the
ambit of this, Bill, the Minister
would review the situation constantly
and would not endanger the existance
of small papers. I say #t because [

1
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have experience—the House will agree
on that point. The vast majority of
the newspapers in India are not the
Daily Press. I would like the Minister
to remember that point.

I find the Minister of Parliamentary
Affairs is anxious to take up the next
Bill, and I would finish by saying that
unless the Minister of Information and
Broadcasting gives us an assurance
that he will not forget the interests of
the smaller Press, which has got to be
properly nurtured, I am afraid in this
country the freedom of the Press will
not be possible and public opinion will
not be heard. The smaller Press in
this land is imbued with a mission; it
is not a mechanised Press; it iz not a
Press of monopoly; it is not a Press
having chain ecirculation; it is not an
industry. 1 hope the Minister will
remember it. The periodical Press
cannot be forgotten. There are very
bad specimens of it; I had occasion to
say so in this House on ga previous
occasion, He should attempt to weed
out the undesirable weekly Press. I
hope, while reviewing the constant
working of this Bill, the Minister
would remember the periodical Press.

With these words, I support this Bill.

Shri Bhagwat Jha Azad: Mr. Speaker,
I was one of those who had very
strongly advocated the price-page
schedule while the Press Commission’s
report was discussed in this House. I
welcome this opportunnity to con-
gratulate the hon, Minister for bring-
ing thig Bill here. At this hour, when
the Bill is going to be passed and
made intg an Act, T only want to
bring one or two points to the atten-
tion of the Minister.

:After the Bill becomes an Act, there
will be many difficulties confronting
the Minister. As he said in Rajya
Sabha, during the last one year, the
Government have not been able to
aecide what would be the nature of
the regulations or the rules that
would be made in this behalf. It only
shows the difficulties in the matter. It
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is said in'this Bill that it will equalise
the opportunities regarding securing
advertisements between small and big
newspapers. It will be quite difficult
to give equal opportunities {0 th> small
as well as big papers for securing
advertisements, one of tne chief
resources of these papers. 'Therefore,:
I want to emphasise one point, namely,
that the regulation made under this
Act should be flexible to the extent
that can be adjusted according to the
time, to ensure fair competitivn and
to educate the public opinion in the
country freely. Therefore, though the
Minister has assured that he would
consult the interests in this matter,
informaily, would it not be advisable
that before these regulations fram-
ed under this Aect are glven
effect to, they should be placed
before the legislature? The Memoran-
dum regarding Delegated Leglslation
says that the delegation of power is of
a normal character. I think that the
Minister has himself stated in Rajya
Sabha that it s yery difficult to give
us any ldea as to what will be the
nature of the regulation. It clearly
shows that these are difficult matters
and, therefore, I think the Minister
should consider if it is not possible ana
feasible for him to bring those regula-
tions before this Hou, before they
are given effect to. Then the House
will have an opportunity to go into it
and the Minister will have the advan-
tage and benefit of the opinion of the
House. I think these are the lacunae.
I wish god-speed and success to the
hon, Minister in implementing this Act
because it will go a very long way to
help the smaller papers. With these
words, I whole-heartedly support this
Bin,

Dr, Keskar: 1 have not much to say:
I certainly will keep in mind the wise
words of my hon. friend, Dr. Lanka
Sundaram who, with his experlence
of the papers and the press in general,
has certainly raised points which are

- worth consideration. I might only say

that bringing in a wider sphere of the
press mthm the ambit of this Bill
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is not an easy job. It is going to be
a difficult job and I do not want in
the initial stage to make it still more
complicated. But the polot that he
nus made will certainly be kept In
minda.

The point ralsed by my hon. friend,
Mr. Azad, is no doubt worth considera-
tion but it has been disposed of day
bperore yesterday. I do not know
whether he was here.

Shri Bhagwat Jha Azad: I was pre-
sent.

Dr. Keskar: 1 do not want to repeat
the answers that I gave that day. I
will only say here that there is no
question of rules. 1t i{s here a gues-
tion of announcing a price page rate
and it is not included in the same
category as other rules or schedules.

Dr. Lanka Sundaram: That is, your
approach is not going to be punitive,

Dr. Keskar: I think it will give rise
to great difficulties for the presg as
well and, therefore, I hope he will not
press his viewpoint and T am sure the
House will pass the Bill.

Mr. Speaker: The question fs:

“That the Bill be passed™.
The motion was adopted.

STATE FINANCIAL CORPORA-
TIONS (AMENDMENT) BILL
Mr. Speaker: The House will now
take up the further consideration of
the following motion moved by Shri
A. C. Guha on the 24th August, 1956,
namely:
- “That the Bill further to
amend the State Financial Cor-
porations Act, 1951, be taken
into consideration.”

The time allotted for this Bill was
four hours, out of which we have
already . taken 47 minutes. The
balance is 3 hours and 13 minutes.
We will allot 24 hours for the general
discussion and half an hour for
clause-by-clause consideration.

Bhri Bansal (Jhajjar-Rewari):
Mr. Speaker, before I come to the
Provisions of the Bill, I should like to

revert with your permission to the
question of information relating to
the work of the various State Finan-
cial Corporations which has been
placed before this House. The hon.
Minister was pleased to say that day
that whatever information I wanted
was supplied to me two days before
the discussion was scheduled to take
place here. I beg to submit that in
this particular respect he was not
properly informed by his department.

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
I should make the position clear. I
was under the impression that the
report which contained about 120
pages was placed on the Table of the
House. But the difficulty is that
they could not prepare all these pages
and they could not verify the figures.
So they placed only a summary. That
was a mistake. '

Dr. Lanka Sundaram (Visakhapat-
nam): Only a summary was placed
in the Library.

Shri Bansal: I was given only
some T to 8 pages. After that, when
you were pleased to postpone the
discussion, a bigger summary consist-
ing of about 100 pages was placed in
the Library. From that summary it-
self, from page 5, I find there is
reference to the various obligations
of the State Financial Corporations.

The first three obligations, in my
opinion, clearly make it incumbent
on the Government of India to place
all the relevant information in the
Library of Parliament. The first
obligation here says that the State
Governments and the Reserve Bank
are to be supplied detailed reports on
the working of the State Financial
Corporations within three months of
the closing of the year. The second
obligation says that the Financial
Corporations are to submit monthly
and quarterly statements showing
their assets and liabilities and invest-
ment position etc. to the Reserve
Bank. The third obligation says that
annual accounts are to be audited by
the auditors to be appointed by the
State Governments in  consultation
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with the Comptroller and Auditor-
General of India.

From this it is clear that the
Reserve Bank and the Auditor-Gen-
-eral come in the picture as far as this
Financial Corporations are concern-
ed. What is more, if you see the
capital structure of these State Fin-
ancial Corporations, you will find that
we, this Parliament, have a definite
right to go into the affairs of these
Corporations inasmuch as, according
to my calculation, the Reserve Bank
and the State Bank of India, as com-
pared to the institutional investors
and "insurance companies, hold . a
major portion of the shares, about 40
per cent. of thé eapital of the various
State Financial Corporations and if
we have a stake of as much as 40 per
cent. in the various Corporations, I
am sure, it is incumbent on the Gov-
ernment of India that they should
place all the relevant information
before Parliament so that they can
keep a close watch on the activities
of these Corporations. I will not
labour this point any further but will
only submit that in future we should
be supplied not only with these
double-distilled summaries but with
the full reports of the various Cor-
porations. I do not see as to what
difficulty is there in Government of
India asking the Reserve Bank to
supply at least two or three copies
of the various reports of these Cor-
porations and place them in the
Parliament Library. After all, the
Reserve Bank authorities receive all
these reports within three months of
their submission to the State Govern-
ments concerned. From whatever
information has been given in these
100 and odd pages, although it looks
impressive, I must say, I have not
been able to get much enlightenment
from these summaries. I will point
out where I have failed to obtain in-
formation which, in my opinion, is
very relevant for coming to any con-
clusion as to the efficiency with which
these corporations have been func-
tioning. Before 1 go into that, I would
like to discuss briefly, if I may, the
working of these corporations.
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So far, there are 13 corporations.
The first came into being in 1953.
That and some other corporations
have been working for three years,
some have been working for two
years and others for one year. The
authorised capital of the corporations
is Rs. 25 crores. Qut of that, the
issued capital is Rs. 105 crores. That
is, 42 per cent. has already been
issued. Of this authorised capital
which the various corporations have
got in their possession, only Rs. 27
crores has been given so far as loans
and advances. The sum invested in
Government securities is Rs. 4 crores.
The sum deposited in the various .
banks is Rs. 3'3 crores. That means,
out of Rs. 105 crores of capital
which the corporations have, about
roughly three-fourths are invested in
Government securities and in vari-
ous banks. The result of this 1s, 1n
subvention alone, the State Govern-
ments have had to fork out within
this brief period Rs. 35 lakhs. That
means about 61 per cent. of the divi-
dend that had to be statutorily paid
had to be met by the State Govern-
ments. I know that the State Gov-
ernments themselves receive a share
out of the subvention.“, The net loss
to the State Governments has been
of the order of Rs. 11'5 lakhs., I want
to know if this picture will hearten
anybody. It may be said that these
corporations have been working for
a very short time and therefore, the
subvention in the beginning has
necessarily to be large. What passes
my understanding is, how is it that
out of the authorised capital of Ra. 25
crores, about Rs. 105 crores were
actually issued. Why did not the
varipus corporations issue a smaller
amount so that they do not have to
waste money in proyiding the neces-
sary subvention?

Dr. Lanka Sundaram: Why should
dividend be guaranteed on this basis?

Bhri Bansal: The gusranteed divi-
dend is only 3 per cent. I do not
think that is a very onerous burden.
After all, whenever the Government
want any loan, they are also paying
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about 4 per cent. or 334 per cent
Here, they are paying only 3 per cent
1 do not think that one can get away
from the fact that some sort of a
dividend must be guaranteed. What
1 have not been able to understand, 1
repeat, is why so much money was
issued, if the State corporations were
mot sure as to how much will be
taken by way of loans.

I am not going into the dquestion as
to which particular State Corporation
has been functioning properly and
which not. There is a mention of
that even in this brief summary. In
order to find out whether these cor-
porations have been working effi-
ciently or not, one criterion is that of
2xpense ratio. I have seen this sum-
mary. The authors of the summary
have carefully avoided this question
of expense ratio. On the other hand,
they have tried to relate the expenses
wvith profits which, in my opinion, is
a very unscientific method of calcu-
lating the expense ratio. In my opi-
nion, the proper expense ratio would
be the percentage of administrative
expenditure over the total amount of
loan sanctioned. If"I calculate on’
that basis, I find that in one State
where the corporation is supposed to
have functioned most efficiently, the
expense ratio is about 2'6 per cent.

Dr. Lanka Sundaram: What is that
State?

Shri Bansal: Travancore-Cochin.

In West Bengal, it works to 3'4 per
cent. I have worked these out my-
self. There may be a slight differ-
ence here or there. But, I think,
more or less, these are correct figures:

Travancore-Cochin 2:6 per cent
West Bengal 3'4 per cent.
Saurashtra 65 per cent,

and
Punjab ‘.12 per cent

I shall compare this expense ratio
with the expense ratio of the Indus-
trial Finance Corporation. There, the
figures are:

1948-49
1949-50

.8 per cent.
1-27 per cent.

Shri M. S. Gurupadaswamy (My-

sore): To income?

Shri Bansal: To the total loans.

1950-51 2'1 per cent

1951-52 1:28 per cent
I have already given figures ranging
up to 12 per cent. in the State cor-
porations. In the UK. the expense
ratio works to 0'52 per cent. in res-
pect of their bigger corporation and
in the smaller corporation, it is 06
per cent. I think this will show that
these Finance corporations have fail-
ed to work in a manner which could
give satisfaction to any Member in
this House. I would seriously sug-
gest to the hon. Minister to take some
steps to see that the expense ratio is
reduced and also loans ares granted
more expeditiously and there is a
balance in the capital structure and
the loans that are issued.

Now, I come to the amendments
As far as these go, I do not have
much to say either in favour or
against the amendments. But, I
would like to throw a suggestion for
the consideration of the hon. Minis-
ter, in the light of the working of
these corporations, whether the time
has not come when we should really
review the entire position in regard
to the State Financial Corporations. In
the three years, only Rs. 2'8 ‘crores
have been given out by way of loans
and debentures in 12 States. I think
this is an infinitesimal fraction of the
capital requirements of the small and
medium scale industries. There must
be something seriously and inherent-
ly wrong with the functioning of the
corporations. I think it will be
beyond practical reasoning how to
make these corporations work in
such a way that they would be able
to meet the capital requirements of
the growing industrial sector which
we are planning in the small and
medium scale industries- in the coun--
try. Therefore, my suggestion is that,
instead of maintaining these State
Financial Corporations as separate
institutions, let their working be inte-
grated with the State Bank of India.
The State Bank of India is a Govern-
ment enterprise. It also gives money
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on short-term credit to industrial and
commercial houses. I suggest that
this question of medium and long
term loans should also be gone into
carefully. The State Bank should be
in a position to take up the functions
of these State Financial Corporations.

As you will réemember, the Shroff
Committee also made a suggestion to
this effect that somehow our sched-
uled banks and commercial banks
should be placed in a position where
they will be able to help the indus-
trial development of the country by
making medium and long-term loans.
My suggestion is, let the State Bank
have three distinct sections: a com-
mercial section, an industrial section
and an agricultural section. The
commercial section will take care of
the ordinary commercial loans; the
industrial section will look after the
normal functions of the medium and
long-term guarantor and creditor to
the small and medium-scale indus-
tries which require such credit. In
the industrial section, there can be
an investment credit section which
will stand as security against indus-
trial shares and debentures. It is not
difficult to provide some sort of
mechanismm where these two depart-
ments would, more or less be self-
adjusting. The industrial section
which will look after the loans
proper’ will be able to take care of
the functions that are now being
handled by the State Financial Cor-
porations, The State Bank of India
has branches in all the four corners
of our eountry. It should not be diffi-
cult to have one managing director
in charge of the industrial section
with a small committee which will
advise him on this loan aspect of the
small-scale and medium industries.
There could be one representative of
the State Bank at the various State
capitals where the State Financial
Corporations are functioning at pre-
sent, and under guidance of the
State Bank of India and that commit-
tee at the headquarters of the State
Bank, this loan policy to these indus-
tries could very easily be handled.

Perhaps you are aware that even
now the State Bank is having a pilot
scheme to assist by medium and long-
term credit the small-scale indus-
tries. I do not know how far that
pilot scheme has succeeded, but the
fact remains that+the State Bank is
experimenting on that pilot scheme.
I do not see any reason why the
activities of the State Financial Cor-
porations cannot be handed over to
the State Bank. After all, those are
the people.who are in touch with the
requirements of the small and
medium-scale industrialists and they
will be' able to handle this question

- of credit to the industries much bet-

ter than these newfangled organisa-
tions of the State Financial Corpora-
tions.

After all, banks know very well
how to handle the credit mechanism.
They could advance loans on condi-
tions less rigorous than those on
which the Financial Corporations are
granting. I see it is one of the pur-
poses of this amending Bill to reduce
the rigours of the law so that loans
can be given to the small-scale and
medium-secale industries on slightly
less onerous terms. I submit that
the State Bank of India will be in a
much better position to do that and
also to take care to see that the
moneys which are lent to the people
who want them are not in jeopardy.
If this suggestion is accepted I am
sure that much that we are seeing
today by way of the inefficient and
unsatisfactory functioning of the
State Financial Corporations will not
be there, and I am sure the credit
mechanism of the country which we
want will be there so that the small
and medium sections of the industry
will also be helped in a much better
way thereby. 1 place this suggestion
in the hope that . the hon. Minister
will consider it in the spirit in whi¢h
I have offered it and not think that
I am trying to draw a red herring. I
am sure the* House will give due
consideration to my suggestion and
that we will now try to gear up the
machinery of the State Bank in order



to subserve the purpose which these
Financial Corporations were suppos-
ed to subserve and which they have
failed so miserably in doing.

Dr. Lanka Sundaram: When last
week I had the honour of moving for
the adjournment of this debate I had

. hoped that in terms of the wunani-
mously expressed wish of this House
my hon. friend Shri Guha would
make available, at least a few copies
to be placed in the Library of the
House, as far as the working results
of the State Financial Corperations
were concerned. I have to reveal
this point that when I spoke to my
hon. friend a little while ago in the
lobby, he had to tell me—I am afraid
I have to concede his helplessness—
that he could not get hold of the
copies of the annual reports of the
State Financial Corporations to be
placed on the Table of the House.
You, Mr. Speaker, would recall that
a number of times this House was
exercised very seriously about the
manner in which public corporations
which were set up under the laws
passed by Parliament are not amen-
able to examination by this hon.
House. I had the honour to lead at
least two debates on parliamentary
control on public corporations and on
the Industrial Financial Corporation
itself. I remember at that time my
hon. friend Shri Guha was sitting
here, and gave me tremendous sup-
port to make sure that Caesar's wife
was above suspicion, that the activi-
ties of the Industrial Finance Corpo-
ration were above board. I am glad
that since he went over to the other
side and occupied a place in the
Treasury Benches he has done his
best to ensure that the Industrial
Finance Corporation is put on a fair-
ly sound basis.

. Shri A, C. Guha: After the amend-

ment of that Act, the record of the

Industrial Financial Corporation has
- been improving considerably.

Dr. Lanka Sundaram: I am paying
a tribute to my friend for the very
unobtrusive but steady work he has
been doing since he has been elevated

to the position of a Minister, but that
is a small point.

I would like to have your personal
attention, Mr. Speaker, on one point.
A few minutes ago you intervened
when a request was made for infor-
mation and for an opportunity of dis-
cussing the affairs of the proposed
Insurance Corporation. Every time
the same plea has been put forward
on behalf of the Government: “Oh,
these corporations are autonomous.
After all, they are corporations. We
cannot possibly interfere in their day
to day work” and so on and so forth,
but the question is a very important
one as far as I see it. This House
has been watching this particular
proposition for the past 4} years, if
I am not mistaken, namely that laws
are passed by this House to enable
corporations being set up, and imme-
diately they go behind the ring-fence,
they cross the Rubicon and say it is
forbidden territory, you cannot look
into it, there are people there who
discharge their duties and so on and
so forth. Whether it is the Damodar
Valley Corporation or the Industrial
Finance Corporation or Sindri or the
Shipyard or the Financial Corpora-
tions for which this Bill has been
brought forward, the same proposi-
tion has come before us times out of
number. I request you that, now that
this House is going to, almost, come
to the end of its life and fresh elec-
tions are coming forward, fundamen-
tal precedents must be laid down as
to the manner in which the.rights and
privileges of this House in relation to
the working of the corporations set
up under the laws passed by Parlia-
ment are put beyond any shadow of
doubt. I am sure that there would
not be any point in this House debat-
ing the working of these industrial
finance corporations of the wvarious
States, thirteen in number, without
having access to the working results
of the corporations. I regret that
even in the face of the unanimously
expressed wish of the House last
week my hon. friend was unable to
get access to, and more so make avail-
able, the reports of the wvarious fin-
ancial corporations, and I am sure
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you, Mr. Speaker, will look into this
matter as one of principle.

Shri A. C. Guha: Here again I have
to intervene. Since I spoke to him
in the lobby I can say that I got the
copies; they were receiwed only yes-
terday. If I place them now, then
again the question will come that they
have not been placed in time. For
the future we shall see, but for the
‘present I have just got the copies
except for one corporation.

Dr. Lanka Sundaram: This was not
the point as put to me by the hon.
Minister in the lobby, but the point
is if you had only moved for an
adjournment of the debate I am sure
this House would have been agree-
able to postpone it to a suitable date.
It is an obligation on the part of the
Government, and I am sure you, Sir,
will enforce it, that Government shall
have to circulate the information
sufficiently in advance or they must
make arrangement for postponing
the debate on the matter. The
House would agree to deferring the
discussion. We have to do the best
we can in the present circumstances
with such of the incomplete and
defective information  as has .been
made available to us or as has been
obtained by us on our own.

This is an enabling measure and 1
welecome it wholeheartedly. It is a
measure trying to amend an earlier
Act of 1851, but being an enabling
measure I feel very strongly on the

- point that the Govermumnent must have
the means and the decision to make
sure that once this Bill is placed on
the statute book, the corporations
which are sought to be set up within
the ambit of the Bill are run prop-
erly, and 1 am here to say that they
are not being run properly, and I
would like my hon. friend to give
the House evidence to the contrary.
In another place in one of the com-
mittees of this House in which I had
the privilege of working, this ques-
tion came up last month, and I am
now trying to analyse such of the
information which we were able to
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obtain on request in that committee
of the House, because I find that this
110-page document, which my hon.
friend was good enough to send me
and also to other friends does not
give this information in the manner
in which it was then sought to be
given to us.

I would direct the attention of the
House to the capital structure of
these corporations. 1 have got here
information for eleven corporations,
whereas, I find now that there are
thirteen in all. So far as Assam is
concerned, the authorised capital is
Rs. 2 crores, issued capital is Rs. 1
crore, the State Government's share
is Rs. 50 lakhs, the Reserve Bank of
India’s share is Rs. 15 lakhs, and the
share of the financial institutions like
banks and insurance companies is
Rs. 30 lakhs.

Shri Bansal: Insurance companles
are now managed by Government.
The hon. Member should bear that
also in mind.

Dr. Lanka Sundaram: This docu-
ment was given to us a few days ago.
In fact, I shall have to quarrel with
my hon. friend Shri Bansal in a little
while about the suggestion he has
made about the State Bank coming
into the picture. I hope he will bear
with me for a few seconds.

The capital structure of the cor-
poration is based on a principle,
which, to my mind, is unexception-
able, namely the broad-basing of the
capital structure, and the placing of
the capital responsibility on warious
shoulders. That is why I was read-
ing out the capital structure. Now
going back to Assam, I find that the
share of the other investors—I take
it that they are private investors—is
Rs. 5 lskhs. In the case of Uttar
Pradesh, the authorised capital is
Rs. 3 crores, the issued capital is
Rs. 50 lakhs, the State's share is
Rs. 18 lakhs, the Reserve Bank of
India’'s share is Rs. 7-5 lakhs, the
share of the financial institutions is
Rs. 19°5 lakhs, and that of the other
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shareholders, namely the private
shareholders is Rs. 5 lakhs. In the
case of Bihar, the authorised ecapital
is Rs. 2 crores, the issued capital is
Rs. 50 lakhs, the State’s share is
Rs. 20 lakhs, the Reserve Bank's
“share is Rs. 7'5 lakhs, the share of
the financial institutions is Rs. 175
lakhs, and that of the private share-
holders is Rs. 5 lakhs.

There are permutations and com-
binations, but I would like to draw
one principle from the capital struec-
ture of the vast majority of the
financial corporations that have been
sought to be set up since 1953, namely
the broad-basing of and the responsi-
bility for finding the capital for the
various corporations.

I deliberately chose to give the
position in the case of Uttar Pradesh
and Bihar, because these are some of
the big States in our -country. But
we find here that the share capital is
normally about Rs. 2 crores of
authorised capital for almost every
State corporation. It varies, accord-
ing to the figures supplied to me
officially, from Rs. 17'5 lakhs to
Rs. 54 lakhs, out of Rs. 2 crores, i.e.
up to four annas in the rupee. I
consider, that taking together the
contribution made by institutional
investors like banks and insurance
companies and also by private share-
holders, up to five annas in the rupee,
if not more, is supplied by institu-
tions and individuals, other than the
State Government and the Reserve
Bank of India. I consider—and I am
sure my hon. friend Shri A. C. Guha
will not dispute my position—that
this is a very proper and appropriate
manner in which the share capital of
any industrial finance corporation has
to be raised.

This being the case, we in this
House are charged with the duty,—
because we are passing the legisla-
tion, and we are giving the enabling
Powers under which the financial
corporations are to be set up; of
seeing that these institutions are pro-
‘perly managed.

I was very keenly interested in
some of the observations made by
my hon. friend Shri Bansal, but I
shall try to approach this problem
from a slightly different angle from
what he has chosen to take, in regard
to the method of approach to this
Bill.

Talking of subventions—this arises
because of the guarantee of dividends
—1 find from the chart circulated to
us by Shri A. C. Guha the phrase:

‘Subventions as percentage of
dividends paid’.

Who paid these? Obviously, the
State Governments must _have paid
them; if not the State Governments,
qua, they must have been paid at
any rate, from a pool into which the
funds of the Governments have been
put. If the House would bear with
me, I shall read out a few figures.
These are astounding, as regards the
manner in which dividends are sought
to be guaranteed by ‘Government for
activities which are not there.

I shall try to develop the point in
a minute, because I find that some
of my friends are rather slightly
surprised at the way in which I have
put it, because I said “for activities
which are not there’.

In the case of Punjab, in the first
year, the subvention given worked
out to 93°3 per cent. of the dividend
paid; in the second year, it was 53-7

. per cent, and in the third year, that

is, the last year, it was 47:7 per cent.
In the case of Saurashtra, during the
three-year period which I am now
examining, the subvention given to
the finance corporation by the State
varied from 80'1 per cent. to 486
per cent. In the case of Bombay, it
varied from 92 per cent. to 69-4 per
cent. and to 54 per cent. And so it
goes on. I have got here one example
of Madhya Bharat where the sub-
vention given is a hundred per cent.

Having said this, I would like to
examine this from a different angle,
from that adopted by my hon. friend
Shri Bansal, as to what he called the
expense-ratio. My hon. friend has
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given us figures here, and compared
them with the figures of overall
expense-ratios in UK. in the first
instance, and in the case of the
Industrial Finance Corporation here,
later on. '

Here is a statement circulated to
us by Shri A. C. Guha, with a' cer-
tain amount of kindness, and I am
going to quote it briefly, These are
the figures regarding administrative
expenses as percentage of the total
income. Again, during the three-
year period which I was examining,
in the case of Punjab, it varied from
72'8 per cent. to 31'5 per cent. In
the case of Saurashtra, it varied from
41 per cent. to 16'3 per cent., while
in the case of Bombay, it varied
from 63-4 per cent. to 23'5 per cent.
I concede the point that it is going
down. In the first year or the second
year or the third year, the expendi-
ture will be proportionately greater
than in the subsequent years. In the
case of Travancore-Cochin, which
has been posed here as the most ideal
example of a State Financial Cor-
poration, it varied from 348 per
cent. to 12'2 per cent.

And here is an extraordinary
example. In the case of Madhya
Bharat, it was 133-3 per cent. in the
first year of its existence. In other
words, whether you take it in terias
of the capital structure, or in terms
of the dividends, subvention or sub-
sidy paid, the working of these
institutions—considering = the - wvital
principles involved, principles, which
1 regret to say, have not been pro-
perly noticed by my hon. friend Shri
Bansal a little while ago; ‘I hope to
come to them in a minute—has not
been such as to give us confidence in
their immediate and near future,
with the result that some of us in
this House, who have been rather
concerned with the manner in which
these corporations are sought to be
managed—whether it be the Indus-
trial Finance Corporation or the State
Financial Corporations—have been
anxious to have access to data; and
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I express my regret for the last time
in this debate that my hon. friend
was not able—I do not say, he was
unwilling—to help us to get the data
to which we are entitled. I hope, in
future, as he has promised a little
while ago, this default will not be
there,

If the House will look into the
Statement of Objects and Reasons, it
will come across two very important
statements. In para. 2, we find “the
reason why this Bill has been brought
forward, namely that it is intended
to overcome the difficulty felt by
certain States in regard to the
establishment of separate financial
corporations. That is a very small
point. Then, later down in para. 2,
we find:

“It is also proposed to amend
section 25 of the Act, so that
industrial concerns engaged in
small-scale and cottage indus-
tries, not having sufficient tangi-
ble assets, may avail themselves
of the financial accommodation
from State Financial Corpora-
tion.”

I ask, and I am prepared to yield
ground to my bon. friend Shri A. C.
Guha if my assumption is wrong,
whether or not this is a pivotal point
on the basis of which the amending
Bill has been brought forward before
this House. 1 shall put it in a
positive way. In order to _assist
cottage and small-scale industries,
this Bill has now been sponsored, so
as to enable the propositions in the
States to be processed, whereby every
State can have a financial corpora-
tion, either in its own right, or in
conjunction with neighbouring States.
Or, to put it in other words, the
paramount obligation undertaken by
the Government of India, in terms of
the Five Year Plan, and of the
Second Five Year Plan in particylar,
to foster and build up cottage and

-small-scale industries is intended to

be helped by this enabling measure.



If this is the case, then what is the
performance of these State Financial
Corporations? How are they placing
their loans? What are the terms
which the loans are given? How are
the loans serviced? How are they
being recovered? These are three or
four points which I shall briefly dis-
cuss with your permission.

At page 6 of the document which
Shri A. C. Guha was kind enough to
circulate to some of us, we find a
tell-tale story.

With your permission, I would like
to take this opportunity of pinpoint-
ing this very important issue. I am
here to say without any compunction
at all that, as stated in the State-
ment of Objects and Reasons, this
Bill enabling the State Financial Cor-
porations to be formed and to func-
tion within the ambit of the Bill, will
not assist cottage and medium scale
industries, all because of the fact
that the inferest rates are uncon-
scionable. I am amazed to know the
manner in which interest is sought
to be collected by the various State
Financial Corporations. I am quoting
from the statement given; if there is
any adjustment—I say this because
there is a note by the Finance Minis-
try to the effect ‘subject to verifica-
tion'—I _am  prepared to stand
corrected.

I am sure the House will realise
that basically these interest rates as

given at page 6 of the 110 odd pages:

of notes supplied by Shri A. C. Guha,
will not be disputed as being
incogrect. In the case of Punjab, the
rate of interest per annum is 6} per
cent.

Shri Bansal: The rate is 6} per
cent.

Dr. Lanka Sundaram: I am coming

to it. I hope my hon. frignd will

bear with me for some time. )

In the case of Saurashtra, it is 6
per cent, Bombay 6 per cent,
Travancore-Cochin 6§ per cent,
Hyderabad 6 per cent, West Bengal
6 per cent, Assam 6 or 7 per cent,
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Bihar 6 per cent, U.P. 5% per cent,
Rajasthan 6 per cent., Madhya Bharat
6 per cent. and Andhra 6 per cent.

My first question is this: since this
hon. House is passing this legislation,
why was not a uniform rate enforced
all over the country? Why does not
the Finance Ministry, or for that
matter, the Reserve Bank of India,
use its good offices to make sure that
there is one uniform rate of interest
for every part of the country where
there is a State Financial . Cor-
poration functioning? I think the
House is entitled to an answer. I
hope the Minister will, while reply-
ing to the debate, answer this point.

But this is a small point compared
to the bigger issue. Why should the
State Financial Corporations try to
function as ~ Kabuli moneylenders?
‘What is the bank rate? What is the
difference between the bank rate and
the rate sought to be collected from
the so-called cottage and medium-
scale industries, to benefit which the
State Financial Corporations are
being maintained in this country?
Where do the cottage and medium
scale industries get the money from
to pay these exorbitant rates of
interest? I know that in certain other
countries like Germany and Japan,
there is provision for a higher rate’
of interest; I am not unaware of that.
But I ask, in the peculiar economic
and other circumstances of this coun-
try, can this schedule of interest
rates, ranging from 5} per cent. to
7 per cent., be considered eguitable?
Leave aside equity. I ask him, can
he tell me that on the basis of these
interest rates, cottage and medium
scale industries can be fostered in
this country? And what is the pur-
pose of the Government giving such

- huge subventions, concerning which
- I quoted figures a little while ago, if

the interest rates are not reasonable
and within the means of the average
people in the villages? These are
questions of vital principle, and these
are questions which must be discuss-
ed not only within the ambit of the
objects and reasons of this Bill as
stated by the Minister in the docu-
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ment before us, but also in terms of
the implications of the most import-
ant clauses of the Bill itself.

1 hope, now that this debate is
going on, Government will make an
attempt to ensure that these rates are
completely watered down, that these
rates will not become unconscionable,
that these rates will be reduced to
a reasonable level which will enable
the applicants for loans from these
Financial Corporations to obtain
them in a 'manner which can be
serviced by them out of the profits
they make. Unless and wuntil this
particular question of interest rates
is tackled properly, I regret to say
that this Bill- will not be helpful as
far as the fostering of small scale
and cottage industries, in terms of
paragraph 2 of the Statement of
Objects and Reasons of the Bill and
the statement made by Shri A. C.
Guha, is concerned.

There is one aspect of the guestion
which I would like my hon. friend,
the Minister, to examine and give us
information about. Here I would
seek your guidance. In the Joint
Committee on the States Reorganisa-
tion Bill when the question of the
division of assets and liabilities of
the Bombay State Financial Corpora-
tion came up for discussion, some of
us raised these issues. We sought
information and we found—I do not
know how far I can give the House
that information which is - rather
scrappy, and which, in any case, is
related to one single Financial Cor-
poration—that the vast proportion of
the moneys so far lent have been

written off or taken for granted as -

bad debts. Now, I would ask my
hon. friend to tell us—because the
House would like to be enlightened
about it and I am sure he would
undertake this obligation—as to what
amount of money so far actually lent
has been considered as good invest-
ment. .

Here, according to the information

which I was able to collect—outside
the scope of the note which Shri A. C.
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8uha was good enough to supply us
—I have figures as follows. For the
11 Corporations, for which I have got
information here, the total authorised
capital is Rs. 23 crores, the issued
capital is about Rs. 10°5 crores, the
State Governments’ shure is Rs. 347
lakhs, the Reserve Bank's share is
Rs. 1-40 crores, the share of the
financial corporations is about Rs. 40
lakhs, and that of other investors
about Rs. 60 lakhs. You have to
take the total amount of money
placed in terms of investments. I
am sure my hon. friend, Shri A. C.
Guha, will not grudge making an
investigation right now so that when
he replies to the debate, or at any
rate, at the time of the third read-
ing of this Bill—there is still time
for us to wait for that—the House is
enabled to know how much money
has' been wrongly invested, has
almost been written off as bad ‘debts.

I am here to say with a sense of
responsibility based wupon my little
investigation, both official and non-
official, that 50 to 60 per cent. of the
total money so far lent can be
written off as now irrecoverable. If
I am wrong, I would like to be cor-
rected by my hon. friend, Shri A. C.
Guha. If this is the position of the
State Financial Corporations, what is
the duty and obligation of this House
in terms of making legal provisions
for their functioning in future and
for seeing that they are tightened
up?

I would nol ¥ke to make a political

‘speech on this occasion. But I would

like to say this, The manner in
which applications are processed by
the wvarious State Financial Corpora-
tions is something which has got to
be looked into immediately. I am
sure the Government of India, in
terms of the fairly enormous powers
that they have today under the pro-
visions of this Bill, even as under
the provisions of the 1851 Act, can
give directives to the States to
ensure that there is no case of
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favouritism—I would not say any-
thing more—in terms of the granting
of loans.

I have some experience of my State.
Even though it came into existence
only in 1953, it was before a part of
Madras. Wher>ver an application is
made, that application has been
straddled—I use this word deliber-
ately—by so many conditions. So
many people come into the picture
and so many intermediaries have got
to endorse it, with the result that the
very object, the bona fide object of
helping industries which are sought
to be set up in the cottage and small
sectors, will not be served, however
bora_ fide the application may be.

So when this House is passing a
Bill of this character, there must be
an assurance given to the House by
the Minister that the Government of
India will not just pass a law and
put it on the Statute book and allow
the State Financial Corporations to
function as they please. In other
words, some sort of mechanism
should be available whereby (a) the
Reserve Bank—I know there are pro-
visions to this effect; but, 'to my
mind, they are not adefuate—(b) the
Government of India—I know there
are provisions about it here also, but
1 am prepared to say that they are
not adequate—and, more than every-
thing else, (c) this Parliament are
able to have access to adequate
information as to the manner in
which the State Financigl Corpora-
tions are functioning.

Finally, I say, if it is the objective
of the Government of India—I am
sure that in regard to this objective
there is not going to be one dissent-
ing wvoice in this entire House—to
help small scale industries, for God’s
sake, make it a proposition which is
within their means. Do not become
Kabuli moneylenders and let these
Financial Corporations charge 5} per
cent. to 7 per cent. interest. I have
done.
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Shri V. B. Gandhi (Bombay City
—North): Mr. Speaker, Sir, this is a
Bill, which deserves the whole-
hearted support of the House. This
Bill provides for things which have
been necessary, things without which
the State Financial Corporations
could not be expected to function to
their full capacity. Now, we must
consider this Bill against the back-
ground of our problem: the problem
of finance for industries, the problem
of the supply of credit for industries.
In other countries a great deal has
been done, but in our country this
question of supply of finance, supply
of credit for industries has been woe-
fully neglected. Now, finance for
industries, or credit for industries,
can be made available through appro-
priate financial institutions, because
it is these institutions which rely not
only on their own paid up capital,
their own resources, but they have
the capacity to mobilise the resources
of the community and make them
available for industrial concerns
which need such finance. This is a
very necessary part in the structure
of financial credit in a country.

We in this country took our first
step in .1948 when we established the
Industrial Finance Corporation. This
we followed up shortly by two other
very important and very appropriate
institutions to help industrial
development. One was the NIDCO,
the National Industrial Development
Corporation and the other was the
Industrial Credit and Investment
Corporation. So far as these three
institutions go, and so far as they are
designed to serve the needs of large
scale industries, they are all for the
good. Even with these three insti-
tutions, there is still a 'gap left in our
structure of supply of credit, supply
of finance for industries and parti-
cularly that portion of our industrial
sector, that portion made up of small
scale and medium scale industries
still remains without any finance or -
any credit being made available to
them. This gap it was intended
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would be filled up by the State
Financial Corporations. .

As 1 said, these corporations and
similar financial institutions mobilise
the resources of the community. Now,
look’ here. Here the present State
Financial Corporations have paid up
resources of about Rs. 10 crores. We
might note particularly that out of
the Rs. 10 crores something like
Rs. 3'72 crores of the subscribed
capital came from scheduled banks
and other institutional investors. We
know very well that normally the
scheduled banks and other institu-
tional investors that made this
capital ayailable are not expected to
finance {iridustries on their own.
Usually they do not. But by securing
their capital from these scheduled
banks and other investors to the
extent of Rs. 3'72 crores these State
Financial Corporations in a sense
have mobilised a part of the resources
which would otherwise not have been
available to industry. Now that is
not all. Their present paid up capital
as I said is about Rs. 10 crores. But
these State Financial Corporations
are empowered to sell bonds, deben-
tures, to give guarantees, to under-
write issues to industrial concerns.
By all these means under the exist-
ing Act they can increase their
resources to five times their paid up
capital. So, here they have their
paid up capital of Rs. 10 crores; they
have this other capacity already pro-
vided in the principal Act, in the
original Act to increase their capital
up to 500 per cent, that is Rs. 50
crores. That is not all. They can
also take fixed deposits, long-term,
up to the extent of their paid up
capital; that is another Rs. 10 crores.
In other words, these institutions
have this capacity of mobilising
these resources. Their own resources
are Rs. 10 crores, but they can have
additional resources when, of course,
they are going full blast of Rs. 60
crores. Now all this is based on
their paid up capital today which is
Rs. 10 crores. But their authorised
capital is Rs. 25 crores and I

Bilt

am quite sure when the need -arises
this paid up capital will not
remain where it is but can certainly
be taken up to its full limit of Rs. 25
crores. Thus the State Financial
Corporations can have additional
resources of Rs. 150 crores. That is
the measure of usefulness, that is the
measure of strength, the key to the
usefulness of these institutions.

Something has been said about the
showing that these institutions have
made in the last few years. I really
do mnot think we can fairly give
judgment on their showing in the
short period of time during which
they have been in exXistence. The
seniormost one, the earliest,” came
into existence only three years ago
on the 1st of February 1953 and the
youngest I think is hardly six months
old. Financial institutions are not
built in a day. They take time and
they would take more time in a
country like ours where all the other
relevant conditions that are neces-
sary for quick development of such
institutions have still to be built up.
That is really the position. We would
certainly have liked it very much if
in this short space of time the insti-
tutions could have done better, but
we should look to the other side of
the picture. If their administrative
expenses had been rather high in the
beginning we can look to the fact
that these expenses have been pro-
gressively gbing down year after
year and that is important. If the
available funds of these financial
institutions which have so far been
utilised in loans and advances make
up a percentage of only 27 on the
,average we can still look to indivi-
dual instances of some of these cor-
porations where the percentage of
funds utilised for loans goes up to as
high as 59'15 per cent. and 60'70 per
cent. These are, I think, not very
bad showings. I see here that some
of these corporations were very
liberal in sanctioning loars, that in
one case almost 71 per cent. of the
loans applied for were sanctioned. In
another case T9 per cent. of the loans
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applied for were sanctioned. Now I
think given some time and given
some encouragement and also if we
remove some of the impediments
which are there and which are real
for these corporations, as we propose
to do in this Bill, much more can be
legitimately expected from these
corporations. Now, why have these
corporations not done as well as
Members in this House would have
liked? On the one side, there have
been certain deficiencies in the pro-
visions of the principal Act, and, on
the other hand, there have been
certain shortcomings in the kind of
structures we have in our small-scale
and medium-scale industries. After
all, these industrial concerns, the
medium and small-scale concerns,
before they can be eligible for a loan,
have to possess a certain form of
organisation, some kind of appro-
priate structure of their own. This
will need some education; this will
need some encouragement. Of course,
the Financial Corporations, when
they are advancing help are not
advancing it as charity but as busi-
ness finance. Therefore, the concerns
which expect help from these cor-
porations have to prove their credit-
worthiness and all these things, as I
have said, are going to take some
time.

Let us see how far the Bill before
this House tries to remove some of
the impediments in the way of these
Financial Corporations and how far
this Bill makes it possible to expect
a much more useful life for these
Corporations. Let us begin with
clause 2. The whole trend of all the
clauses in this Bill is towards widen-
ing the scope of the Financial Cor-
porations’ power to grant loans. The
whole trend is towards bringing more
and more of industrial concerns with-
in the definition of concerns eligible
for loans. That is really what the
Bill is seeking to do.

[Mr. DepuTY-SPEAKER in the Chair]

2-12 p.m.

In clause 2, for instance, we are
widening the scope of the definition
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of ‘prbcessmg" This one provision
alone will enable a large number of
concerns to become eligible for loans,
who, previously, or in the absence of
this new definition, were not entitled
to any loans from the Corporation.

Then, in clause 4 and clause 24, we
are providing for Joint Corporations.
What does that mean? In cases
where the Joint Corporation is going
to be brought into existence, what is
going to happen? A territory whichj
formerly, could not afford to have a
Corporation of its own but would like
to join hands with a neighbouring
territory can make industrial finance
available within its own territory
because of this joint effort of two or
more territories. In other words,
more industrial concerns will be
brought within the purview of the
operation of the industrial finance
made available by these Corporations.

Then, again, the Corporations are
going to be allowed to take up agency
functions. That, in a way, will bring
these Corporations in close touch,
into some kind of intimate contact
with industrial concerns which have
been borrowing from other bigger
institutions like the Industrial
Finance Corporation or the LCIC.
That is one thing good so far as the
Corporations are concerned. In clause
12(b), we are doing something really
very great for these Corporations
because these Corporations were for-
merly precluded from granting finan-
cial accommodation to industrial con-
cerns unless these concerns were in
a position to give some kind of
security in. the shape mortgage or
some sort of hypothecation of
approved kinds of assets.

We know very well that in our
country if the small-scale industries
are really going to be helped in the
manner they deserve to be helped,’
then to insist in each and every case
that certain types of acecptable
securities alone will entitle them for
financial assistance, I think, would
make our effort almost without any
meaning. Under this provision, the
Corporations are going to be allowed



4927 State Financial

[Shri V. B. Gandhi]

to accept the guarantee of the State
Government or guarantee of a Sche-
duled Bank or guarantee of the
State Co-operative Bank. Thus, we
are immediately throwing open the
facilities of these Financial Corpora-
tions, the assistance of these Finan-
cial Corporations to a very -much
larger number of industrial concerns
which, of course, will be selected
individually by the State Govern-
ments or by the Scheduled Banks or
by the State Co-operative Banks who
will be willing to stand guarantee.

Through all these new provisions,
I think, we are providing for greater
usefulness of these State Financial
Corporations and, perhaps, in a few
years from today, I hope, when this
House has another chance to con-
sider the functioning of these Cor-
porations, most Members will have a
more satisfactory record of these
Corporations to consider.

Finally, before I close, I just have
one or two comments to make. In
clause 17, which provides for a new
section 32D, we deal with compensa-
tion for termination of contract of
managing agents and managing
directors etc. Here the right of the
managing agents and directors - for
any kind of compensation is taken
away. I really do not know whether
it is quite a wise step to take. I will
tell you why. I would have pre-
ferred if Government had reserved
some kind of discretion to itself in
this matter rather than definitely
barring any consideration of com-
pensation. It is quite possible that
managing agents and some managing
directors may find that their com-
panies have come to grief not for any
fault of their own b}lt, perhaps, by
sheer misfortune. It is quite con-
ceivable. In Industrial concerns,

models might become obsolete, sub-"

stitutes might come in the market and
something might happen and for no
fault of these managing agents the
sompanies might come to grief. Sup-
posing the Government takes over
these concerns and these men are

30 AUGUST 1956 Corporations (Amendinent) 4928
Bill

turned out without any consideration
of compensation, I do not know, if
that is what is really intended. If
Government had reserved some dis-
cretion to itself, probably there was
some way out.

There is another reason, and a very
important reason. These men, who
are in control of these concerns and
who are receiving assistance from the
State Financial Corporations know
well in advance, before anybody else
does, how their affairs are going and
if they can see that in spite of all
that they can do, these affairs are
going to end in a disaster and if they
know from this provision that they
will be entitled to no compensation,
then it will be only human to expect
that they will so arrange the affairs
there that by the time the Corpora-
tion takes over the concern, there
will be precious little left for the
Corporation to take over. If, instead
of that, some hope is provided or is
left for those in control that if their
bona fides are proved, some con-
sideration will be given to them, I
thought that perhaps would have
meant we were dealing with the pro-
blem in a little more rational way.

Finally, I support the amendment
moved by the hon. Minister to clause
21, about the inspection by the
Reserve Bank. The original provi-
sion in the Bill left the matter to the
initiative of the Central Government,
whereas the amendment as proposed
by the hon. Minister now gives the
initiative to the Reserve Bank, and
that is as it should be. Because it
will  be the Réserve Bank who will
be in & position quickly to under-
stand which way things are going,
and the Reserve Bank ‘should be
placed in a .position of taking quick
action. Therefore, 1 support that
amendment.

Shri M. 8. Gurupadaswamy: The
State Financial Corporations Act
was passed in the year 1951, and the
Corporations began to be born after
nearly two years of the passing of
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the Act. That is an unpardonable
delay on the part of the powers that
be. The first Corporation actually
came into existence after 1% years of
the passing of the Act. Even now,
after nearly five years of the passing
of the Act, we have not been able to
form Corporations in all the existing
States. There are still States left
without any Financial Corporations.
So, the delay has been very long,
unpardonably long, and the Minister,
in his preliminary remarks, has not
been able to give us any satisfactory
justification for this long and danger-
ous delay.

The Minister said in his opening
remarks that the Corporations are in
an infant stage because they have
been started only recently. I agree
that the Corporations have not lived
for long and their ienure of life has
been very very small. But may I ask
whether within the time available to
these Corporations, they have been
discharging their duties properly,
efficiently and satisfactorily? I feel
that if you look at the summary of
the working of these Corporations
supplied to us, you will appreciate
that the Corporations have been con-
demned to infantile paralysis because
of intolerable inertia on the part of
Government in giving proper and
effective guidance to these Corpora-
tions. There are also other reasons
why the Corporations have failed
miserably to achieve the objectives
for which they were started. For
instance; take the question of obliga-
tions imposed on these Corporations.
There are four main obligations
which have been thought of: firstly,
the Corporations have to umderwrite
the issue of shares, ¢bonds or
debentures by industrial concerns on
commission basis; secondly, they
have to guarantee loans raised by
industrial concerns repayable within
a period of 20 years on commission
basis; thirdly, they have to invest in
industrial stocks, loans afd deben-
tures of companies in cofisequence of
underwriting liabilities subject to
their disposal within seven years; and
fourthly, they have to grant loans
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artd advances or subscribe to the
debentures of industrial concerns
repayable within a period not exceed-
ing 20 years from the date on which
they are granted or subscribed.
Except one obligagion, the Corpora-
tions have failed to carry out other
obligations. They have been concen-
trating since the start only on loan
operations, and till today I find in
the whole summary given to us not
even one single instance where any
single Corporation has come forward
to underwrite the issue of shares,
bonds or debentures. They have not
in any single instance guaranteed the
loans raised by industrial concerns
outside the Industrial Finance Corpo-
ration. Though the objectives for
which the Corporations are started
are very many, as many as four, the
activities of the Corporations have
been confined to one single purposz
and for a very narrow purpose. Very
shortly I will deal with the question
whether even that single purpose had
been carried out properly or not.
You will see therefore that the Cor-
porations have not made a good stari;
and they have not been able to meet
all the Trequirements which are
expected of them. I say, that the
Corporations were condemned to
infantile paralysis because of the
inaction of the Government or by
sheer inertia of the Government.

Now, we must know on what
grounds the loans are given to the
various industries. Here are listed
various grounds on which loans are
allotted. I may read the grounds and
they are very brief. The loans are
allotted on the basis of (a)’ financial
soundness of the concern and its
prospects of increasing its output and
margin of profit, (b) technical sound-
ness of the scheme, (¢) adequacy of
securities in the form of tangibl:
assets, (d) adequacy of the extent o’
loans asked for, (e) satisfactory title
to the property to be mortgaged in

of its marketability,
(f) creditworthiness of the operating
concern and available guarantee of
the managing agents, and (g) impor-
tance of the industry for the national
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economy of the State. You will
immediately appreciate on going
through these conditions that they
are overlapping and that they ars,
in a way, responsible for the delay
in the loan transactions. I can under-
stand that the corporations should
enguire into the financial soundness
of the company or the industrial
concern before granting loans; it
should also get adequate security.
When these two are there, why bring
creditworthiness again? If you are
satisfied with the financial soundness
of an indusirizl concern, where is the
question of credit-worthiness? Is it
not obvious? Again, if it is financially
sound and has got prospects of
increasing its output, why are you
demanding tangible assets? Without
them, how can there be any pros-
perity for a concern? So, these condi-
tions have been :so framed that they
are not only overlapping but they
place insurmountable obstacles in the
way of an industrial unit for getting
loans. An applicant has to satisty so
many absurdly complicating condi-
tions.

The last condition is really strange.
The corporation should consider
whether the industry is of national
importance or not. We are dealing
with small-scale and medium-sized
industries; they are all, in a general
way, of national importance. We are
not dealing with these industries
from a narrow point of view in the
sense whether certain industries are
basic. Take, for instance, the iron and
steel industry, or the coal indlustry.
They are key industries of national
importance. How can you bring in
that condition and apply it to these
small-scale industries? Either you
accept the proposition that all indus-
tries are important or you assume
that certain industries are basic and
are very important for the nation and
that the rest should be considered on
a different footing. On the ground
that a particular industry is not of
national importance, an application
may siraightaway be rejected. The
procedurc has imposed so many

severe restrictions on the applicants
and they are not able to take advan-
tage of the loan facilities offered.
Thus, the purpose of the financial
corporations is not served.

Many hon. Members have drawn
the attention of the House to varioms
other matters. But, I feel that the
most fundamental thing is the long
and tardy procedure and the very
leisurely way in which things are
being done by these corporations.

There is one other important point.
What is a small-scale industry? No
Government, either at the Centre or
in the States, has defined it in precise
terms. It is only in Bombay that
they have defined it roughly, mainly
on three considerations: namely, the
capital resources of the concern, the
number of people employed and the
amount of power used—whether it is
electric power or other power. These
are the basic criteria on the basis of
which a decision is taken as to
whether an industry is small-scale or
medium-scale. In no other State have
any such criteria been laid down.
This Bill deals with such industries
but you do not know what a small-
scale industry is or what a medium-
sized industry is. We are going in a
blind alley. Many difficulties have
arisen on account of this fact. Without
a proper definition of these things, it
is not possible to have a clear notion
of the jurisdiction of the respective

_ corporations.

I know a particular instance where
an industrial concern wanted a loan
from the State financial corporation.
The reply came that it should apply
to the Industrial Finance Corporation.
They showed their hands towards
Delhi. The ground given was that it
was a large-scale industry. Unless
you have got a clear, categorical and
precise defintion of the small,
medium and large-scale industries, it
is not possible for the corporations to
transact business quickly.
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An hon. Member spoke about the
high rate of interest. I am in agree-
ment with him. The interest charg-
ed by these corporations is not
uniform or equitable. The rate is
very high; it varies from five to
seven per cent. The banks charge
interest on loans at 3-4 per cent
Even the national loans are raised at
four per cent. Then, why should the
loans given to private industries be
charged such & high rate of interest?
How do you expect the industrialists
to put up with all your formalities
which take a very long time and at
the same time this tremendous
amount of interest is charged? Most
of the industrialists do not come to
these corporations for assistance for
the simple reason that the rate of
interest is high and there is also a
great delay.

Thea, while granting loans, there
is always discrimination and favouri-
tism. There have been too many
doubtful and bad debts. What is the
reason? No reason is given in this
report. It is because very bad and
doubtful people are getting loans.
Loans are granted on political consi-
derations, as a result of political pres-
sure brought on the corporation
members. There is political exploita-
tion of this financial responsibility. I
may say further that these corpora-
tions are completely subject to poli-
tical pressure from certain quarters.
That is why, they have failed in their
work.

Lastly, I may say that the ratio of
administrative expenses to income and
paid-up capital is rather alarmingly
large. The avearge ratio in respect of
Saurashtra and Travancore-Cochin is
15 per cent and 17 per cent. res-
pectively. In the case of Hyderabad
and West Bengal it is about 28 per
cent and 22 per cent respectively. In
the case of Bombay and Punjab it is
33 per cent and 37 per cent respective-
ly. If you look at these ratios, it
looks as though the main work of
these Financial Corporations is to
meet the administrative expenses,
their own expenses, and not to meet

the requirements of the industry. I
do not think the Financial Corpora-
tions have been established for the
purpose of financing themselves or
meeting  their own administrative
requirements. It is not for that pur-
pose that they have been established.
But, unfortunately, the figures would
leave the impression on the minds of
Members that these Financial Corpo-
rations have not done anything
except to meet their own day to day
expenses. It is very unfortunate,
Shri Bansal was good enough to give
us certain figurer of foreign countries
where this administrative expense is
very very small. Even in the Indust-
rial Finance Corporation administra-
tive expenditure is comparatively
small. I do not know why such huge
expenses are allowed in respect of
the State Financial Corporations. I
do not know why a limit has not been
imposed by the State Governments,
by the Reserve Bank.

Finally, Sir, I may say that there
is no co-ordination between the
Centre and States in respect of these
financial  institutions. Today the
Congress Party is running all the
State Governments, There is only one
party, and it is normally expected of
that party, which is manning all the
State Governments, to have better
co-ordination in respect of these
institutions. I feel, if steps had been
taken by the Governmeni at the
centre and the Governments at the
State level, there would have been
better co-ordination, better function-
ing and better integration of the
policies and there would have been
no slackness on the part of the
State Financial Corporations in res-
pect of the various transactions.

Shri M. K. Moltra (Calcutta—
North-West): Mr. Deputy-Speaker.
Sir, this Bill is an enabling Bill. The
State Financial Corporations (Amend-
ment) Bill proposes mainly to estab-
lish joint State Financial Corpora-
tions by agreement among several
States. It also proposes to lay down
certain rules for management of the
concerns the carporations will take
over. There is also a prowision in this
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Bill to empower the Reserve Bank of
India to arrange for inspection of
the working of the corporations.

The hon. Shri V. B. Gandhi, in the
course of his speech, has been pleased
to say that the purpose of such
Financial Corporations is to mobilise
the wealth of the community and in
that respect these corporations will
one day succeed. The purpose of
these corporations may be to mobilise
the wealth of the society, but the
success of these corporations will be
measured by how far this mobilised
wealth of the community can be
utilised for assisting the growth of
small and medium sized industries.
From that point of view I must say
that the working of the State
Financial Corporations in different
States gives a very sorry picture.

A review of up-to-date working
of these corporations cannot but
create a feeling of disappointment
about the activities of these corpera-
tions. The corporations have so far
‘been able to give no significant help
to small and medium sized industries.
Not only the aggregate value of
applications for loans made by indi-
vidual concerns is small but there is
a visible gap between the total loans
applied for and the loans actually
sanctioned. Out of 514 applications
received by the 5 corporations up to
81st March, 1955, only 114, or 22'17
per cent, have been fully sanctioned;
130 are pending; 191 applications have
been rejected or withdrawn and 8
have been referred to other agencies.
The picture of 1955-56 is also not
very encouraging. In 1955-56 in
Travancore-Cochin, there were 26
applications asking for loans to the
amount of Rs. 54.95 lakhs, but loans
to the amount of Rs. 23'6 lakhs have
_only been sanctioned. That is the
case in Hyderabad also. In Hydera-
bad State there were 23 applications
in year 1955-56 asking for Rs. 3110
lakhs but only 9 applications to the
amount of Rs. 458 lakhs have been
sanctioned. In Bombay also the same

story is repeated. In Bombay there
were 56 applications for loans and
only 29 have been sanctioned, the
amount of loan sanctioned being
Rs. 60.456 lakhs. In Punjab there
were 56 applications in 1955-56 ask-
ing for Rs. 70.1T7 lakhs. Qut of those
56 applications only 33 applications
for Rs. 39.57 lakhs have been sanc-
tioned. In West Bengal it is really
discouraging. There were 67 applica-
tions asking for Rs. 170-89 lakhs of
loan and only 9 applications have
been sanctioned granting a loan of
Rs. 28'77 lakhs.

This is not all. The purpose for
which loans are to be sanctioned
under this Act is to help the medium
and small-scale industries. Sir, in
West Bengal textile mills, glass
works, pottery works, which by no
stretch of imagination can be brought
under the category of small or
medium sized industries, have got
loans from these corporations. It may
be said that there were considera-
tions other than financial which
weighed with the management of
these corporations and, as my pre-
ceding speaker has pointed out,
political considerations very often
weigh with the authorities concerned
in the sanction of loans.

The most important cause for
rejection of applications for loan has
been the unsatisfactory nature of
securities offered. I must say here
that, especially, the small-scale indus-
tries are always under-capitalised.
If you rigidly apply the laws that
banks apply in having securities
before granting loans, you cannot
possibly assist the small-scale indus-
tries. Most of the small-scale indus-
tries and many of the medium sized
industries have neither their own
land nor their own building, and this
is the sort of securities that these
corporations demand before grant-
ing any loan.

From the point of view of assist-
ance, medium and not small sized
concerns have been the major
recipients of these loans. As regards
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period for which loans are sanction-
ed the medium sized industries are
more fortunate.

If we examine the working of these
Financial Corporations during the
last few years, we will find that
small-scale industries which are
always under capitalised have not
been able to secure loans from these
Corporations. The
industries have’ been more favoured
in this connection. '

1 am going to give certain figures.
In Hyderabad, out of 20 recipients of
loans, nine are only small-sized
industries. They received only 7-67 per
cent of the total loans sanctioned. In
Saurashtra also, three out of 27
industries that could secure loans
from these Corporations were small-
scale industries, and they received
only 4'8 per cent of the total loans
sanctioned. In Bombay, the same
story is repeated. 70 concerns receiv-
ed the loans, and out of these 70,
only 23 are small-scale industries and
they received only 11.03 per cent of
the total loans sanctioned. Thus, you
will see that the small-scale indus;
tries which require assistance from
the Government, and which- cannot
arrange for credit in the market,
have not been favoured with loans in
a just manner., Their cases have
frequently been neglected.

The failure to assist the amall
units are due to the defects inherent
in the constitution of these Corpora-
tions. The Corporations have not been
constituted in & manner so as to be
able to render financial assistance to
small units. Loans and advances are
not given in the nature of cash credit
arrangements. The securities do not
include stocks also, but only tangible
assets. Shri V. B. Gandhi has just
mentioned that in this Bill, it has
been proposed that if either th
Government or some other associa-
tions give guarantee for the indus-
tries asking for loans, then loans will
be sanctioned. But that is another
way of bringing in political pressure
in the matter of granting loans. The
persons will have to go to those peo-

medium scale .

ple who carry influence with the
management of these Corporations
and thus, the object of granting
financial assistance to the small-
scale industries, which require it
most, will be frustrated.

From the point of view of meeting
long-term financial needs of the
small and medium-sized concerns, the
activity of the State Financial Corpo-
rations has so far been a record of
failure. The small and medium indus-
tries, especially the former, are not
in a position, financially, to avail
themselves of the facility rendered in
the form of long-term mortgage loans
at a rate of interest higher than what
they could afford to pay. Thizs high
rate of interest has been strongly
commented upon by Dr. Lanka
Sundaram and also by the previous
speaker.

One fails to understand how the
Government, which wants the rapid
industrialisation of the country, will
charge an interest which is charged
by the trading concerns like the
mortgage banks. Where then is the
help? That is what puzzles me. To
be of any practical help, the lending
power of the Corporationg should be
widened, and it should be wide
enough like the Industries and
Finance Corporation of England,
whose lending method has been
prescribed before-hand and which
extends its financial assistance in the
formm of suitable to the borrowing
concerns. If you look to such concerns
in England, you will see that they
have not asked for credit for the
money they will lend, but they have
always looked to the suitability of
the concern—whether the ¢ concern
which asks for help is suitable for
rendering such help. Even the ques-
tion of giving security has been dis-
pensed with in some cases in England.
Not only in England but in Indonesia
also, a country which is far smaller
than India and which enjoys a far
less reputation in international field
and in international bodies, they have
small industries. But, in India, we
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find that the State Financial Corpo-
rations have not even framed easy
rules for helping and really assisting
the small-scale industries.

I have shown that the small-scale
industries have not been favoured
with loans. Their applications have
been rejected and even the terms on
which the loans were granted are
far less favourabhle to those of the
medium-scale industries.

Lastly, I shall refer to one more
provision in the Bill, namely, the
provisions for inspection. I have
referred to certain mismanagements
in the State Financial Corporations.
The working of those Corporations
requires inspection. 1 am glad that
the Government have proposed such
an inspection. But what is the sort of
inspection they have proposed? They
have proposed that if the Central Gov-
ernment directs, then, the Reserve
Bank of India will inspect the working
of any Financial Corporation. Even the
Reserve Bank of India has not been
given the right to inspect annually
the working of the Financial Corpo-
rations. In this year of grace, I
wonder why the Reserve Bank of
India has not been given tae right to
inspect annually the State Financial
Corporations, against which there
have been so many complaints. I will
go further and say that the inspec-
tion should not only be made by the
Reserve Bank of India but it showa
be done by the Comptroller and
Auditor-General. Instead of making
such a provision, the right of inspec-
tion has been reserved to the sweet
will of the Central Government. Only
if the Central Government likes, it
will ask the Reserve Bank of India
to inspect the working of the State
Financial Corporations.

I would request the hon. Minister
to see that the Corporations are really
able to function, and function in such
a way that the small-scale industries
and the medium-scale industries may
receive real assistance from the
Corporations.

Shrl A. C. Guha: I think most of
the Members have concentrated their
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attention more on the working of
these Corporations than on the provi-
sions of this Bill. This is an occasion
on which the Parliament can make a
sort of review of the working of the
Corporations formed under a statute
passed by Parliament. So, 1 would
welcome this discussion.

In my introductory speech, I admit-
ted that the Government were not
satistied with the working of these
Corpurations during the last two or
three years, and this is why the
Reserve Bank of India took up this
matter and initiated a sort of discus-
sion with the representatives of all
the State Financial Corporations. Omn
the basis of the recommendations
arising out of that discussion we have
come before this House for amending
the Act.

3 pm.

In my opening speech, I had stated
that the failure of the State Corpo-
rations to fulfil effcetively the charge
entrusted to them was due to some
extent to the rigidity and rigorous
character of the provisions of the Act
and to some extent to the very struc-
ture, technique and nature of the
industrial concerns which can apply
or may be entitled to apply for the
loans. I hope that at least Shri Bansal
would know the position of the small-
scale and medium-scale cottage in-
dustries; they can hardly be called
to be in the organised sector of the
industry. It is not always possible for
them to get the necessary security
or guarantee for loans and I hopée
he will not suggest that the State
Financial Corporations should lend
money without any security whatso-
ever, taking the risk of losing the
entire amount. There have been
criticisms from two opposite diree-
tions: One is that the State Corpo-
rations have not been able to earn
much and the statutory obligation of
fiving some dividend has to be ful-
filled only with the substantial help
ot the State ‘Government comcerned.
At the same time, criticism has been
made, particularly’ by Dr. Lanka
Sundaram, that most of these loans
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would be written off as bad debts. 1
think we can only take a sort of
middle-path, taking some amount of
calculated risk and also paying pro-
per attention to see that a fair amount
of the money lent out may come back
with interest, so that the statutory
obligation of giving dividends may
not have to be met by the State
Governments, but may be met by the
earnings of these Corporations. If the
Corporations are to earn some profit,
naturally they will see that. invest-
ment is made with some amount of
security for the repayment of the
principal and also interest. I hope the
House will realise this aspect, namely,
that the Corporation cannot function
just as a banker with more or less
100 per cent. security for the invest-
ment, nor at the same time they can
go on recklessly lending out money
to any concern coming to it for loan.
It has to chalk out a middle-path,
taking some amount of ealculated risk
and at the same time taking care to
see that certain income also may be
earned.

The other day as well as today,
some Members raised the point of
the annual reports being placed on
the Table or supplied to them. If
Members look at clause 38(b) of the
Act, they will find that the Btate
Financial Corporations are to submit
their reports to the Reserve Bank
and also to their State legislatures.
The annual report is also published
in the gazette of the State concermed
and the garzettes of all the different
States are available in the Parlia-
ment Library. So, in a technical sense
I can say that the reports have been
laid in the library. But, I do not like
to take that point of view. I know it
would not be possible for Members
to search out the reports from the
various State gazettes for two or
three years. For the future, I shall
see that the reports are placed in the
Parliament Library. At the same time,
I should like to point out that the
Act passed by this House has pro-
vided for the obligation of these
Corporslions to present the reporis
to the State Legislature concerned

and not to the Parliament. That is
the provision made by this Parlia-
ment. So, if any lapse has been com-
mitted, I do not think a poor Minister
like myself should be taken to task
for that lapse on the part of the
Parliament. Anyhow, for the future,
I shall see that the annual reports
are made available in the library.

Mr. Bansal and Mr. Lanka Sunda-
ram have referred to expense ratio.
Mr. Bansal has tried to calculate it
on the basis of the investment. That
point of view may be taken if one
looks to the performance of these
Corporations. But, I think from the
point of view of commercial account-
ing, it would be more appropriate to
consider the expense ratio with the
income earned. Let hon. Members
look at page 14 of the report. Surely,
for the first one or two vears nobody
will expect that the profit will be
anything considerable, because the
investment of money might have only
just started and no interest can be
collected. We can get some result
only after the third or fourth year.
In most of these cases, the adminis-
trative expense ratio has been coming
down considerably. For the last three
years, the figures are as follows:
Punjab 82 per cent. for the first year,
37 per cent. for the second year and
31 per cemt. for the third year;
Saurashtra—40 per cent., 17 per cent
and 16 per cent.; Bombay—83 per cent.,
83 per cent. and 23 per cent. Even
in the case of West Bengal, in which
Mr. Basu is very much interestea,
the expense ratio was 46 per cent. for
the first year and 28 per cent. for the
second year. Thus it will be seen that
the expense ratio has been coming
down considerably year after year.

Referring to clause 12 of the Bill,
Dr. Lanka Sundaram has said that
cottage industries will not get any-
thing. He was almost sure about it
though it is provided, not exactly in
the Bill, but in the Statement of
Objects and Reasons, that small-scale
and cottage industries may also be
eligible for getting loans from these
Corporations. In this connection, he

tioned the prevailing rair of
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interest. Generally, the rate of
interest is between 6 and 7 per cent
That, he has termed as kabuli rate.
I{ he had referred to the bank rate
or the rate at which organised indus-
try can get loan from the commer-
cial banks, he would not have used
this appellation to this rate of interest.
In this connection, I would also like
to draw the attention of the House
to the rate of interest prevailing for
agricultural credit. The Reserve Bank
has been giving credit to co-operative
banks at a very much subsidised rate,
I think 1} per cent. But, still, it has
not been possible for the co-opera-
tives to give loans to individual culti-
vators at less than 6} per cent. In
some cases, even now, in spite of all
eur attempts to reduce the rate of
interest and repeated reminders and
circulars, 1 think the rate of interest
prevailing is near about 10 per cent
Even at that rate, I think, the cult-
vators can afford to repay the princi-
pal and pay the interest also.

In the cast of these corporations,
Dr. Lanka Sundaram said that 50 to
60 per cent. of the loans would be
written off as bad debts. I am not
aware of his source of this alar-
ment view. From whatever informa-
tion we have been able to gather, I
think there has hardly been any
default in the repayment of the in-
stalment of principal or the payment
of interest. I would not say there has
not been any default at all; bus it is
not in a measure to cause coneern,
or say that 50 per cent. or 60 per cent.
would be bad debt. Rather 1 would
say that most of his money would
come back to the corporations with
interest.

Shri V. B. Gandhi mentioned about
the provision in clause 17,—the new
section 32B. I think he was referring
to sub-section (b) of section 32B. He
has taken objection to the rigid
wording of that clause by which any
previous contract of the managing
agent with the industrial concern
which may be teken over by the
Stase Financial ' Corporation would

' in  meeting the obligations
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automatically terminate. His appre-
hension is that this may mean hard-
ship to some of the managing agents
who may not have behaved in any
reprehensible manner or might not
have been guilty of any improper
acts. He thought that there should
have been some discretion left with
the Government for such cases. That
clause is just a word for word repro-
duction of section 30B clause (b) of
the Industrial Finance Corporation
Act. This is a recent amendment put
in in the Industrial Finance Corpo-
ration Act only, I think, a year ago.
Moreover, this provision does not put
any ban on the Government to make
a new arrangement with that manag-
ing agent who might not have been
guilty of any improper act, but might
have been a victim of circumstances
for the failure of that concern and
of the
State Financial Corporations. In such
cases, the Government may take into
consideration the performance of that

-managing agency and there may be

some future arrangement with them.
There is no ban on such future
arrangement. But, I think legally it
is proper that automatically all the
‘financial obligations with the manag-
ing agent of the industrial concern
should end as soon as the State
Financial Corporation takes over that
concern.

Something has also been said about
creditworthiness. 1 think Shri M. S.
Gurupadaswamy, in his usual vigorous
manner, has tried to prove that this
criterion is absolutely wrong and
rather wicked. I have mentioned pre-
viously that unless these corporations
also take some care of their invest-
ments, it may be that all these invest-
ments may go wrong Some credit-
worthiness of the loanee is surely to
be enquired into. He has drawn
attention to the seven conditions
mentioned in page 19 of the report
circulated to some Members and
placed in the Library. I can only say
that these arc not any statutory
things. This is only a matter of
practice and convention. When the
entire working of these corporatioms
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will be reviewed by the Reserve Bank
in consultation with these corpora-
tions, these conditions may also be
changed. I am sure the Reserve Bank
and these corporations will see
whether there is anything unneces-
sarily rigorous or overlapping in these
conditions. :

Shri M. S. Gurupadaswamy also
said that there has been no definition
of small-scale and cottage industries
and asked how these corporations
would be able to help them. In the
Bill or in the original Act there is
no mention of small-scale or cottage
industries. There is no statutory
obligation on these corporations to be
very definite what a small-scale, or
medium-scale or cottage industry 1s.
It is only for the guidance of these
corporations, it is said that they will
cater to small-scale concerns and
would not give any loan of more
than Rs. 10 lakhs. They could go
down even to Rs. 10,000 as loan %o
an industrial concern.

Shri E. K. Basu: That has been
raised in many places.

Shri A. C. Guha: I would invite
the attention of Shri M. 5. Gurupada-
swamy, though he is not present here,
to page 450 of the Planning Com-
mission'"s report. There he will find
some idea about small-scale indus-
tries and medium-scale industries. I
need not read out these lines. I think
he can easily refer to that page and
get an idea. I think the State Finan-
cial Corporations would work accord-
ing to that definition. Though I can’t
say that it is a strict definition, there
is a category of industries which may
be called medium-scale or small-
scale or cottage industries.

I think Shri M. K. Moitra said
something about investment in Bengal,
about textiles, potteries, etc. His
charge is that—“by no stretch of
imagination” could these be called
medium-scale industries. 1 think, if
he had seen some of these potteries
in Bengal, he would be convinced that
some of them beélonged not evem to
medium-scale or small-scale indus-
tries, but to cottage industries. I
know some of these potteries which

are surely small-scale industries. The
loans given to them may be a few
thousand rupees. Regarding textile

mills also, 1 think he would know

that these textile mills are mostly for
spinning and the total capital invest-
ed in these textile mills would be
about a few lakhs of rupees.

Shri M. K. Moitra: I rise to giye
this information to the hen. Minister
that' when I referred to potteries,
textile mills and glass works getting
loans from these financial corporations,
I referred only to those companies
whose authorised share capital is over
Rs. 20 lakhs.

Shri A. C. Guha: I think some of
the textile mills are going to be set
up in rehabilitation areas for provid-
ing employment to refugees. Some
may be in other areas also, but they
are almost all, as far as my know-
ledge goes, not weaving sections, only
spinning sections.

Shri K. K. Basu: Only those mills
are brought under this?

. Bhri A. C. Guha: The new textile
mills that are being set up in Bengal
are mostly if not all for spinning.
Some expansion has been made in
some of the old textile mills. They are
also, as far as I know, for spinning
sections.

Shri K. K. Basu: What about these
loans? -

Shri A. C. Guha: But they have
taken only a few lakhs of rupees, two
or three lakhs at the most. They must
be all medium-scale industries.

Shri K. K. Basu: Not always.

Bhri A. C. Guha: [ think I have
more or less covered all the points.

Shri M. K. Moitra: What about
inspection?

Shri A. C. Guha: There is another
point about uniformity in the rate of
interest. Shri Bansal is not here.

Shri Bansal: I am here.

Shri A. C. Guha: At Jleast Shri
Bansal would surely not say that uni-
formity in the rate of interest is
possible. Interest rate would surely
vary from area to area and accord-
ing to the conditions prevailing in
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cach area and may also vary from
industry to industry. But we are
anxious that some sort of uniformity
in the working of these corporations
should be effected and that is why the
Reserve Bank is brought into the
picture to inspect the working of these
cogporations. 1 can assure Shri Moitra
that the inspection of these corpora-
tions will not be left to be done in a
casual manner by the Reserve Bank
but will be an annual feature. Even
now these corporations have agreed,
though there is no provision in the
Act, to have the inspection by the
Reserve Bank annually and the
Reserve Bank is doing that But we
thought it proper to put it in the
statute. So, we have put it here and
this will be done regularly by the
Reserve Bank.

. Mr. Deputy-Speaker: The question
is:

“That the Bill further to amend
the State Financial Corporations
Act, 1951, be taken into conside-
ration.”

The tion was adopted

Clanses 2 to 16

‘Mr. Deputy-Speaker: So far as
clauses 2 to 16 are concerned, there
are no amendments I suppose. One
amendment has been passed on just
now this morning to clause 7 by
Shri Barman. He is not here.

Shri K. K. Basn: Notice has been
given?

'Mr. Depufy-Speaker: Notice has been
given, but I am not waiving notice
because it has been received just now,
unless the Government are prepared
to accept it, but he is not present
himself. Therefore the question does
not arise.

After clauses 2 to 16 we can take
up those clauses to which amend-
ments have been tabled. The question
is...

Shri K. K. Basu: Can I speak?
Mr. Deputy-Speaker: I thought the

hon. Member had amendments to
clauses 17 and 20.
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Shri K. K. Basa: That is true, but
as 1 had no opportunity to speak in
the general discussion, I may cover
some ground on these clauses. Much
has already been said in reply to
the general discussion by the hon.
Minister just now. Though this
is a piece of legislation which seeks
to improve matters by extending the
scope of the definition, we have not
been told either in the hundred-page
document that has been circulated to
us or in the Minister’s introductory
speech or reply the extent to which
the organisational set up of these
corporations or the rigidity of their
rules has come in the way of further
development of these corporations. If
you read the report you will see that
even out of the meagre sum of Rs. §
crores, if I may say so, granted from
the resources of these. financial cor-
porations, only about 50 per cent. has
been utilised by the persons who
have taken loans which have been
granted after going through much
formality and screening as the Minis-
ter himself has said. We would like
to know why the other 50 per cent.
could not be utilised, because accord-
ing to the Planning Commission’s
Report it was expected that during
the first Five Year Plan Rs. 16 to
Rs. 18 crores would be given as loan
to private industry. If you scan the
figures you will find that the national
financial corporation, meaning the
bigger one, has given about Rs. 12
crores and out of the rest which was
to be supplied by the State financial
corporations, hardly Rs. 5 crores
have been issued, and of that only
50 per cent. has been utilised.

Even in a State like Bihar, 90 per
cent. of the resources of the State
Financial Corporation has been in-
vested in Government securities. In
Bengal they have 'invested 53 per
cent. of the money in them. Even in
a State llke Saurashtra, in which
State there are a number of enter-
prising gentlemen of-whom we hear
50 much, 67 per cent. hus been in- -
vested in Government securiues.
Worst of all, I take my ¢wa State of
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West Bengal which has a large con-
centration of not only big industries
but also small and medium-size
enterprises. There only 22 per cent.
had been advanced of the total re-
sources available for the issuing of
loans or debentures of industries
which were left unsubscribed. At the
same time, 37.2 per cent. has been
invested in Government securities
and 40 per cent. has been invested
with  banks. Unless it is a
fixed deposit or a time liability, you
hardly get interest on such doposits
and even if you get, it doe: not
exceed one per cent. Recent: in
West Bengal, especially round about
Calcutta, a large number of small
engineering industries has been
started as you might yourself be
knowing particularly because you are
interested in these things. There it
has been proved that 88 per cent. of
the assets belongs to equity capital,
in some cases even 93 per cent. and
only 7 to B per cent. is loan capital.
In most ef these small-scale indus-
tries nearly 87 per cent. of the loans
is supplied by the private money-
lenders and today we know fully
well in what way the private money-
lenders charge interest. In medium-
size industries also, nearly 72 per cent.
"is supplied by the private money-
lenders and only seven to eight per
cent. by the banks or institutional
financiers. I am worried because
though these State financial corpora-
tions have been established, in most
of the States, and even in the case
of States like Bombay, Saurashtra
and West Bengal, the major portion
of the money is deposited with the
bank and is not utilised for the pur-

poses of the industries. If there is any -

rigidity in the rules, when you have
come forward with an amending
Bill, why not come forward with an
amendment to alter the rules in such
a way that the industries are served,
because if you stick on to the theory
that they must have tangible or real
assets, many of the smaller concerns
will not be able to get any benefit.
As you may know, Sir, in the Punjab
in places like Jullunder and Ambala
a large number of cycle and sewing

factories has grown up which need
capital. If you ask them ihat they
must own a building or any such
thing, they will hardly be able to
provide that kind of security, though,
otherwise, they may  essentiallv be
very sound financial enterprises.
Therefore, I am rather worried about
this particular matter.

Though 1 welcome the amendment
which seeks to extend the scope of
the definition of ‘processing of goods’,
vet I am sorry to find that the Minis-
ter of Revenue and Defence Expendi-
ture, either in his introductory speech
or even in his reply, has not supplied
us the facts as to the obstacles that
stood in the way of further expand-
ing the scope of these financial insti-
tutions. In my opinion, these finance
corporations are very important insti-
tutions, because we are going to have
a decentralised economy, and the
small-scale and medium-scale indus-
tries are bound to play a very im-
portant role in the same. But we find
that a major portion of the State’s
money is invested in the banks or in
government securities. If Govern-
ment wanted to invest these sums in
government securities, then there was
no point in having special institutions
of this nature. I would yree the
Minister to take these things into
consideration and have a thorough
enquiry into the matter and see
whether we can improve the work-

‘ing of these financial institutions so

as to give pgreater help for the
development of small-scale and
medium-sized industries. This is very
necessary, because, in the Second
Five Year Plan, we have allotted
nearly Rs. 40 crores to be provided
by these organisations for the deve-
lopment of the private sector.

I welcome the provision relating to
the formatioh of joint finance cor-.
porations, because we find that there
have been some difficulties felt in this
regard by the smaller States and the
Part C States. Owing to paucity of
resources and so on, they were not
strong enough financially to have
corporations of their own. The amend-
ment now proposed will enable them
to overcome this difficulty by having
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joint finance corporations along with
other States.

Then, I come to the provision which
seeks to extend the scope of grant of
loans even to cases where there is no
real asset, on the condition that a
guarantee is given by the State Gov-
ernment, a scheduled bank or a State
co-operative bank. I do not know
about the facts given by Shri
M. K. Moitra and Shri M. S. Guru-
padaswamy, that the State Govern-
ment’s guarantee may involve some
sort of political pressure.

But that apart, what 1 am worried
about is the rate of interest. The
Minister has stated that it is not
possible to have uniferm rates
throughout the country. When bank
rates are uniform throughout India,
why should. we not insist on the
interest rate being placed at a certain
percentage above the bank rate?

Shri A. C. Guha: I do not think
even the commercial banks charge
the same rate throughout India. Nor
do I think that even in the same
State, uniform rates are charged for
all parties.

Shri K. K. Basu: My whole point
is this. They charge a different rate,
depending on the credit-worthiness
of the person concerned. The Minister
is trying to justify different rates in
the case of different State financial
corporations on the same ground. But
my point is that these concerns being
State institutions, we can say that the
rate of interest will be two or three
per cent. above the bank rate. In
regard to the steel plant which we
are setting up with the collaboration
of Great Britain, the interest charged
is a certain percentage over the bank
rate. ]| would urge that a similar
thing could be provided for in this
case also. )

If we really mean to help the small-
scale and medium-scale industries,
then, obviously, we cannot have these
high rates of interest. I concede that
in the amendment which my hon.
friend has brought forwara, be has
tried to improve the position so that
even if there are no tangible assets,

if the State Government or a State
co-operative bank or a scheduled
pank can give a guarantee, accom-
modation could be given. But you
know very well that even a scheduled .
bank or a co-operative bank is bouad
to charge some extra interest; I do
not know what the position will be
in the case of the State Government.
Therefore, the interest rate which
itself may work out to something
very high; say, six per cent. or so,
is bound to go further up; if the
guarantor also i going to charge
some interest, say. one per cent. or so,
then the interest rate will be well
over seven or eight per cent., which
means that the small-scale industries
will not be able to avail themselves
of this benefit at all, while only some
of the medium-sized industries may
be able to get the benefit.

I would, therefore, urge that the
rate of interest should be so reduced
that these small concerns may not
have to pay interest at more than five
per cent., including the interest they
may have to pay to the guarantor.
I hope the Minister will try to bring
about a sort of uniformity in the rate
of interest, by having a common dis-
cussion with all these institutions.

With these words, 1 generally wel-
come the provisions of these clauses.
But I hope the Minister will soom
come forward with further amending
provisions to ensure that the real
purpose for which Parliament passed
the Act in 1951 will be served, that
the small-scale and medium-scale
industries which are bound to play
a very important role in our national
economy are really benefited by the
‘provisions of this Act, and that a
large percentage of the assets of the
State Financial Corporations do not
lie bogged up in government securi-
ties or invested in the banks.

Bbhri Tek Chand (Ambala-Simla):
‘While offering my support to the
main principles underlying the Bill,
I wish to utilise this opportunity te
give my own reactions. A perusal of
the review of the working of the
State Financial Corporations, since
their inception, leads to certain mis-
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givings. I wish the report, which is
fairly voluminous, had given us sorae
more details, in particular, details
which had a bearing on the ratio of
the debts, which have turned out
doubtful or bad.

Certain comments were offered by
Shri M. K. Moitra and also by Shri
M. S. Gurupadaswamy, and Ido not
see eye to eye with the two speakers.
Referring to page 19 of this review,
Shri M. S. Gurupadaswamy subjected
to adverse comment the general
criteria adopted for sanction of
financial accommodation by the cor-
porations. He said that the safeguards
had the effect of constricting rather
than encouraging safe investment. It
is a little difficult for one to
appreciate how it is improper
on the part of a financial
corporation to take into consi-
deration the financial soundness
of the concern or its technical
soundness or its capacity to offer ade-
quate security or satisfactory title, or
in general, to have regard to its
creditworthiness before advancing aid
with a view to establishing the small-
scale or medium-sized industries.

The other hon. Member took umb-
rage at the fact that a very large num-
ber of the applications which had been
made could not be granted financial
aid. I contend that no doubt, the obj-
ect of the financial corporation is to
give financial aid, but this financial aid
ought to be given to the worthy. If this
factor is not taken info account, the
result will be that  unworthy
applicants for financial aid will
be taking the funds and
frittering them away, without
benefiting  either themselves or
the cou.try. Therefore, a closer vigil-
ance or a greater watchfulness is ahso-
lutely necessary, in order to see that
the funds that are being made avail-
able for the development and growth
of small-scale industries are worthily
and usefully utilised.

I wish there were material before
us today which would have enabled us
to find out the extent of the bad debts.
Regarding subvention, I have one seri-
ous objection. If the object is to give
three per cent, dividend, then obvious-

ly, logically- it follows that that is the
amount of dividend which is expected
to flow from the profitable working of
these concerns. With crores of rupees
to lend, it is really regrettable that the
amount of net profit really came to no
more than Rs. 15,000

Then another criticism that one can
justly offer 4s by adopting
the comments at- page 15
There the reviewers themselves
discovered that 50 far as
the utilisation of funds was concerneq,
it was not with a view to subserve the
real object of the Corporations but by
way of advances and deposits in the
banks. That obviously means failure
to carry out the intention of -the Bill

Then certain comments have been
made, and very aptly, regarding the
very high expehse ratio. I do feel that
the expense ratio should be watched
with extreme care. No doubt, we have
a clause in the Bill regarding inspec-
tions. To my mind, clause 21 hardly
covers the requirements of vigilance
and watchfulness that is really need-
ed. It is not so much the scrutiny
which is required regarding the work-
ing of the Financial Corporations as
regarding the working of the con-
cerns to which loans aré being ad-
vanced. Iwould much rather that this
post mortem examination that is con-
templated by this Bill, that after the
money has been spent—it may be
well spent or ill spent—if it is ill-
spent or wasted, there should be a
serutiny, while being remotely useful,
is not useful, with a view to prevent
waste. It is just like closing
the stable after the horse runs away.
It would be much better if at the
time when there is an application.for
loan, a proper, careful screening is
done as to the credit-worthiness of
the applicant, and then periodically
his affairs are checked and revised
and supervised with a view to see
that the money is not being wasted.
If there is any tendency towards ex-
travagance or waste, then of course
it should be checked or prevented
then and there. This type of inspection
may be all very well to review mat-
ters but then this starts after it is too
late. Therefore, it would perhaps be
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advisable to draw up a plan and set
up a machinery whereby the work-
ing of the loans or the application of
the moneys advanced to the applicant
may be periodically examined and
scrutinised. '

I wish we had some report or some
knowledge, either from the speech of
hon. Minister or from this review, as
to the quantity or amount of bad
debts. Then we would be in a better
position to offer comments. It will be
an alarming state of affairs if the
statement made by Dr. Lanka Sunda-
ram were really correct, namely, 50
to 60 per cent. of the sums advanced
are in the nature of bad debts.

Then there was one comment made
that was hardly respgnsible, when it
was said that sums were being ad-
vanced as a result of political favour-
itism. Making a statement like that is
unfortunafe, especially when no
attempt is being made to fortify it by
any facts. It is all very well o allege
that it is as a result of political ex-
ploitation or political pressure that
sums were being advanced. But there
is nothing to substantiate an allega-
tion of this nature.

Shri A. C. Guha: I have to make
only two or three observations. All
these things have been mentioned
previously also.

I am really grateful to Shri Tek
Chand for drawing pointed attention
to the charge of political favouritism.
On the one hand, it has been men-
tioned that these Finapcial Corpora-
tions have not distributed any loan
at all; on the other hand, the charge
of political favouritism is levelled
even before anything has been done.
I do not think this is in any way es-
tablished. It is not fair to make a
charge of this nature on financial in-
stitutions.

1 would like to say one thing.
Members may get an idea of the
nature of the loans sanctioned by
these Corporations if I mention that
the total loans sanctioned—not die-
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tributed—are to
of Rs. 548 crores
number of applications 335.
So it works not to a little over
Rs. 14 lakhs per application on an
average. It would be apparent from
this that these Corporations have
been catering, more or less, for medi-
um and small scale industries.

the extent
and the

As regards the amount of bad
debts, I think Shri Tek Chand agreed
that it is as yet premature—after one
or two years—to say that “certain
debts have gone bad. But surely I
can say that the allegation made by
Dr. Lanka Sundaram is absolutely
unfounded I have said previously
also that as yet, we have not had
any alarming picture of defaulting I
think, more or less, the parties have
been paying their instalments, of
principal as also of interest. There
has hardly been any case of
defaulters not much at least.

Shri E. K. Basu: What is the rea-
son for 50 per cent. of the sanctioned
amounts not being drawn?

Shri A. C. Guha: I think Shri M.
S. Gurupadaswamy mentioned the
rigorous conditions on page 19. There
may have been something in that,
though I do not agree that -credit-
worthiness should not be looked into.
But anyhow, these Corporations have
not been able to give much loan.
That explains the reason why the
parties have not been able to draw
the sanctioned loans.

Shri K K. Basa: My question was
different Even in the case of sanc-
tioned loans, 50 per cent. has not been
drawn.

Shri A. C. Guha: I think Shri K. K.
Basu will recollect that similar cases
also occurred in the case of the In-
dustrial Finance Corporation.

Shri E K. Basu: You ghould im-
prove now. «
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Mr. Deputy-Speaker: The question
ist :
“That clauses 2 to 16 stand part
of the Bill.”
The motion was adopted.

Clauses 2 to 16 were added to the
Bill.
Clause 17.— (Insertion of new section
32A etc.)

Shri K. K. Basu: I beg to move:

(i) Page 6, line 23—

omit “managing agent or”
(ii) Page 6, line 36—

omit “any managing agent or”
(iii) Pages 6 and 7—

omit lines 40 and 41 and lines
1 to B, respectively.

{iv) Page 8—
after line 17, add:

“Provided however, that all
moneys payable to such persous
as aforesaid shall not be paid to
them or become payable to them
till the end of any enquiry if any
such enquiry is pending or is de-
cided to be held for the misdeeds
or mismanagement of such per-
smil

My amendments are very simple
In clause 17, it is mentioned that when
the management of a concern is taken
over by the State Financial Corpora-
tion, it can appoint managing agents
to run it. I want to do away with
this' provision. I say this because
when a particular industrial enter-
prise has been taken over by the State
Financial Corporation, it means that
the management of the particular in-
stitution has not been properly run.
This is the most important factor
beeause when a loan was granted to
a concern, the Corporation must have
considered its credit-worthiness or its
ability to pay back the loan and also
its ability to utilise the loan proper-
ly. Subsequently, if the concern has
not been properly utilising the money
or has been frittering its assets away,
Government would take it over.

1 want to impose a condition that
managing agents shall not be appoint-
ed to run concerns taken over by
Government in these circumstances.
Apart from the question as to whes
ther the managing agents have be-
haved well or not, we know from ex-
perience, from the valued report of
the Enquiry Committee appointed to
investigate the affairs of the Industri-
al Finance Corporation after a great
deal of discussion in this House, how
managing agents in some of these
undertakings, the Sodepore Glass
Works and others, have behaved.

Therefore, I assert that mta;aaging
agents should not be appointe: in
such cases. Moreover, the entire pur-
pose of the Companies Act that - we
have enacted is that in course of
time, industrial management in the
shape of managing agents, should be
done away with. We have said that in
course of time Parliament may de-
cide and declare that certain indus-
tries shall not be managed by manag-
ing agents.
-
Therefore, I would like to urge
upon Government that in this case
when Government are taking over
managements of certain concerns,
they should not hand over the mana-
gement back to managing agents,
whoever they may be, because of the
record of misbehaviour of the mana-
ging agents in the past. Therefore, I
think Government will accept my
amendment for restricting the power
of the Government to appoint another
managing agent in case a particular
company or firm taken over by Gov-
ernment had been previously manag-
ed by the managing agent.

Then, I have another amendment
No. 4. It is to sub-clause (2) of sec-
tion 32D which is sought to be add-
ed. The first part says that there shall

‘be no right to compensation on the

termination of a contract. There is no
objection even though my hon. friend
Shri V. B. Gandhi had some. We wel-
come it. Because of their past mis-
behaviour the company’s manage-
ment is being taken over and so they
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have no right for compensation op
the termination of the contract.

But further on, clause (2) savs:

“Nothing contained in sub-
section (1) shall affect the right
of any such managing agent or
managing director, or any other
director or manager or any such
- person incharge of management
to recover from the industrial
concern, moneys recoverable
otherwise than by way of such
compensation.”

Here, 1 want to put in a proviso:

“Provided however, that all
moneys payable to such persons
as aforesaid shall mnot be paid to
them or become payable to them
till the end of any enquiry if
any such enquiry is pending or
is decided to be held for the mis-
deeds or mismanagement of such
persons.”

I do not dispute their legal right
or even moral right to get back any-
thing if they have invested or given
as loan. But I want to restrict it. If
an enquiry has been ordered to go into
the conduct of the particular person
or persons who worked as managing
agents or managing directors, whe-
ther they have misbehaved or not,
then no such money shall be given
till the enquiry is completed. We
know that an enquiry may take two
years and these gentlemen, according
to the Income-tax Investigation Com-
mission, might have frittered away
these amounts and they might be
beyond the clutches of the law. My
amendment is very restrictive. I do
not dispute the moral or the legal
right of these persons to get. back
the money. But they should not get it
back till the enquiry is completed;
otherwise it is not possible to recover
from them, if necessary.

Shri A. C. Guha: I think the hon.
Member has become allergic to the
term ‘managing agent’. I would wish
him to look to the real implications
of his amendment No. 2. In his crus-
ading zeal against the managing
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agents, he has put in this amend-
ment, without realising the implica-
tions thereof. If accepted, it would
mean that the contract the manag-
ing agent might have with the in-
dustrial concern would continue even
if the State Corporations would have
taken over the concern. Surely, I
hope his intention is not like that.

Shri K. K. Basu: What about the
first one?

Shri A. C. Gunha: Now, I think, he
has realised the absurdity of the
amendment he has moved.

As for the first one, I am sorry
that it is not possible for us to ac-
cept it because, even under the
Indian Companies Act which we have
recently passed, the managing agency
system has not yet been completely
abolished. It has some place, though
restricted and circumscribed with
many conditions. In this context also,
we do not like to eliminate the possi-
bility or chance of having a manag-
ing agent being appointed.

The third amendment is just conse-
quential to the first.

Shri K. K. Basu: What about the
fourth one which is important?

- 8hri A. C. Gaha: Regarding the -
fourth one, in this Act, the State Fin-
ancial Corporations Act, there is no
provision for any enquiry of this
nature. If the enquiry is held under
the Indian Companies Act or some
other Act, that Act will take care of
such a contingency. Seo, I do not think
it would be proper to provide in this
Act for some contingency which might *
be arising out of some other Act I
am sorry I cannot accept the amend-
ment.

Mr. Deputy-Speaker: The question

15
Page e,lltne 23—
omit “managing agent or”
The motion was negatived.
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Mr. Deputy-Speaker: The question
is:
Page 6, line 36—
omit “any managing agent or”
The motion was negatived.
Mr. Deputy-Speaker: The question
is:
" Pages 6 and 7—
omit lines 40 and 41 and lines
1 to & respectively.
The motion was negatived.

Mr. Deputy-Speaker: The question
is:
Page 8—
after line 17, add:

“Provided, however, that all
moneys payable to such persons
as aforesaid shall not be paid to
them or become payable to them
till the end of any enquiry if any
such enquiry is pending or is de-
cided to be held for the misdeeds
or mismanagement of such per-
sons.”

The motion was negatived.

Mr. Deputy-Speaker: The question
| "H

“That clause 17 stand part of
the Bill”

The motion was adopted.
Clause 17 was added to the Bill. .

Clause 20.— (Amendment of ti
n
Shri K. K. Basu: Sir, I beg to move:
Page 59—

after line 33, add:

‘(c) after sub-section (1), the
following sub-section shall be in-
serted, namely:

“(1A) The Comptroller and
‘Auditor General of India shall be
entitled to give such directives to
such auditors or to lay down
such rules and forms for conduct-
ing such audit and the audit
shall be conducted according to
such directives, rules and forms".’
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My amendment is very simple
Sub-section (1) of section 37 of the
main Act contains a provision for the
Comptroller and  Auditor-General
doing audit work. What I want is that
the Auditor-General shall also be en-
titled to give such directives to the
auditors because we have a provision
that it should be audited by an audi-
tor appointed by Government. I only
want that the Auditor-General shall
be entitled to give such directives to
such auditors or to lay down such
rules and forms for conducting such
audit ete.

The hon. Minister said earlier that
our managerial expenses are going
down. I am really worried because
I have studied in some detail some
State Financial Corporations and their
working. We do not seem to have
gained much experience. If the earli-
est was established in Bombay and
they have done some pioneering
work, they must have incurred some
administrative expenses. We have to
take that experience into account to
see whether such expenses are neces-
sary in establishing other Corporations.
1 feel that many of the things can be
improved upon and prevented, if the
Auditor-General were to lay down
certain forms etc.; we can help the
State Financial Corporations to some
extent. The hon. Minister may say
that under the Act there is a provi-
sion for the report to be submitted
to the Reserve Bank of India. Unless
Government use some other pressure,
the Reserve Bank is not going to
look into the real working of the
States Financial Corporations. They
are entitled to get reports but unless
the Government so authorise them,
the Reserve Bank may not make any
enquiry into the warking.

I find in West Bengal only 16.4 per
cent of the loans have been granted
to the applicants. The Minister says
there are difficulties about credit-
worthiness etc., and the manner in

‘which particular persons apply for

loans.

In the report itself 1 find another
factor. As in the case of the bigger
LF.C. there is provision to examine
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the titles and other things. One re-
port says that though loans were
granted no building was purchased,
no licences were given under the In-
dustries Development Act and it will
take one or two years to utilise the
loans advanced.

4 P

That we want to put a stop to. It
may be that Government can improve
upon their methods. There will be
geveral individual auditors who will
audit the working of the different
State Financial Corporations. I want
only a standardised form to be intro-
duced as in the matter of Naticnal
Industrial Financial Corporations, if
I muy be permitted to use that ex-
press.on, because in the case of the
State Financial Corporations, they
are in the same position as the In-
dustrial Finance Corporation was
before 1953 which was mismanaged.
I have heard complaints from small
people that though they are other-
wise creditworthy etc., the loans are
not being sanctioned by a peculiar
group of persons who control these
Corporations. We find that textiles
and ceramics and similar types of in-
dustries have also got loans from the
State Financial Corporations. In the
West Bengal there is so much de-
mand for this. Small lead manufac-
" turers have been clamouring for the
money; even from the private usurer,
they are not getting money or getting
money at higher cost for their
concerns. Only 16 per cent of the
assets are being utilised for loan; 40
per cent of the assets are being utilis-
ed as deposit in banks and nearly
50 per cent of such assets are being
utilised for government securities.
Therefore, what I insist is that if a
standardised form is made and the
Auditor-General is entitled to give
such directives, that they can probe
into the affairs within the compe-
tence of law and not as an enquiry
that is to be made, that would meet
the situation.

I would also urge upon the Minis-
.ter of Finance why we should not

have the same kind of reporting in
the sense that in the case of the In-
dustrial Finance Corporations, we
get the entire names of persons who
have taken loans. In the case of the
State Financial Corporations, I am
told that no report is given about
some of these smaller things and de-
tails. For instance, the textile in-
dustry is lumped together and anm
arithmetical average is given for it
as Rs. 1,00,000. It may be that Rs. 10
lakhs may have been taken, out
of which Rs. 7 or 8 lakhs may have
been taken by influential persons
and only a few people might have
got a lower limit. You cannot say

.that the average is Rs. 1,25,0000 per

individual loan, because from such
a statement one may deduce that the
individual small industrialist has got
that amount of money as loan.

I hope that there should be a uni-
form form in which the reporting has
to be made. So far as the annual re-
port is concerned, it should be in the
same form as in the case of the
National Industrial Financial Corpo-
ration. The details of the names of.
the persons who have taken loans
should be there. Therefore, the Audi-
tor-General should be authorised to
give such directives and lay down a
certain form in which audit is to be
conducted, so that we may have uni-
formity throughout the country. That
is my object in moving this amend-
ment.

Shri A. C, Guha: This amending
clause refers only to the appomt-
ment of auditors just after the estab-
lishment of the State Financial Cor-
porations. In the beginning it may
not be possible to have the meeting:
of the Board to appoint the auditors
as provided in section 37 of the Act.
If this amendment is accepted, the
new auditors, that is, the auditors
that will be appointed at first will
be put in a discriminatory position
from the auditors who may be ap-
pointed later.

Shri K. K. Basu: Why?
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Shii A. C. Guha: Because this
elause will be read only with this
amendment.

Shri K. K. Basu: I have put in a
separate sub-clause (c).

Shri A. C. Guha: Anyhow, the
functions or the obligations of the
auditors are put in section 37 of the
Act, and I do not think it is neces-
sary for us to accept an amendment
of this nature, as I am afraid it will
create difficulties for the new audi-
tors and it will introduce discrimi-
nation between the new auditors and
those that would come later.

Mr. Deputy-Speaker: The question
Is:

Page 9—
after line 33, add:

‘(c) after sub-section (1), the
following sub-section shall be in-
serted, namely:

“(1A) The Comptroller and
Auditor-General of India shall be
entitled to give such directives
to such auditors or to lay dowm
such rules and forms for con-
ducting such audit and the audit
shall be conducted according to
such directives, rules and forms”.'

The motion was negatived. -
.hlr. Deputy-Speaker: The question
“That clause 20 stand part of

the Bill".
The motion was adopted.
Clause 20 was added to the Bill.

Clanse 21.— (Insertion of new
section 37A)

Shri A. C. Guha: I beg to move:
Page 10, lines 3 to 7—

for “The Central Government
may direct the Reserve Bank o
inspect the working of -.any
Financial Corporation, and if so
directed, the Reserve Bank shall
cause an inspection to be made
by one or more of its officers, of

the Financial Corporation and its
books and accounts”

substitute: “The Reserve Bank
at any time may, with the
approval of the Central Govern-
ment, and on being directed so to
do by that Government, shall,
cause an inspection to be made
by one or more of its officers of
the working of any Financial
Corporation and its books and
accounts”.

This is just a drafting amendment.

' Previously it has been put that the

Reserve Bank is to have this inspec-
tion after the Central Government
directs it to do so, but now the
Reserve Bank is to have this inspee-
tion with the approval of the Central
Government, and also in special cases
the Central Government may ask the
Reserve Bank to do it, and in such
cases the Reserve Bank shall conduct
the inspection. The inspection report
will be submitted to the Central Gov=
ernment as also to the State Govern-
ment. The whole thing remains
more or less the same and only the
first two lines have been changed,
which is just a drafting change.

Shri K. K. Basu: Will this report
be a confidential report or form part
of the annual report?

Shri A. C. Guha: It is not part of
the annual report. The annual report
will be submitted by the Board of
the Corporation. But this will be &
report of the Reserve Bank; it will be
an inspection report and will be sub-
mitted to the Central Government as
also to the State Government con-
cerned.

Mr. Deputy-Speaker: The questios
is:

Page 10, lines 3 to T—

for “The Central Government
may direct the Reserve Bank to
inspect the working of any
Financial Corporation, and if so0
directed, the Reserve Bank shall
cause an inspection to be made
by one or more of its officers, of
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books and. accounts™

substitute: “The Reserve Bank
at any time may, with the
approval of the Central Govern-
ment, and oa being directed so
do by that Government, shall,
cause an inspection to be made
by one or more of its officers of
the working of any Financial
Corporation and its books and
accounts”.

The motion was adopted.

Mr. Depuiy-Speaker: The question
JEH

“That clause 21, as amended,
stand -part of the Bill”.

The motion was adopted.

Clause 21, as amended, was added
_ to the Bill.

Clauses 22 to 25 were added to the
Bill.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

Shri A. C. Guha: I beg to move:

t the Bill, as amended, be
passed”.

Mr. Deputy-Speaker: Motion moved:

“That the Bill, as amended, be
passed”.

Shrl L. Jegeswar Singh (Inner
Manipur): I am going to refer to
certain points about which nothing
has been mentioned in the course of
the discussion that we were having.
Not a single speaker has mentioned

Mr. Deputy-Speaker: Those deficien-
cies are not to be made up in the Third
Reading stage—what has been done
during the Second Reading and what
ought to be done. This is the Third
reading stage.

Shri L. Jogeswar Singh: This is in
connection with the provision relating
to Part C States. Here provision has
beaen made to form Joint Financial
Corporation for Part C States
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We have seen in the list that Finan~
cial Corporations had already been
established in Punjab, Saurashtra,
Bombay, Travancore-Cochin, Hyder-
abad, West Bengal, Assam, Bihar, U.P.
Rajasthan, etc., but not in any Part C
State such as Delhi, Himachal Pradesh,
Manipur and Tripura. By the passing
of this Bill, these Part C States will
be enjoying the benefits of these Cor=
porations. For a long time all these
Part C States have not been enjoying
or rather they have been deprived of
the advantage of enjoying the benefits
of loans already extended to medium
and small-scale industries. If this Bill
had been passed long ago, these Part
C States would have been given the
advantages and facilities that had been
extended to the other States.

Provision has again been made
regarding the jurisdiction of the Fi-
nancial Corporations which have bees
in existence in the other States—it
may be extended to the neighbouring
States. In the case of Tripura and
Manipur, the situation is such if they
form a Joint Financial Corporation
for Assam, Manipur and Tripura
together, the jurisdiction of the
Assam Financial Corporation may
have to be extended to Tripura
and Manipur. But here is a difficulty.
Whenever the jurisdiction is extended
from Assam to Tripura and Manipur,
the headquarters is situated in
Shillong, and so the financial activities
of all these loans available will be
concentrated in Shillong.

My suggestion is this. Whenever
there are such joint corporations,
there should be more than one head-
quarters. For instance, the jurisdiction
of the Assam Corporation extends to
Tripura and Manipur and so there
should be a branch of this Corporati=
on in Manipur and Tripura. For Delhi
and Himachal Pradesh there may be
an amalgamated corporation with that
of the Punjab or these States may
themselves form into a corporation.

There is another important point.
People are now disgusted with these
monetary organisations. In Manipur
State, many banks were liquidated
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The Tripura Modern Bank, the Assam
Bank, the Calcutta Commercial Bank
all have been liquidated and public
money has been misused. There have
been embezzlements and frauds to the
tune of forty lakhs of Rs. and
the people had deposited money
in these banks. They view these
things very seriously. <So, the
provision regarding the inspection
of the working of these corporations
should be effectively implemented.
The working of the banks or corpora-
tions should now and then be inspect-
ed by the auditors so that the public
money may not be squandered. Only
- then, the public will have faith and
confidence in the  Tbanks and
corporations.

We have many small-scale and
cottage industries in our part of the
country. Manipur and Tripura are
economically backward areas. The
most backward areas are the Central-
ly-administered areas. So, this faci-
lity has to be extended to those areas,
so that their economic condition can be
improved. 1 welcome this Bill so far
as it realates to the Part C States.

Shri N. R. Muniswamy (Wandiwa-
wash): I welcome this Bill as the
difficulties which have been experi-
enced are now sought to be removed
by this Bill. In the context of the

planned industrial development and,

the Second Plan and the other Plans
that are to come, I have to make one
suggestion. The previous speakers
brought to limelight some of the diffi-
culties and also how the corporations
were working in an unsatisfactory
way. Several suggestions have been
made and I do not want to take much
of the time of the House.

I shall deal with only one aspect of
the problem and be done with it. My
friend here, on this side, suggested
something about the audit of the affairs
of the financial corporations and sug-
gested several methods. I have gone
through this document very carefully;
it has been placed in the library for
the benefit of the Members. I find
one small lacuna. The affairs of the
financial corporations are being audit-
ed by two auditors, one appointed by

the State Government in consultation
with the Auditor-General and the
other by election in a certain manner,
It has been apprehended that Ilarge
amounts of money are likely to be
spent or wasted and that ultimately
they may ask for waiving or writing
off thai amount. With a view to avoid
such a contingency, I suggest that we
should have an accountant. Though
there is no legal basis for the appoint-
ment of an accountant from the side
of the corporation, there is nothing
wrong on its part to send an account-
ant the moment the loan is granted
and money is advanced. Loans rmm
into lakhs according to the assets, the
nautre of the work and the position
and importance of the industry. He
will sit tight on the money deposited
in the scheduled bank #hd as and
when money is drawn and spent from
the loan he has to account for it
Auditing is one thing and accounting
is another thing. Audit comes in after
the money is spent and then the
remarks are made by the auditors.
The work of the accountant is not of
that type. He has to see the rele-
vancy or the utility of the money.
So, he will be in a pozition to see that
the money is not unnecessarily spent.
In order to avoid the loss of such
fabulous amounts, it is better that an
accountant is also appointed by the
corporation, though that accountant
cannot be said to have any legal res-
ponsibility as per this Bill. There is
nothing wrong and a man can be

.deputed at the cost of the State Gov-

ernment or the corporation. He will
go and sit. there and check the amount
and also the accounts as and when
the money is drawn and spent. He
should, first of all, be satisfied that
the money is needed for a genuine
expenditure and then only it conld be
spent. With these remarks, 1 com-
mend this Bill.

Shri Achuthan (Crangannur); Sir,
I will be very brief. The House has
welcomed the Bill. During the last
three years, from 1953 onwards, we
have set up thirteen corporations. We
have issued about fifty per cent. of the
money sanctioned ie, Rs. 55 crores
were sanctioned and half of that has
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“been distributed. That depicts not a
very encouraging picture of the work
done by the State corporations. We
expected that there will be a rush to
these corporations, when these were
set up; and aiso that the industrialists
and other; would take advantage of
these i improve the existing concerns
and also to start new ones.

From the report, we are not able
to see what they have done in carry-
ing out the provisions contained in
section 25 (a), (b) and (c). Are they
there to give loans alone? Did they
undertake to guarantee debentures,
ete.? My State stands first in the
percentage of disbursement of loans;
it has also_ the lowest percentage of
administratée expenses. 1 am proud
of it. But, when I enquired about it
there, there was a complaint. They
say that it is a cumbersome procedure
and people feel it better to approach
big persons and have Rs. 25,000 or
Rs. 50,000 as loan than approaching
these corporations. They were saying
like that. That apprehension must be
removed. It must be made possible
for industrialists, if they are credit-
worthy, to apply and get loans with-
out much difficulty. Favourable con-
ditions must be created by the Gov-
ernment with regard to the required
certificates, registration and all that,
so that it may serve as an incentive to
industrialists and business people to
approach these corporations without
going to other people for help. As far
as 1 know this is the only institution
which will advance money to small
industrialists. With regard to agricul-
turists we are going to have co-opera-
tive societies and land mortgage banks.
With regard to big industrial people
we have the Industrial Finance Cor-
poration, Development and Credit
Corporation and many other insti-
tutions. As far as I know, this is the
only institution which gives money to
the small-scale, medium-sized and
cottage industries. And that is the
one thing which we want in the next
Five Year Plan to be decentralised and
expanded. In my State that is the
only solution. Shri C. D. Deshmukh,

our ex-Finance . Minister, when ne
was touring in my State told me that
with regard to Travancore-Cochin toe
only solution was to see that small-
scale industry was spread out, and by
that only we could solve the problem
of unemployment and economic deve-
lopment of the State. Therefore, the
Government must see that the State
Financial Corporations work properly
and people must be attracted for
borrowing money from these corpora-
tions. .

Shri E£ K Basu: Mr. Deputy-
Speaker, Sir, I have already said a
good deal of what I have got to say
on this particular Bill. I welcome
certain provisions of this amending
Bill. It is definitely an improvement
on what it was before. As my friend,
who spoke just before me, has said,
not only in Travancore-Cochin but in
many other States small-scale and
cottage industries have got to play a
very important role. I referred to the
small-scale engineering firms round
about the Calcutta industrial area
which are badly in need of finance and
which do not get any loans inspite of
their making many applications.

Sir, I would only emphasise on one
point. As the power is being taken
by the new amended provision for the
Reserve Bank of India to enter into
the affairs suo moto of these corpora-
tions—I think that®is the implication
of the new amendment—and as the
Finance Minister, however much I
wished, did not accept my amendment
authorising the Auditor-General to
give such directives to the auditor who
may be appointed by the Government
on his advice, the Reserve Bank of
India must probe into the affairs of all
the State Financial Corporations and
give a comprehensive report, as in the
annual reports on banking and
currency or the co-operative banks
and in much more details than what
is published in the annual reports of
the State Financial Corporations. All
of us want to see that these State
Financial Corporations work in the
proper spirit in which this Act was
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enacted, so that our small and medium
sized industries get the benefit of
these corporations.

Therefore, I would only request the
hon. Minister to direct the Reserve
Bank immediately to give a compre-
hensive report, to see that the defects
are removed and to improve upon the
working of the State Financial Cor-
porations. A comprehensive report
should be given to the public and the
nation, because it is the nation that
has invested money in this particular
concern. We should see to what
extent these State Financial Corpora-
tions can work to the benefit of the
country, to help the economic deve-
lopment of the country and the entire
nation. That is the only request that
1 have to make to the Minister.

Shri A. C. Guha: Mr. Deputy-
Speaker, Sir, I am thankful to the
Members for the general support they
have extended to this amending Bill
I think I should first reply to Shri L.
Jogeswar Singh. I can appreciate his

anxieties about his own region, Mani-

pur and Tripura. If the jurisdiction
of any corporation is extended beyond
the boundaries of one State, I think it
may be really necessary for that cor-
poration to have branch offices. There
is no bar to that. In fact, if Manipur
and Tripura ever combine with the
Assam State Financial Corporation,
then their Governments may ask the
Assam State Financial Corporation or
the Assam Government to establish
local branches. That may also be in
the interests of the corporation itself
to expand its business.

Then he said something about bank
liquidation. That has nothing to do
with this Bill. But yet I hope that
the question of bank liquidation has
now become a thing ef the past. We
expect that we shall not any more
near of bank liquidation at least on
the scale that we have seen in Bengal
and other places.

About $he Manipur State Bank in
his own State, I am not quite sure bus
I speak subject to correction, that w
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State Bank of India has recently con-
ducted an inspection of that Manipur
State Bank. At least the State Bamnk
and the Reserve Bank are both interst-
ed in doing something about the small
banks working in Part C States.

Shri N. R. Muniswamy said some-
thing about an accountant. I cannot
understand whit  he really means.
Surely, all these corporations have
their own accountants, and under
section 27(1) of the Act....

Shri K. K. Basu: As soon as a loan
is granted the loanee company should
have an accountant of its choice.

Shri A. C. Guha: That will add to
the charge of tha¢ company. They
want loan to be given at a low rate of
interest. If they are given a loan of
Rs. 10 lakhs or Rs. 20 lakhs, and an
accountant is just imposed on them, 1
think no company would come for loan
to these corporations.

Just like a

Shri A. C. Guha: For the safety of
the investment uader section 27(1)
the State Corporations have got suffi-
cient power to impose necessary con-
ditions.

I quite appreciate that the people
should be attracted to apply to these
corporations and the sanction of loans
should be made easier. There should
not be so many formalities and so
much delay in the sanction of these
loans. I think the Reserve Bank will
look into the matter.

As Shri Basu has suggested, the
Reserve Bank will surely inspect these
corporations in an effective and effi-
cient manner and our amendment, as
he has just pointed out, gives the
Reserve Bank authorities and power
suo moto to conduct an inspection. As
I said earlier, that would be an annual
feature and a regular feature.

Shri K. K. Basu: They must publish
the report.
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Shri A. C. Guha: I hope the Bill, as
amended, would be passed.

Mr. Deputy-Speaker: The question
Is:

* “That the Bill, as amended, be
¢ passed.” :
The motion was adopted.

RESOLUTION RE DRAFT MINING
LEASES (MODIFICATION OF
TERMS) RULES

Mr. Deputy-Speaker: We will now
take up the resolution regarding Draft
Mining Leases (Modification of Terms)
Rules. Two hours.have been allotted
for this.

The Minister of Natural Resources
(Shri K. D. Malaviya): Sir, 1 beg to
move:

“This House approves the draft
Mining Leases (Modification of
Terms) Rules, 1956, framed under
sub-section (1) of section 7 of the
Mines and Minerals (Regulation
and Development) Act, 1948 and
laid on jhe Table of the House on
the 22nd August, 19567,

I have nothing to add to the reso-
lution except that these are very
important amendments which have
been made in order to bring the terms
and conditions of the existing mining
leases in conformity with the latest
Mineral Concession Rules. There were
large areas under these existing old
mining leases held by parties who
could not manage it. They could
neither assess nor utilise the mineral
wealth for the nation's benefit. There-
fore, it is considered necessary that
they should all be brought in confor-
mity with the existing Mineral Con-
cession Rules. So I submit that we
should receive the sanction of the
House to this.

Mr. Deputy-Speaker:
moved:

Resolution

“This House approves the draft
Mining Leases (Modification of
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Terms) Rules, 1956, framed under
sub-section (1) of section 7 of the

. Mines and Minerals (Regulation
and Development) Act, 1948 and
laid on the Table of the House on
the 22nd August, 1956".

Shri N. C. Chatterjee (Hooghly):
May I just request the hon. Minister,
Sir, to give us a little more explanation
of the more important features? He
has dealt with it in such a way that
he has practically given us no infor-
mation, nothing to elucidate. He has
not said what exactly are the points.

Mr. Deputy-Speaker: The hon.
Minister has taken it for granted that
all Members are now conversant with
the Rules because they were placed on
the Table of the House some time ago.
Even then, it would be better if the
hon. Minister gives some elucidation,
of the changes, what the new rules
contain, what is the object of the
changes, etc.

Shri N. C. Ohatterjee: I can also
assure the hon. Minister that the
mining interests which are affected by
these rules, have been deeply per-
turbed, and they have been complain-
ing that they have got many grievances
and that they have tried to contact
the hon. Minister many a time as well
as the Committee, to make their repre-
sentation. We want to know what
those grievances are and how far they
are going to be met.

Shri Feroze Gandhi (Pratapgarh
Distt.—West cum Rae Bareli Distt.—
East): Further, the hon. Members may
complain that they have not heard the
Minister's speech, because there is no
quorum now. The guerum bell may
be rung.

Mr. Deputy-Speaker: Shri Feroze
Gandhi is more solicitous about the
Members who are not here. The

“quorum bell is being rung—Yes, now

there is quorum. The hon. Minister
may continue. -
Shri K. D. Malaviya: I am surprised

that my hon. friend Shri N. C
Chatterjee feels that these rules haye
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sprung a surprise on the House. These
rules have been under discussion since
the past three years at least. They
were first proposed, perhaps a few
months before the constitution of the
All-India Mineral Advisory Board.
Thereafter, a draft was put up before
the industrialists and the representa-
tives of the State Governments. Many
suggestions were made in respect of
the constitution of the Council and
they were all considered in great
detail. Since then, more than two
years have elapsed and we have given
all consideration possible to the objec-
tions made by the industrialists and
important miners in the country.

Recently, at Bangalore also, I refer-
red to these rules and said that the
suggestions made by certain sections
of the miners were considered fully
and that the new rules were to be laid

_on the Table of the House. It is now
too late in the day and we would not
wait any longer.

As the House knows, the Mineral
Concession Rules under the Act were
in force in 1948. Before then, a large
number of areas were under operation
and they were not operated upon by
the Mineral Concession Rules of 1948.
Therefore, it was considered necessary
that the terms of the leases and the
other conditions regarding the mining
leases which existed before 1948
should be brought into conformity
with the Mineral Concession Rules of
1048. It is with this intention that the
present rules are now being put before
the House for adoption.

The main features of these rules
are that we have made standardised
rules and corditions so far as the
areas and periods for mining opera-
tions are concerned. We have set ten
square-miles as a fairly adequate area
which can be managed by miners and
a period of 20 to 30 years is also
assigned for the working of these
areas. Certain clauses have also been
incorporated and they have been
brought into force in consideration of
the fact that in case there is any undue
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hardship caused fo the private miners,
they will have an opportunity to
represent théir cases to the tribunals
proposed under these rules. The Gov-
ernment of India would consider the
representations made and would make
exceptions in those cases wherever
necessary. Besides these, we have
laid down rules and regulations which
will guide the tribunals and the Con-
troller of Mines, in the assessment of
compensation that will be due to such
persons as are holding very large
areas.

I will only quote a number of leases
in order to prove why the adoption of
these rules is absolutely necessary. L
will not name the parties, but I shall
merely mention the areas held by
them. One party holds about 48
villages. There are parties holding 39
villages, 27 villages and 20 villases

" respectively, each for 99 years. One

party is holding about eight villages
in the Ranchi district for 999 years.
The area which has so far been tackled
out of these villages is hardly mare
than 30 or 40 acres. Omly so much
has been so far handled, considering
the technicality and feasibility of the
mines. For instance, a party which
has been holding an area of i,zw
acres in Ranchi district for 95 years
has prospected so far, only 378 acres
and has put in a number of bore-
holes—about 38 in all—and it has dug
39 trenches so far. The House can
very well imagine, that while a party
which holds about 15,000 acres has not
been able to tackle more than 50 acres
since 1934, what the party can be
expected to do further. Therefore, in
the best interests of the nation, the
best thing to do is 1o standardise the
area with reference to the periods and
other conditions and bring the areas
under such conditions that the parties
can manage the operations, and the
rest of the area can go back to the
State, so that the Government might
hand it over either to some other party
_a better party which can work it—
or take it over themselves. The
interest of the nation demands that the
entire mineral wealth of the country
should be properly assessed and a plan
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should be prepared for utilisation of
the mineral wealth. Obviously, it
cannot be done if hundreds of villages
lie in the hands of parties which are
assured, under the pre-1948 agree-
ment, that the areas will always
remain with them irrespective of the
fact that they like to work them or
not, or irrespective of the fact that
they plan to work them or not in about
15 to 20 years’ time. They have no
plan of that kind nor are there any
intentions to prove that they are
going to prepare a plan for the utili-
sation and investigation of the
minerals. Therefore, it is highly
necessary that the rules should be
modified and all these leases which are
‘held by such parties for scores and
scores of years should be taken over
‘by the State for better utilisation and
assessment of the mineral wealth.

This is the intention with which
these rules have.been framed. Every
care has been taken to see that undue
hardship is not experienced by the
parties which are working it. If there
is any party working the mines the
extent of which is more than 10 square
milelfand where there is the technical
feasibility of working it, they will he
allowed to do so. The whole pro-
gramme is this: they should hold
more than 10 square miles, in which
case Government are quite prepared
to consider those areas being kept or
held by the parties concerned so that
proper mining might be assured.
“Therefore, I do not see any reason why
there should be- any consternation
about the proposals which I have made
and I hope the House will adopt these
rules, so that all the conditions and
terms of the leases may be brought in
conformity and may be standardised
with a view to tackling more areas.

Shri T. B. Vittal Rao (Khammam):
Can the hon. Minister name one party
which had the lease for 999 years and
also the area?

Shri K. D. Malaviya: There are so
many parties; I do not mind naming
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one party. The National Cement,
Mines and Industries Limited, 8,
Southern Avenue, Calcutta. Date of
grant: 30-9-34; area: 8 villages in
Ranchi District.

Shri T. B. Vittal Rao; I want to seek
one clarification. Suppose a owner
has got a mine; he does not work it
but gives it to somebody else to work
it. In that case, is the royalty to be
paid to the owner by the man who
works it or to the State Government?

Shri K. D. Malaviya: Royalty is
payable by the party which holds the
mine to the Government for the area
that is owned by the party. More than
that, I could not follow the hon.
Member’s question.

Mr, Deputy-Speaker: It may happen
that the mine :; sublet to other persons.
In that case, to whom is the royalty
paid?

Shri K. D. Malaviya: It hag been
the practice that miners sublet the
mines and the conditions for subletting
the mines differ. The intention of
these rules is to standardise those
different conditions. '

Shri N. C. Chatterjee: Ordinarily
these royalties are meant.....

Mr. Deputy-Speaker: Perhaps the
hon. Member might have his chance
to make his points and the hon.
Minister may reply to them after-
wards.

Shri N. C. Chatterjee: I only want
to know whether the royalty is paid
to the State or to the man who holds
the mine.

Shri K. D. Malaviya: Royalty is
paid to the State.

Mr. Deputy-Speaker: I have already
placed the Resolution 'before the
House. Shri Bansal may move his
amendments.
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Shri Bansal (Jhajjar-Rewari): I
beg to move:
(i) That at the end of the Resolu-
tion the following be added, namely:
“subject to the modification that
in sub-rule (6) of rule 6,
after “Mineral Concession
Rules” the following be inserted:
“including the term for which
the lease would have been renew-
ed under these rules".
(ii) That at the end of the Reso-
Jution the following be added, namely:
usubject to the modification that
in sub-rule (1) of rule 10,
in clause (b) for “a single
member who is, or has been, or
is" substitute: _
“three members who are, or
have been, or are”.

(iii) That at the end of the Reso-
Jution the following be added, namely:
“subject to the modification that,

(1) in sub-rule (2) of rule 10,
(i) omit “(i)" occurring for the

first time;

(ii) omit sub-clause (ii).

(2) in sub-rule (3) of rule 10,
omit “sub-clause (i) of”.

(iv) That at the end of the Reso-
{ution the following be added, namely:

“subject to the modification that
in rule 10,

after sub-rule (3), insert:

‘(3A) In addition to the amount
of compensation referred to in
sub-rules (2) and (3), there shall
in every case be paid a sum deter-
mined with reference to the
reduction in the term of the lease
and any modification in the
amount of royalty. The amount
of compensation payable in these
respects shall be determined by
the Controller through negotia-
tion with the parties’”

The first point 1 want to make is
this. As far as my information goes,
these rules which are now before the
House have not been - placed before
the Minerals Advisory Committee or
Council, whatever it may be. The
hon. Minister has been pleused to
state that these rules were placed in
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a draft form before the Mineral
Advisory Committee.”But, some of the
Members of the Committee have told
me categorically that these
rules were never brought to their
notice and were never discussed in
any of the meetings. I am in posses-
sion of the agenda of one of those
meetings and I find this item was not
there. Therefore, 1 would like to know
at what stage these draft rules were
discussed with the mining interests.

Shri K. D, Malaviya: May 1 inform
the hon. Member......

Shri Feroze Gandhi: Let him make
his points.

Shri Bansal: My second plea would
be that these rules, if adopted, should
be worked in a flexible manner. The
hon. Minister has stated, and 1 have
no difficulty in agreeing with him,
that in our country we have mining
leases most of which can be called
unconscionable. No one in the 20th
century will agree that a mining lease
should be given for a period of 999
years and also that it should be given
for an unlimited. area. But the ques-
tion is whether 10 square miles is a
reasonable area. I have no difficulty
in conceding that in most cases, 10
square- miles will be a reasonable
area, but there may be cases where
10 square miles may not do, parti-
cularly when we are embarking on
very ambitious schemes of exploration
of our mineral wealth. Take the case
of underground oil. It may be that if
a company comes forward to explore
oil in the bowels of our mother earth,
it may require an area much larger
than 10 square miles. It may also be
that for works like steel, 10 square
miles may not be a reasonable area.
Therefore, my suggestion to the hon.
Minister would be to increase the
area under the rules itself, if possi-
ble. If that is not possible, the rules
should be worked in such a manner
that the interests of all such parties
are given due consideration. I.find
that the rules are flexible enough in
this matter. The only point is whether
they will be worked in that flexible
manner. I would like the hon. Minis-
ter to give an assurance on the floor
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of the House that in appropriate cases,

this limit of 10 square miles would be
relaxed. '

Another point is with regard to the
Controller. I find that the person who
sits in judgment as to whether the
area is big or small and who decides
the terms of the lease, what com-
pensation should be paid to the per-
son from whom the mining rights are
being taken away etc. is the Con-
troller, whose status is not defined.
From the way things happen, I under-
_stund that the Controller will be
more or less of the status of an
Under Secretary or may be a Deputy
Secretary. It is to be considered
whether a person of that status will
be a suitable man to sit in judgment
over such vital questions as to whether
the area is sufficient or not, whether
the terms of the lease should be modi-
fied or not and so on.
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Therefore, I would suggest that the
Government should be clear in their
mind as to what type of person this
Controller should be and whether it
is necessary to define the status of
the Controller in the rules itself,
particularly because, in respect of the
old mining leases, he will have to
exercise powers of far-reaching im-
portance. .

Now I come to my specific amend-
ments. My first amendment is to sub-
rule (6) of Rule 6. It reads thus:

“Where the maximum term
prescribed under the Mineral
Concession Rules would allow a
lessee a period of less than 15
years from the commencement of
these rules, the Controller shall
so fix the term of the lease that
the lease would terminate on the
expiry of 15 years from such
commencement.”

Sub-rule (5) is more or less iden-
tical, but there iz another small phrase
there, the purport of which is that
the term prescribed under the Mineral
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Concession Rules includes the term
for which the lease would have been
renewed under these Rules. My
small amendment is that this phrase
“including the term for which the
lease would have been renewed under
these rules” be added after the words
‘Concession Rules’ in the last line on
page 13. I do not know why this dis-
tinction is being made in sub-rule 6,
and I think the hon. Minister will
accept my small amendment.

My second amendment ¥ to rule 10,
which is, in fact, the most important
rule in these draft rules. It has been
provided here,

“If there is no such agreement,
the amount of compensation shall
be determined by the Controller
holding such inguiry as he may
deem fit and if the amount so
determined is not acceptable to
the person to whom the compen-
sation is payable, the question
shall be referred for decision to a
Tribunal constituted by the
Central Government which shall
consist of a single member who is,
or has been, or is qualified for
appointment as a Judge of a High

ourt and the decision of the
Tribunal shall be final”

The purport of this rule, in short,
is that it will be a one man tribunal.
My amendment is that instead of
being a single man tribunal, it should
be a three man tribunal. My parti-
cular reason for this is that this
tribunal will have to review cases
where lakhs and lakhs of rupees may
be invoived and mineral rights rang-
ing over huge areas and other pro-
perties may be involved. Therefore,
1 suggest that instead of a single
member tribunal, it. should be a three
member tribunal. An objection may
be that it will become quite expen-
sive. I do not think that that would
be a vdlid objection because these
tribunals need be appointed ad hoc.
They need not be permanent tri-
bunals. Whenever the Government
finds that there are four or five cases
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to be adjudicated upon, these tri-
bunals may be constituted. I think
the hon. Minister would kindly accept
my amendment.

My third and fourth amendments
are in regard to that very rule: to
amend rule 10¢2) (ii) and to add rule
10(3) (A). The above sub-rule (ii)
reads as follows:

“(ii) no compensation shall be
payable in respect of the reduc-
tion of the term of the lease or
any modification in the amount
of royalty;”

There are two things in thﬁ In
case the term of the lease is reduced
from 99 years to 30 years, no com-
pensation would be paid. The second
is,eveni.fthes.mountocl’myaltyis
modified, no compensation will be
paid. I know the Constitution was
amended last time at the instance of
the Minister himself. The new Article
31A (1) (e) says:

“(e) the extinguishment or
modification of any rights accru-
ing by virtue of any agreement,
lease or licence for the purpose
of searching for, or winning, any
mineral or mineral oil, or the
premature termination or cancel-
lation of any such agreement,

The idea is, if the Government
modify any of these things, even if
compensation is not provided by that
particular law, it will not be ques-
tioned in a court of law. I do realise
that the Minister is within his
powers under the provisions of the
Constitution not to pay compensation
for the reduction of the term. But,
1 have my grave doubts if he will be
within his powers not to pay com-
pensation -for modification in the
amount of royalty. Therefore, my
suggestion is that this sub-rule (ii)
should be withdrawn and my amend-
ment should be inserted as (3)A at
the end, wherein it is said that in
addition to the amount of compensa-
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tion referred to in sub-rules (2) and
(3), there shall in every case be paid
a sum determined with reference to
the reduction in the term of the
lease and any modification in the
amount of royalty. The amount of
compensation payable in these res-
pects shall be determined by the
Controller through negotiation with
the parties. I do not want to labour
this point. Because, I am sure I have
been able to make it clear that even
under the amended provision of the -
Constitution, the Minister will not be
within tfie four corners of the law in
not providing for compensation in
cases where the amount of royalty is
modified. What I fear is, if these
rules are amended in the manner in
which they are sought to be amend-
ed without accepting my amendment,
it may be challenged in a court of
law and the step that is being taken
today may receive a great set-back.
I do not think the Government would
like to do that. After all, the amount
of compensation cannot be questioned
in a court of law. In any case, we
have provided in the Constitution
that no law which provides for com-
pensation and the mode of payment
can be questioned in a court of law.
It is for the Government to prescribe
the amount and the manner of pay-
ment. In my opinion, it is not desir-
able to put one's foot into an amend-
ment like this. I suggest very hum-
bly that the hon. Minister may accept
my amendment.

Mr. Chairman: Amendments moved

(i) That at the end of the Resolu-
tion the following be added, namely:

“subject to the modification
that in sub-rule (6) of rule 6,

after “Mineral Concession
Rules” the following be inserted:

“including the term for which
the lease would have been re-
newed under these rules.”
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[Mr. Chairman]
(ii) That at the end of the Resolu-
tion the following be added, namely:

“subject to the modification that

in sub-rule (1) of rule 10,

in clause (b) for *“a single
member who is, or has been, or
is" substitute:

“three members who are, or
have been, or are.”

(iii) That at the end of the Reso-
lutien the following be added,
namely:

“subject to the modification
that,

" (1) in sub-rule (2) of rule 10,

(i) omit “(i)" occuring for the
first time;

(ii) omit sub-clause (ii).

(2) in sub-rule (3) of rule 10,
omit “sub-clause .(i) of”.

(iv) That at the end of the Resolu-
tion the following be added, namely:

“subject to the modification that
in rule 10,
after sub-rule (3), insert:

‘(3A) In addition to the amount
of compensation referred to in
sub-rules (2) and (3), there
shall in every case be paid a sum
determined with reference to the
reduction in the term of the lease
and any modification in the
amount of royalty. The amount
of compensation payable in these
respects shall be determined by
the Controller through negotia-
tion with the parties’.”

Shri N. C. Chatterjee: I agree with
the hon. Minister that our mineral
wealth is our national wealth and
should be developed un that footing.
But, I do share some of the very
cogent comments of my hon. friend
Shri Bansal. I think that the approach
is not quite proper. I do maintain

at what you are going to do will be
really expropriation of property
without any compensation, which
means confiscation of property. I
know that the Constitution has
enlarged the powers of Parliament
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to make law. As my hon. friend has
pointed out, under the new Article
31A(1)

“Notwithstanding anything con-
tained in article 13, no law pro-
viding for—

(e) the extinguishment or
modification of any rights
accruing by virtue of any
agreement, lease or licence
for the purpose of searching
for, or winning, any mineral
or mineral oil, or the prema-
ture termination or cancella-
tion of any such agreement,
lgase or licence,

shall be deemed to be void on
the ground that it is inconsistent
with, or takes away or abridges
any of the rights conferred by
articles 14, 19 or 31."”

Parliament may remember and, you,
Madam, coming from Bihar, may
remember, that this was the result
of the judgment in the Bihar Land
Reforms Act case where the Maha-
raja of Darbhanga and Ramgarh won
challenging the Bihar Land Reforms
Act as ultra vires of the Constitution.
It was struck down as illegal. There-
fore, Parliament had to take some
steps for walidating these laws and
the Constitution was amended. There-
after, we took some powers. [ am
not thinking only of the technical
aspect. 1 am saying, even if we have
got the power, we must not exercise
the giant's power like a giant. We
must do it in an equitable manner,
in a fair manner. I ought to tell the
hon. Minister and the Parliament
that the biggest coal field in India is
neither the Bengal coal field, nor the
Jharia coal field, but the Karanpura
coal field which is in the Hazaribagh
district. It covers 500 square miles.
That was leased out under a pros-
pecting licence for a large number
of years to a British firm, Messrs Bird
& Co. That lease was challenged by
the Maharaja of Ramgarh because
the lease was granted by the court of
wards when the Maharaja was a dis-
qualified proprietor, The Patna High
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Court had struck it down as illegal
and in excess of the power of the
court of wards. The lease was held to
be bad. It came to the Supreme Court.
For days the arguments went on
whether the decision of the I'atna
High Court was right or wrong.

5 p.m.

And you will be amazed to know
that the Government of Bihar
through its counsel stood up and said:
“We are anxious that this British firm
should continue because of their
equipment, because of their resources,

because of their technical experience, ~

because of the millions of pounds
they have spent in prospecting this
coal field. If they are now evicted
simply because of some technicality
of law, it will be a bad day for Bihar
and for the future development of
the mining concession of Bihar. The
biggest coal field cannot be exploited
by the Government because Govern-
ment has not got the resources need-
ed. The Government of Bihar has got
to pay large compensation to the
zamindars and proprietors whose
zamindaris and tenures have been
taken away and they have not got
the resources to develop the coal
field". Therefore, if it is the intention
of the Government to nationalise all
mines in India, be straightforward
and say so, but do not take this—I
do not like to use any strong langu-
age—device or any such strategy that
you will squeeze them out by this
kind of legislation or rule-making
power.

I think Shri Bansal's point was
good. I do not think article 31A will
save this because that article speaks
of law. It states:

“...no law providing for—

(e) the extinguishment or
modification of any rights accru-
ing by virtue of any agreement,
lease or licence for the purpose
of searching for, or winning, any
mineral or mineral oil...

shall be deemed to be void on
the ground that it is inconsistent
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with, or takes away or abridges
any of the rights conferred by
article 14, article or article 31:"

This is not a law. This is simply
a rule-making power which the
Central Government is exercising, but
apart from the technical point, even
if my hon. friend the Minister is
advised that he has got the power,
that Parliament is within its rights
and that it will be an intra vires
legislation, even then I will ask him
to pause and consider whether it will
be right to say that from tomorrow
that extensive coal field given to a
foreign firm which has successfully
utilised it for the development of the
interests of Bihar should be thrown
out by this means or should be
allowed not to continue.

Just look at this rule 4. Is it not &
clause of forfeiture? Kindly look at
the head note: .“Existing leases to be
brought into conformity with the
Mineral Concession Rules, 1849".
Supposing the Maharaja of Darbhanga
or the Maharaja of Ramgarh had
granted a big area of 200 ‘square
miles for 99 or 999 years, what are
they going to do now?

“As soon as may be after the
commencement of these rules, the
Controller shall by notice served
in the manner specified in rule 15
call upon every lessee and the
lessor to show cause why the
terms and conditions of the exist-
ing mining lease should not be
brought into conformity with the
Minerals Conservation and Deve-
lopment Rules.”

Then, look at sub-clause (2).

“Where the parties or any of
them appear before the Controller
in pursuance of a notice issued
under sub-rule (1), the Control-
ler, after giving the parties or
party, as the case may be, a
reasonable opportunity of being
heard, shall issue an order making
such modifications and alterations
in the terms and conditions of
the existing mining lease as may
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be necessary for the purpose of
bringing it into conformity with
the Minerals Conservation and
Development Rules.”

The Minerals Conservation and
Development Rules say that you can
only have a voal mining lease for
30 years and only for ten square miles.
Therefore, what will happen is that
from 100 square miles area you will
bring it down to only ten square miles,
and you will say: “I am doing it in
conformity with the power given to
me by the Constitution of India and
Minerals Conservation
Rules”. But what are you doing?
You are really forfeiting, you are

prerogative -for the purpose of deny-

ing them any approach to the courts
of this country.

Also, I am not saying only British

will be hit. Indian firms will

it. I do not care, let Indian

(=1

let foreign firms be hit, but do not
take this power and compel the Con-
troller in every case that he shall
bring it down to 30 years and ten
square miles. My point is this. Do
not say that in every case you shall
deprive the company of all property,
of all rights, of all concessions, of all
terms and conditions excepting those
specified in  your schedule. This
schedule may work out perfectly pro-
perly in case of future leases. Then
1 know I am applying under these
concession rules and I shall get only
this and no more. Therefore, I plan
my lay-out, I raise my capital, I
make my commitments, I engage the
staff necessary for that. But these
people have been developing not
thousands but millions of bore-holes
and continuously prospecting. People
from Germany and England have been
brought for the purpose of develop-
ment of the Karanpura coal field, and
millions of pounds have been spent.
Now, because of the Mineral Conser-
vation and Development Rules the

Development
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Controller shall limit the area to tem
gquare miles and shall deprive them
of all their property, and they shall
be left no property or anything of the
kind. I do not think that would be
right. Therefore, I am pleading also
for less rigidity. Your language is
such that the poor Controller will
have no option. Kindly look at sub-
rule (2) of rule 4. It says the Con-
troller shall after giving notice issue
an order making such modifications
and alternations in the terms and
conditions of the existings mining
lease as may be necessary for the
purpose of bringing it into conformity
with the Minerals Conservation and
Development Rules. That means you
split up the 300 or 400 square miles
of the biggest coal field in India—
it is the biggest coal fleld in the
world, not merely in India, not merely
in Bihar but in the world. You will
have to-split it into zones of tem
square miles each. Will that be
feasible? Will these little companies
functioning and operating only in
areas of ten square miles have the
necessary resources, can raise the
necessary capital, provide the neces-
sary staff for the purpose of explor-
ing mineral wealth? You know that
prospecting is a difficult operation and
requires sustained adventure and
engagement, scientifically equipped
staff with the necessary apparatus
and the necessary knowledge how to
co-relate things. There are different
areas in Bihar, 12, 124, 138, 13A, 14A
and so on. Especially in this area it
was not explored properly.

I am not taking an obstructive
attitude. I am appealing to the hon.
Minister: “Take power, but take
power not in defiance of the Consti-
tution, and take power so that the
Controller may take into account the
development of the particular field, of
the particular mineral or the parti-
cular zone by the company or the firm
concerned, their equipment, their
past history, their comtribution to the
wealth of the country ete., and then
he may make recommendatiens that
in this particular case thare shoula



4993 Resolution re

be no departure made. Do not make
it compulsory that in every case there
shall be a modification, that there
shall be an alteration in the terms
and conditions of the existing mining
lease, I am therefore supporting my
friend's suggestion, I am supporting
his plea for flexibility. I am appeal-
ing that there should be less rigidity.
Do not impose dead uniformity. You
have got the power to say it shall be
only ten square miles and it shall be
only for 30 years, but do not in every
case impose that. Do not ask the
Controller that in every case he shall
pass an order, that it shall be split
into square mile areas and nothing
more. That will arrest all develop-
ment and that will not be fair.

Those people have been operating
for years and years, and whatever
progress has been. made has been due
to their enterprise. And nowadays
British firms and companies have been
associating of course Indian talent to
an extent. ] wish all British firms,
all foreign firms had gone, but that
may not be practical because we have
not got the resources. So, we have
got to tolerate them for some time.
And if we do tolerate them, then let
us tolerate them as well as our Indian
firms on fair and equitable terms. If
you do not want to nationalise and
straightaway do it, do not take re-

course to these devices or these

methods.

With regard to rule 10, my learned
friend Shri Bansal has made a com-
ment that there should not be a one-
man tribunal. He wants a three-man
tribunal. I will make a little modi-
fication for the consideration of the

hon. Minister. I hope he will accept

it. Rule 10(1) (b) reads:

“if there is no such agreement,
the amount of compensation shall
be determined by the Controller
holding such inquiry as he may
deem fit and if the amount so
determined is no. acceptable to
the person to wnom the compen-
sation is payalue, the question
shall be referrea for decision to
a Tribunal coustituted by the
Central Govertunent which shall
consist of a single member who
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is; or has been, or is qualified
for appointment as a Judge of a
High Court and the decision of
the Tribunal shall be final”

My friend has said that a one-man
tribunal is not desirable, there should

be a three-man tribunal. In that

case, all the three men need not be
High Court Judges ex-High Court
Judges.

Shri Bansal: Who are capable of
being Judges.

Shri N. C. Chatterjee: What I am
saying is this. Let one of them, the
Chairman, be a High Court Judge, or
an exr-High Court judge, or an ex-
Supreme Court judge, but the other
two need not be judges. You know
that whenever there is a boundary
difficulty or a depillaring difficulty,
because as you are aware there are
crashes sometimes in the Bihar
coalfields or the Bengal coalfields,
generally we appoint one lawyer as
the Judge and associate with him
two nmineral experts or mining
experts. Therefore I am pleading
that some such provision should be
made here whereby one of them
may be a judge or an ex-judge,
while the other two may be men
competent to deal with the matter
from a broad objective of view,
and having the scientific or
expert knowledge of the subject.

Shri Bansal has made one very
important comment on rule 10(2) (ii)
at page 8. He was saying that this
provision was of doubtful constitu-
tional validity. It reads:

“No compensation shall be
payable in respect of the reduc-
tion of tHe term of the lease or
any modification in the amount of
mlWA’. }

Supposing you have paid the Maha-
raja of Darbhanga or some proprietor
of an estate a sum of Rs. 10 lakhs for
getting 99 years’ lease, today, the
period of the lease will be made only
80 years. Then, you are forfeiting 50
or 60 years of the lease. The Minister
wants power by this rule-making
process to say that no compensation
shall be payable for the forfeiture of
the 60 years. I am asking him to con-
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sider whether that will be fair. will
that be justt Suppose, there was
nothing at that time and I take it
that everything was absolutely above
board, and 99 years’ lease was granted
by some proprietor. Now, would it
be right for this Parliament, because
it has got the power, to say ‘In our
legislative wisdom, we shall also -be
legislative despots’ and we say that if
the Minister or the tribunal or the
controller takes it into his head to
scale it down to 30 years from 99
years, thepn, for the balance of
69 years, no compensation shall be
‘payable?

I have made by comment that it is
doubtful. I am not saying anything
finally as to whether article 31A of
the Constitution contemplates such a
law. As a matter of fact, I told you
that under article 31A only a law
providing for certain modifications is
exempt from attack on the ground of
repugnancy to the Fundamental
Rights enshrined in Part III of our
Constitution. I doubt whether this
comes within the connotation of law,
under article 31A. Assuming I am
wrong, and the Minister has got the
power, I am pointing out, that It is
net fair.

You may remember that I was one
of those six standing here, who
objected to the introduction of such
an article, when the Prime Minister
inserted this particular provision.
There were other Members who did
not take my extreme stand, but they
also were doubtful whether thit
could be done. But the Prime Minis-
ter made it prefectly clear on the
floor of the House that although this
Parliament was taking the power,
there was no intention on the part of
Government to play the role of a

confiscator of property. You may

remember that he made it perfectly
clear that although the Indian Parlia-
ment was taking this power, and
although the Indian Government were
taking this power, it was not the
intention of the Government of India
that they would forfeit property for
the purpose of forfeiting property,
and that even if they were taking it
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over in the national interest, they
would pay reasonable compensation,
and only, they were blocking the
access to protracted litigations which
may hold up national schemes for
planning and development. There is
some force in that observation. It
may be right, or it may be wrong.
But Government are pledged to it.

Therefore, what I am submitting is
this. Unless there is something fishy
about it, unless you find that it is
really some kind of fraud or mis-
representation or unconscionable bar-
gain, it will not be fair and proper
to say that you will be scaling down
the area, say, from 200 square miles
to 10 square miles, or the period of
lease from two hundred years to
thirty years, but you will not pay
any compensation. And you are
debarring the tribunal nlso from going
into this matter.

I say, when you are having a com-
petent tribunal, with a High Court
judge or an exr-High Court judge,
give him authority to determine, both
justly and equitably. Say that he
can take into account all factors. It
may be that it will be prefectly fair
in some cases not to give any com-
pensation, on the, ground that the
pace of development has been very
slow, or that the real intention of
the development of the particular
zone has not fructified, or that the
whole thing has been a slow process.
But it may be that in some cases,
the persons have done their very best.

So, I am submitting that although
you are taking this power, this power
should not be exercised in such a
manner as to mean expropriation or
confiscation, whiech is against our
grain, and which is also against the
definite pledge, or if I may say so,
assurance given by the Prime Minis-
ter that when Parliament is taking
this power, there is no intention
generally to expropriate property. I
remember I have already quoted
Justice Holmes's dictum that if you
expropriate property, you strike at
the vory root of democratic govern-
ment and also of civilised govern-
ment. The Prime Minister pointed out
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that there was no desire to strike at
the basic principle of that. And he
said, we shall pay compensation, but
we shall pay only such compensa-
tion which will be thought reasom-
able, and we shall net allow people
to agitate over it for years and years.

So, my appeal is threefold. Firstly,
there should be less rigidity. Secondly,
there should be no forfeiture and no
denial of compensation for real ex-
propriation of vested interests.
Thirdly, the tribunal as well as the
controller should be given suitable as
well as the controller should be given
suitable latitude, in proper cases, to
take into account all factors con-
cerned, including national interests,
and including the history and the
development of the company or the
particular enterpnse, and then allow
them to make suitable recommenda-
tions, and pay the persons concerned
just and fair compensation, even if
you have got to deprive them of
certain things or certain rights which
you believe to be extraordinary and
not suitable for the proper develop-
ment of the country.

Shri Ramachandra Reddi (Nellore):
I have a few observations on these
draft rules. Provision has been made
in the rules for the appointment of
one or more controllers of mining
leases. If it i5 going to be a mere
substitution of these controllers in
plaée of the existing collectors or
revenue commissioners, it may not be
doing very much good. The quali-
fications of the controllers have not
been prescribed in these rules, but
I pr that Gover t will take
necessary care to appoint controllers
who have got knowledge of the min-
ing operations and administrative ex-
peri_etme. Ii_only people of adminis-
trative experience are going to be put
in there, it will be very difficult for
them to deal with the several com-
plicated things'that pertain to mining
operations. It 'is, therefore, very
necessary that' persons who have got
experience or training in this parti-
cular respect alone might be put in
these positions. It will be better if
those persons have got some experi-
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ence of mining engineering and also
admi:_listration,

Shri E. D, Malaviya: It the hon.

Member referring to controllers or to
the tribunals?

Shri Ramachandra Reddi: I am re-
ferring to the controllers.

In regard to sub-rules 2 and 3 of
rule 4, I presume that where the
parties or any of them have to appear
before the controller in pursuance of
a notice, lawyers representing the
parties will not be precluded from
appearing.

Shri N. C. Chatterjee: I ought to
point out that they cannot be pre-
cluded. Take, for instance, a com-
pany. A company is a juristic per-
son. Therefore, it has to be repre-
sented - by somebody, either a lawyer
or some other person. So, however
much you may not like a lawyer, it
is impossible to eliminate him and
deny him the right of representation.

Shri Ramachandra Reddi: I do
not know what the opinion of Gov-
ernment is. But I would only sug-
gest that the position might be made
clear- in the rules, before they are
finally adopted and published.

With regard to fixation of royalty
or increase in the royalty, under sub-
rules 8 and 9 of rule 6, I would
suggest that some illustrations may
be given showing how the royalty is
to be calculated, fixed or determined.
As it is, it is not very clear as to
how the calculation of royalties will
be made. As such, it would be good
if the Government illustrates the way
of calculation of the increase in the
royalty.

Then in sub-rule (2) of rule 7, it
is stated that the Central Govern-
ment has been given powers of re-
vision over the decision of the Con-
troller. In this connection, I would
suggest that instead of the Central
Government Secretariat—a Deputy
Secretary or Secretary—determining
the. matter, it would be wise to have
a consultative committee of experts
who know something about mining
interests and who have got some en-
gineering experience as well as know-
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ledge for tackling financial problems.
A consultative committee of that
type would be very much needed in
coming to correct decisions even by
the Central Government. If it is left
as it is, the Central Government
Secretariat may take the decision, and
probably without the requisite know-
ledge of the actual state of affairs.

Then under. sub-rule (2) of rule
10, determination of payment of
compensation is described in three or
four paragraphs. In this connection,
1 find that whatever minerals have
been won by the previous lessee or
the outgoing lessee has not been
taken into consideration in the matter
of calculation of compensation. If he
is to be paid for prospecting and any
other expenditure incurred on other
operations, then also whatever
minerals he has won should be taken
into consideration and the cost there-
of should be taken into account.
Otherwise, this will be, more or less,
a one-way traffie.

Then the Controller, under rule 14
is empowered to enter and inspect
any mine for the purpose of deter-
mining whether, and if so, in what
manner an order under these rules
modifying or altering the terms and
conditions of an existing mining lease
relating to such mine ‘may be made
under these rtules. Here also it re-
quires a good deal of technical know-
ledge on twe part of the Controler
to see that justice is done and that
the party is not harmed by his
ignorance.”

Under rule 15(a), provision is made
for publication of the notice or order
of a general nature or affecting a
class of persons in the Gazette of
India. I would suggest that the
same might be published in the State
Gazettes also so that what is done
by .Government may have wider
publicity.

Then I would agree with both
Shri Bansal and Shri N. C. Chatterjee
that the one-man tribunal may not be
good enough in deciding matters
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rupees. No doubt, it has been the
latest practice of Government to ap-
point one-man tribunals for fear that
it may not be able to get more than
one person to do its business. Un-
fortunately that is a conception
which, to my mind, is not very cor-
rect. 1 would, therefore, agree with
the view expressed in favour of hav-
ing more than one person to man the
tribunal. Whether it is Judges or ex-
perts, it is very desirable that more
than one person—at least three
people—should be appointed to act
as the tribunal.

In this connection, I also endorse
the view of Shri N. C. Chatterjee
that' not only a Judge but also per-
sons who have got technical know-
ledge and capacity to advise on fin-
ancial matters should be included in
the tribunal.

Shri Keshavalengar (Bengalore
North): 1 welcome these rules as
they are placed before the House. In
fact, it was a little long overdue per-
haps. Very salutary provisions are
made in these rules against the lease
of unnecessarily large extent of areas
for unduly long periods. In that re-
gard, the rules are perfectly all

‘right.

1 am one of those who feel very
anxious that whatever we may do,
we should not in the least come in
the way of any encouragement to the
private sector in this field In fact,
the mining industry is a national in-
dustry. It is a pioneering industry.
There are hundreds of thousands of
mine owners who own very small
mines. They invest their fortune in
that and try to work the mines. I am
very anxious that these small mine
owners ought to be given every en-
couragement possible that we can
under the rules. If it iz a fact that
these small mine owners cannot
adopt the up-to-date and modern
methods of mechanical equipment
and things of that hind, and thereby
production is failing, I am one of
those who feel that every encourage-
ment has to be given to these mine
owners by provision of facilities to
introduce these improved methods of
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exploitation of the ores, thereby faci-
litating increased production of the
minerals.

For the present, I learn that some
of the rules that we have framed are
eausing a great hardship to these
middle class and small mine owners.
I would very much appeal to the
Government and to the Minister kind- -
ly to see that in the implementation
of any of these rules that we have
framed, we do not in the least cause
any sort of discouragement to these
small mine owners and middle class
mine owners—the private sector. Let
us practise what we preack. We
want the private sector to flourish
along with the public sector, and it
is very necessary that we should
afford them every kind of encourage-
ment possible,

I am led to believe that any kind
of control causes, if I may be per-
mitted to say so, gant to roll. Gant
in Kannada means ‘bags of money’.
The moment any control is introduced
anywhere, bags of money begin to
roll about. I am very anxious that® -
any such unhealthy activities ought
not to be permitted under any of
these rules.

Shri  Kamath (Hoshangabad):
When you are in the Chair, Madam,
there must be quorum.

Mr. Chairman: The bell is being
rung—Now there is quorum.

Shri Bansal: May I know when you
are calling upon the hon. Minister to
reply?

Shri T. B. Vittal Rao: Tomorrow.

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
We have to finish it today.

Shri T. B. Vittal Rao: Two hours
have been allotted and we began at
430 P

Shri K. D. Malaviya: 4 p.mn,

Shri Kamath: The' Minister will
reply tomorrow.

Mr. Chairman: We startea at 4.30

pM. It is up to the House to decide
to finish it today or not. Is'it the
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wish of Members that this should be

finished today or it shall be extended

to tomorrow?

Shri K. D. Malaviya: ILet us finish
it today. Most of the arguments re-
lating to these rules have been ad-
duced already by some of the . hon.
Members who have already spoken.

Dr. Rama Rao (Kakinada): Op-
ponents of the rules have spoken so
far.

Shri T. B. Vittal Rao: Madam
Chairman, after long 8 years since the
Act was passed, we have got these
Rules. Whenever we asked in this
House when the Rules would be pro-
mulgated, the Minister used to say
that he was in consultation with the
State Governments and *the various
interests. After all he has brought
these Rules.

Those who have spoken before me,
some of them especially, have been
talking about certain European or
British firms. I would only refer here
to the Enquiry Report un the Kolar
Goldfields: The Minister was there
on the Committee, a representative
from the Opposition was theére on the
Committee and trade union leaders
were also there on the Committee as
also the technical experts. I would
only ask them to read that report to
know how these foreign firms had
worked the Kolar Goldfields.

Not only this. We come to coal-
flelds. There are several instances in
which big British firms not only rob-
bed us in the technical sense but_ also
in the literal sense, of our national
wealth. To cite an instance, the hon.
Minister said that he has restricted it
to 10 sq. miles. In terms of area it
may look very small but let us go a
little deeper into it. Suppose an in-
dividual owns 10 sg. miles of coal-
fields. Then, it has deposits varying
from 100,000,000 tons to nearly

-300,000,000 or 400,600,000 tons. How

much would it be in terms of money?
At the present rate obtaining for coal
it would mean Rs. 2,000 crores. That

is, he would own a property worth
that modney.
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Our friend, Shri Keshavaiengar
was just now saying that it will hit
the small mine owners. It is not
going to hit the small mine owners at
all, in that way. But, on the other
hand, there are big coal companies
which have got a monopoly today.
There are only 4 coal companies in
India whose production accounts for
20 per cent. of the total output in
India. These are the Bengal Coal
Company which has got Andrew Yule
& Co., as its managing agents, Then
we have the Equitable and it is owned
by Michael and Berry and we have
got other companies alse. These are
the people who are engaged in the
coal industry and who have got a
monopoly oyer that industry.

‘We have to develop our industry
especially in the matter of production
of coal. We are far behind many
countries. Under the Second Five
Year Plan we are going to produce
only 10 or 15 per cent. of the coal
produced either in England or in
America. I was thinking that during
the life of this Lok Sabha at least we
would be able to pass legislation
nationalising the mines. It is an
urgent need. Today we are paying
great costs in working these mines
because in the previous years they
were worked in such an unplanned
way that now when we start working
them we have to do it at high cost.
During the war years there was no
plan; they were simply digging out
coal fromt wherever it was
available.

There is the Singareni colliery.
We have to work it now. When it
was being owned by the British Com-
pany, Best & Co. they worked on
easy seams and left out the difficult
ones. In order to work these mines
we have to work other mines where-
from we can get coal at lesser cost.
This is the history of the British com-
panies which have been carrying on
this industry here.

1 can poiht out so many companies.
Recently, we ha'e the case of the
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Mandalpur colliery where they have
worked it in such an unplanned way
that today it is threatened with
closure. Singaran is only a show
that is kept going. Even in Bihar
and Bengal the seams have not been
worked out properly in a planned
way, with the result that one big-
seam called the Thalthod seam could
not be worked now. Even if we can
work it, we have to pay heavily for
working it.

Regarding compensation, 1 feel
there is lot of scope for giving more
than what is due. There is the
schedule for giving compensation.
For instance, in working a coal mine,
some amount is spent for develop-
ment of other coal mines with a view
to open up new areas. They do pros-
pecting and drilling and so on and so
forth. But this money which they
invest in the new coal mines adjacent
to the coal mines they are working
is not a fresh investment as such.
No fresh capital is invested; they
take money out of the revenues
earned from working the old mine
and they utilise that amount. There-
fore they show less profit and pay
less income-tax to Government. Thus,
there is a lot of scope in these Rules
for giving more than what they de-
serve.

I want to say a few words about
Royalty. Somebody had got a pro-
perty some years ago; about a 100
years or so ago. His descendants or
somebody ‘are still getting the
royalty, whether it is an iron mine or
a coal mine or any other mine. The
rate is fixed, and these men sitting
somewhere away from the coal
mines, in very good atmosphere,
somewhere in Calcutta or Bombay
still get the royalty. I do not know
why they should be paid any royalty.
When we work a mine, the company
invests some money, the workers pro-
duce it and the company pays this
to these men sitting elsewhere with-
out doing anything. I do not mind

if royalty is being paid to Govern-

ment.
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Then there is the point about the
Tribunal. I would like this Tribunal
to be assisted by two assessors. Cne
may be a technical expert and the
other may be drawn from public men
who can assist this Tribunal so that
when the cases come before the Tri-
bunal they may be able to give fair
compensation to the parties. Other-
wise, I am afraid, the Tribunals may
give more than what they deserve.

In the case of some companies at
least, I have seen their method of
working and I can say that they de-
serve no compensation. On the other
hand, they should be penalised for
working in such an unplanned way.
There are certain mines which have
been flooded. If you want to work
these mines, you will have to spend
lakhs and lakhs of rupees—to extract
national wealth. Our aim should be
to extract every ton of national
wealth that lies hidden underground,
whatever may be the cost Taking
advantage of this, these European
firms have robbed us and so they do
not deserve any compensatios..

Mr. Chairman: We have got only
up to six o'clock. There are four
hon. Members who want to spaak,
May I know how long the ho.. Minis-
ter will take? °*

. Bhri K. D. Malaviya: I think I will
take about 20 minutes or so.

Mr. Chairman: Then, he will speak
tomorrow.

Shri K. D. Malaviya: I am entirely
in your hands.

Mr. Chairman: Shri Mehta.

it amaw Fag wEn (STAGE)
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qgT 2 & A I Tfed F e
frmal & wrava F AT T ¥ v
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Shri Tek Chand (Ambala-Simla): I
wish to take this opportunity of in-
viting the pointed attention of the
hon. Minister to rule 4(2), read with
rule 12. I fear that rule 4(2) is yin-

happily worded and it reguires cer-
tain modification which is of an im-

perative character. Rule 4(2) pro-

vides:

‘“Where the parties or any of
them appear before the Controller
in pursuance of a notice issued
under sub-rule (1), the Control-
ler, after giving the parties or
party, as the case may be, a
reasonable opportunity of being
heard, shall issue an order ”

Now the words are confined to
where the parties or any of them
appear. Parties, as him. Shri Chatter-
jee pointed out, may be Corporations;
parties may, as I indicate, be minors

“for the time being; parties may be

illiterate persons or illiterate widows.
The question therefore arises that if
such a party has a dispute which is
to be adjudicated by the Controller,
is it open to that party to be repre-
sented through a duly authorised at-
torney? Whether he happens to be a
legal practitioner or anybody else
conversant with the rules, facts and
other necessary matters? The rule as
it proceeds seems to preclude the
party from appearance through an
agent. It seems to contemplate per-
sonal appearance. In the case of a
Corporation, it is impossible; in the
case of a minor, it is equally futile;
and in the case of an illiterate per- -
son, it is also non -productive of any
result. Kindly read rule 12 with this
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rule 4(2). Rule 12 is a very techni-
cal rule wherein you have imported
certain provisions of the Code of
Civil Procedure to be adopted by the
Tribunal when adjudicating upon the
dispute. For instance, in rule 12(b),
the words occur “requiring the dis-
covery and production of any docu-
ments”. These are technical expres-
sions. For the purpose of demanding
the discovery and production, the
parties must be conversant with the
technical rules of the Code of Civil
Procedure. In rule 12(d), for re-
quisitioning of any public records
from any court or office, a certain
technical language is necessary, and
a controversy may arise as to whether
a particular redord summoned hap-
pens to be a public record or not.
Last of all, if the hon. Minister will

. look at rule 12(e), you give to the

party an opportunity to get witnesses
examined through issue of commis-
sions. I cannot conceive of a right to
examine a witness without the assis-
tance of a counsel so that the oppo-
site side may be in a position to
cross-examine the witness. How can
a Corporation cross-examine a wit-
ness? How can a child cross-examine
a witness? How can an illiterate
person cross-examine a witness? In
the observance of the rules certain
technicalities of procedure arc to be
used, but on the other hand persons
conversant with the technicalities,
who can make proper use of them,

seem to be, by the very language,
precluded.

Then, I wish to invite the pointed
attention of the hon. Minister to rule
10. Under rule 10, you are going to
have a single member tribunal
There should be the right of appeal
and you can condition the right of
appeal by putting a term as to the
value ‘where the subject matter in-
volved exceeds Rs. 10,000 or what-
ever may be the reasonable figure.
You should confer upon the un-
successful party the right of appeal
to a higher tribunal. If you think
that the right of appeal should not be
given for reasons best known to you

—they are not comprehensible to me

—you should at least have a three
member tribunal. Please remember
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that the judgment of a man is fallible..
The judgment of one member tribu-
nal may be fallible and finality is.
being attached to that judgment.
The result is that that judgment be-
comes non-reviewable. The error
once perpetrated becomes perpetuated..
Therefore, it will be extremely de-
sirable to have an appellate tribunal.
Given to me, I would prefer a single:
member tribunal with an appellate
tribunal but, if for some reason, you
would not have an appellate tribunal,

you should have a three member tri-
bunal.

Then, kindly lock at the qualifica-
tions of the single member tribunal.
Your choice may fall upon the judge
of a High Court, an ex-Judge of a-
High Court or a. person qualified for
appointment as a judge. That is a
tricky clause. Any lawyer with ten

* years’ practice is a person gqualified

for appointment as a judge. He may
be minus law or minus practice.
That being the position, il will be
extremely unsafe to leave such a.
valuable subject matter of dispute to-
the arbitration of a single member,
howsoever competent he may be. He-
may be fallible. These are matters.

which deserve closer examination and
scrutiny.

Dr. Rama Rao: These rules have-
been brought forward, though late,
none too early. In the first place, I
am not surprised at the remarks and
speeches made by my hon. friends,
Shri Bansal, Shri Chatterjee and
Shri Ramachandra Reddi and others.
They all want to speak on behalf of
vested interests. I am not surprised
that they criticise the rule in so many
ways. On the other hand, I am sur--
prised that the rules are so liberal.

" 1 want to bring to your notice sub-

rule (6) or rule (5) on page 3. It
reads: ‘

‘“Where an existing mining lease
has run for the maximum term
prescribed under the Mineral
Concession Rules, inclugding the
term for which it could have been
renewed under these Rules, the
Controller shall not propose the:
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termination of the lease earlier
than the expiry of fifteen years
from the commencement of these
rules.”

1 do not understand why, on earth,
weven after the expiry of the term of
the lease, the Controller should be
restricted from cancelling the lease
for another fifteen years, Sub-rule
(6) also gives some such concession.
“Where the maximum term prescribed
_amnder the Mineral Concession Rules
-would allow the lessee a period of
dess than fifteen years, the Controller
«annot cancel it but must extend it
for fifteen years from the commence-
ment of these rules.

However, the most important point
:is how these rules are enforced by
the Government. I want the ‘Gov-
.ernment to watch very carefully how
the Controller enforces these rules.
“We are committed to a socialist pat-
tern of society. How can that be
-established without taking over the
mineral wealth of the country? I am
an favour of nationalising all the
mines immediately. But that it not
the present question.

It has been pointed out by some
speakers that the Government has
not the capacity to work these mines.
T question that statement. Is it that
the Government has not got the capa-
<ity and the technical know-how?
‘Many of our friends have said that
the Government has not got the
technical capacity and the requisite
resources. If that is so, is it that
only the private capitalists have the
Tequisite resources, capacity and the
technical know-how? These people
want to sabotage. They do not want
the nationalisation of this mineral
wealth nor do they want the estab-
lishment of a socialist pattern of
‘society in the near future. There is
the instance of the Assam Oil Com-
pany. I want the Government to
take up courage in both hands. It
has got the resources and the techni-
cal know-how. If these are not
available in the coumtry, they are
available in plenty from friendly
countries. The hon. Minister knows
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it only too well and so, there is no
reason why we should not nationalise

these mines as early as possible. -

Apart from that, these lease rules
are over-liberal and so, they must be
enforced strictly with the socialist
pattern of society in the background.
You remember the findings of the
enquiry commission instituted at
Ahmedabad and Parasia mines; the
finding was that the disasters were
due to the negligence of the mine-
owners. In many cases, they have
been neglecting these and this crimi-
nal neglect by the mine-owners should
be taken serious notice of. So, thereis
no reasun why the Government should
not take over all these things.

Take for instance the Kolar Mines.
They have looted all the gold. When
we want to nationalise, they want
huge and fantastic compensation. The
Mysore Government wanted to com-
pensate them at market value but
the Central Government went out of
its way to advise the Mysore Govern-
ment to de to the d id of a
huge and fantastic compensation al-
though the companies want still
more. Therefore, there is no limit to

this.

All that I want is that the Govern-
ment should be very strict in these
matters and see that these rules are
effectively and strictly enforced. Re-
garding rule 4—bringing the terms
and conditions of the existing mining
lease within the framework of the
present rules—there is this expression
‘as soon as may be’. I have no ob-
jection to the wording but I expect
the Government to see that these
leases are brought within the rules
within a period of six months or one
year. ‘As soon as may be' is a very
loose term and for the purpose of
phraseology it may be all right. But,
the Government must have a time-
limit, say six months or one year, and
it should see that these rules are en-
forted strictly.

Mr. Chairman: The House will now
take up other business.
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RELEASE OF A MEMBER

Mr. Chairman: I have to inform
the House that the following telegram
dated the 29th August, 1956, has been
received from . the Judicial Magis-
trate, Gorakhpur:

“l have the honour to inform
you that Shri Shibbanlal Saksena,
Member, Lok Sabha who was ar-
rested on the 19th August, 1956
and admitted to District Jail,
Gorakhpur, on the same day, has
been released from the District
Jail, Gorakhpur today on bail
under orders of the District and
Sessions Judge, Gorakhpur.”

COAL MINES PROVIDENT FUND
6 p.M.

Shri T. B. Vittal Rao (Khammam):
Madam Chairman, I thank you for
permitting me to raise this half-an-
hour discussion arising out of the
Deputy Minister’s answer to Starred
Question No. 229 on 25th July, 1956.
To my supplementary gquestion asking
why the provisions of the Coal Mines
Provident Fund should not ' be
brought on a par with the provisions
of the Employees’ Provident Fund in
the matter of computing length of
service, the hon. Deputy Minister re-
plied giving the qualifying period re-
quired for becoming a member of the
Fund.

The rate of forfeiture of the em-
ployer’s contribution depends wupon
the length of service a worker puts
in. In the Employees Provident Fund
Act, 1952, which came .into force
much later than the Coal Mines
Provident Fund Act—this came 5
years before the Employees’ Provi-
dent Act—the provisions relating to
the computation of length of service
is different. Under the Employees’
Provident Fund Act, service is com-
puted from the date a man joins ser-
vice, whereas under the Coa] Mines
Provident Fund Act the service is
computed frrm the date a worker
becomes a member, with the result
that he loses much of the employer’s
contribution. : T |
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In these days, when one is not
getting even a fair wage, not to talk

,of a living wage,” a worker cannot

make any provision for rainy days or
evil days. He has to depend on the
provident fund amount that he gets.
Even the provident fund amount that
he gets is very meagre. I may just
illustrate it with an example. During
the year 1954-55, from the annual
report of the working 'of the Coal
Mines Provident Fund Act I see that
as many as 8984 employees left the
service and they got in all Rs. 7,50,000,
that is, on an average Rs. 84 each.
One can imagine how with Rs. 84 a
worker can live in his old age or, if
any calamity befalls, how his family
can live. That is the position.

Today we have got 3,40,000 miners
raising an output of 38 million
tons of coal walued at Rs. T0
crores if computed at the present cost
price, which has been enhanced since
July. For raising or extracting this
much coal, what is the treatment that
these people are going to get? What
is the social security provision that
he is expecting? It is only this Provi-
dent Fund and nothing else. For a
man having put in 30 years of service,
when he comes out, he has only a few
vears of membership in the Provi-
dent Fund and that is calculated from
1947 when the Provident Fund Act
was brought into force. The period
of service that he has put in before
enforcement of this Act is not at all
computed whereby he is deprived to
a very great extent the employer's -
contribution. If there is no forfeiture
of the employer’s contribution, he
would get a little more; that is all
Therefore, 1 have been asking the
Government for liberalising these
rules. Why have they not considered
this question? Not only is it an in-
vidious discrimination, but you have
not been paying the coal-miner his
due. I would not have have troubled
this House or taken the valuable time
of this House whose programme is
very crowded, but for the fact that I
have no other forum.

In this connection, I might point out
that on the Board of Trustees which
administers this Fund, there is no
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representation for thé All-India Trade
Union Congress. The figures given to
us by the Minister during the last
budget session are these: INTUC—
87,000 members; All-India Trade
Union Congress—32,000; Hind Maz-
door Sabha—37,0000 Now, for a
membership of 87,000, the INTUC gets
four representatives. For a member-
ship of 37,000, the Hind Mazdoot

Sabha gets one representative. For a

membership of 32,000, the All-India
Trade Union Congress -has not been
given any representation. I have
drawn the pointed attention of the
Minister to this discrimination. I
have asked him why it is so. Then
he sent me a reply stating that “I
have nominated six members and
the sixth one is meant for un-
organised labour.” Now, for this un-
organised labour, whe is the repre-
sentative? The representative who is
‘nominated to represent the unorganis-
ed labour is an agent of the Bengal
Coal Company—a British-owned coal
company. What is the function of
the agent in a colliery? It is only
close to that of a General Manager.
" In other words, a representative of
the management is on the Board of
Trustees on behalf of unorganised
labour; he is not a recognised trade
union leader; he is not a responsible
trade union leader; I do not mind if
the representative was from the Hind
Mazdoor Sabaha or from the INTUC.
But he is not from any important or-
ganisation. So, to represent an un-
organised labour, they have nomin-
ated a member from the management
to look after unorganised labour.

Shri Nambiar (Mayuram): A wolf
to look after the lamb.

Shri T, B. Vittal Rao: Look at this
paradox! Organised labour goes with-
out representation and unorganised
labour is repr ted by the £
ment! This is how the Ministry of
Labour has been functioning. This
clearly indicates the direction in
which the T.abour Ministry is mov-
ing. - It is not in the interests of the
workers; it is not in the interests of
the workers that they are moving. It
is in the interests of the management
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employers that they are

moving.

Recently, there was the Coal Tribu-
nal Award The Government have
increased the price of coal since then.
Rs. 12 crores have been put into the
hands of the employers but they are
not implementing the award proper-
ly. When we brought it to the notice
of the Industrial Relations 'Officer and
his machinery, that machinery looks
on helplessly. They all say: ‘“We-
have no power. We cannot do any-
thing"”. .

The Deputy Minister of Labour

(Shri Abid Ali): Who said, “We
have no powers”?

Shri T. B. Vittal Rao: The Central
Conciliation Officer, Dhanbad, and
the Regional Labour Commissioner,
Dhanbad.

Shri Abid Ali; Did they say that
they do not have powers?

Shri T. B. Vittal Rao: Yes.

Shri Abid Ali: I shall be grateful
to the hon. Member if he gives me
some details, because I want to take
action, in this matter. He may give
it now.

Shri T.'B. Vittal Rao: Yes; hereand
now. I am telling you this. Take it
At the meeting on the 15th July, at
Dhanbad,—a meeting convened by the
Chief Labour Commissioner—this
happened. The employees walked
out. The Chief Labour Commissioner
said, “I cannot help it. I have no
power”. ’

Shri Abid All: He had no powers
to arrest them if they auid not want
to participate.

Shri T. B. Vittal Rao: You may
make enquiries and get the details.

Shri Abid Ali: Yes.

Shri Namblar: It is very good that
the Deputy Minister has promised
action. I welcome that move.

Shri Kamath (Hoshangabad): It s
a welcome spirit and attitudg; it ig the
right spirit. C
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. Shri T. B. Vittal Rao: From 1951 to
1956, the productivity of labour has
increased according to the statistics.

Shri Abid AM: I do not want to
take any objection, but I wantei to
know what particular thing the hon.
Member hag got to say with regard to
the item placed on the agenda, He is
talking about trade unions, not arrest-
ing somebody, productivity and so om.
Let us be concernel with the item cn
the agenda. I am not afraid of his
mentioning anything, but he should be
‘somewhere near the relevant point.

Shri T. B. Vitta] Rao; I would only
point out respectfully that our Deputy
Labour Minister has not understood
the issue before us.

Shri Abid Ali: I want to understand
it

Shri T. B. Vittal Rao: You refuse to
understand, because your reply also
is like that. When I ask one thing you
give another thing. When I ask for
the computing of the length of service,

you give me the qualifying period.:

What I state has got a relation to what
1 am driving at. I say that produc-
tivity has increased from 1951 to 1956,
but who has got the benefits?. Has the
coal miner got his share of the in-
crease in productivity and the increase
in the profits? He remains where he
was. 1 brought to the notice of the
hon. Minister last time the computing
of dearness allowance for the purpose
of contribution to the fund; but, il
took him three years to do it. The
other employees got it in 1952, but
the miner got it only in 1955. Even
then, the price of coal has been In-
cressed by 3 annas per ton. We must
do something very quickly to enthuse
these coal miners to fulfil the target of
60 million tons during the second Plan

pericd.

1 demand a notification te be issued
forthwith that for computing the
fength of service, the date on which
the employee entered into service
should be taken and not the dute from
which he joined the fnembership of
the fund, so that he may be benefited
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to some extent. Through this discus-
sion what I seek is only this modest
measure of social justice to the coal
miners, who have been having a sub-

. human existence and to provide a

human way of life to those who per-
form the most arduous and hazardous
duties. I also demand that the rate of
contribution should.be raisej from 6}

per cent to 8} per cent.

Shri Nambiar: May I ask some ques-
tions?
Mr. Chairman: Questions are aliow-

ed; but let me see. Mr. Gopalan and
Mr R. N. Reddi are both absent.

Shri Nambiar: I have also given my
r:ame.

Mr. Chairman: These are the two
names I find. How long will the hon.
Minister take for his reply?

Shri Abid Ali: 10 to 12 minutes.

Shri Nambiar: May I know at what
stage is the proposal to enact a com-
prehensive social security legislation

for providing a pension-cum-gratuity

scheme for codl miners along with
other workers in this country? I also
want to know why there is delay in
extending this Provident Fund Act to
miners other than the coal miners, '
such as gold, iron and manganece
miners? These are my questions.

Shri Abid Al: The reason why 1
intervened when the hon, Member was
speaking wag to avoid the complaint
which he made. I wanted to under-
sland what his point was to enable me
to try to satisfy him. But, he was not
kind enough to explain exactly what
his cobjection was, because there is
nothing in the point for which this
discussion has been asked for. He has
mentioned points which are not at all
relevant to the subject-matter placed
on the agenda. The points which he
has mentioned, I have taken note of
and I will explain. But, these points
are besides the agenda, I submit.

No. 1. The AILT.U.C. has not been
represented on the Board of Trustees.
It is correct. But, I am not to be
blamed for this. Even for the future,
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[Shri Abid Ali]

1 take this opportunity to request
the hon. Member to tell his
organisation to submit return of
membership and affiliation of their
unions, which they have not done
for the period ended 31st March,
1956 up to this date. They were asked
to submit it and the date has already
passed. They have been told that it
they do not submit this return, within
the specified period, this organisation
will not be taken into consideration
for the purpose of representation on
the committee, national and intet-
national, They do not submit the
returns. We are kept in the dark.

Shri T. B, Vittal Raa: This is for
1955, This was recently. I am talking
about 1955, Let him not speak of 1956.
Then, we submitted far in advance,
even before the IN.T.U.C.

Shri Abid Ali: In one previous year
also, there was the same difficulty.
They did not submit returns. If they
de not submit the return, how can they
expect us to select persons represent-
ing the organisation which he has
mentioned on this committee? I shall
submit, for the future also,—he will
stand up again and again and say
that his organisation has not been
represented—it shall not be represent-
ed, if they do not submit the return of
membership. We go with the belief
that they have no following in the
country, and they have no affiliated
unions. He should take note of this.

Shri T. B. Vittal Rao: These were
given in 1954 and 1955.

Shri Abid Ali: That was subsequent.
He is confusing the issue.

He has mentioned Rs. 12 crores.
That iz correct. Coal prices have been
increased. But, the workers, according
to the award of the tribunal, have got
about Rs. 1 crore a month as addi-
tional emoluments, Coal prices have
been regulated by the Government
after taking into consideration the
cost of productlon and other relevant
fzctors. When this additional burden
was put on the industry, naturally the
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Government had to take into con-
sideration to what extent this addi-
tional burden could be borne by the
industry. We do not want to close the
mines. We want the mines to work
and work properly. That portion
which the industry could not bear has
to be transferred to the consumers,
because the workers have got the
increase. They must get the increase
as the award directs, Therefore,
the price has been increased. Why
should there be any complaint? It hes
been paid to the employers: through
them it goes to the workers.

Then, he referred to the meeting of
the 15th July, 1956. I say, this is of
no use. Sometimes, hon. Members
make speeches here thinking that they
are just addressing party workers.
They should appreciate that now,
more than four years after they have
been in Parliament, whatever they say
here should have some sense of res-
ponsibility and somewhere  near
reality.

Shri Eamath; Mind what you dos
what the Congress party does.

Shri Abid All; I know the facts suffi-
ciently. .

shri T. B. Vitial Rao: As if we do
not know,

Shri Abld All: Even if a Member
walks away from the Parliament,
nobody can stop him. They had

Shri Kamath: They have made it a
Congress House, not the Parliament.

Shri Abid Ali: They have walked
away from the Congress House also. I
cannot stop them. Except from prison
or from other lawful custody anybody
can walk away and nobody can stop
him. Therefore, if a meeting has been
convened by the Chief Labour Com-
mirsioner and some persons walk
awsy, they can walk away. We are
net dictators. Our Chief Labour Com-
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missioner is not such a powerful per-
son who can arrest the man and say.
sit here. Therefore, to say that they
are helpless, they are not able to do
anything, I submit are far from facts.

Shri Nambiar: What is exactly the
point?

Shri Abid Ali: Even before the
award became enforceable, the Chief
Commissioner prepared a scheme to
increase the number of officers. Be-
cause, at present, the jurisdiction of an
officer is so big that with the increased
responsibility .which the award has
put on their shoulders it would not
heve been possible for them to dis-
charge it properly. Therefore, the
number of officers has been increased.
They are very much in contact with
the workers, but the difficulty is that
the hen. Member himself is not in
touch with the workers and certainly
not in the Jharia and Raniganj coal
fields. Therefore he is saying all this.
Had he been aware of what is happen-
ing—and certainly he is mis-informed
—he would not make such @ state-
ment,

Shri T. B- Vittal Rao; I was, only a
week ago, in Jharia.

Shri Abid Ali: Jharia is so vast that
even if a person ig there for a month
he cannot be seized of the situation as
it exists there. Therefore, there is
nothing of the kind that the hon.
Member has mentioned. The concilia-
tion machinery is sufficiently alive and
effective and the workers there are
(interruption.)

What is the use of this interrup-

" tion? If the hon. Member wants to

say anything let him stand up and
finish his interruption or speech. This
will not help, this will not disturb me,
thig will not change the position. The
pusition remaing as it is. Therefore,
I would request the hon, Memberg to
tehave with a little more sense of res-
ponsibility as MPs. Of course, a
little interruption here and there
would be permitted, but not every
second.
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Shri K. K. Basu (Diamond Har-
bour): It is not for you to decide. It.
is for the Chair.

Shri Velayudhan (Quilon cum,
Mavelikkara—Reserved—Sch, Castes)™
~he Minister also interrupted whep
the Member spoke.

Shri Nambiar: The request on our
side was that the conciliation machi-
nery had not sufficient power, and the-
hon. Member cited an instance where-
in the employer walked away. Your
conciliation machinery is hopeless. We-
want some more powers for it, some
more direction to be given. That is the
peint. He is not meeting that point.
He goes on saying something e!se.

Shri Abid Ali: I have met this point
at the time of the discussion on thte-
Industrial Disputes (Amendment) Bill
which was very recently discussed.
Tere. This has been discussed suffi-
ciently in detail. What is the use ol
again repeating the argument? The:
hon., Member knows that it would not
he possible for me or for anybody to-
satisty a person who wants to remain-
urreasonable.  After all, you can
salisfy ressonably-minded  persons.
Therefore, about their contention ot
‘no power, even from a court a person-
can walk away.

Certainly our industrial relations-
machinery is effective, amd as I wa§
submitting the workers there are per-

fectly satisfied with the way this.
machinery is discharging its obliga~
tions.

About retirement, I do not know"

where the hon. Member has difficulty.
The Employees' Provident Fund’
Scheme was introduced in 1952, The
scheme that is under.discussion was
introduced in 1948. Those who are-
retiring in less than three gyears, or 1
less than five years or ten years are"
al' .overed accordiug to the notifica-
tion. Only the last item of 15 years
remains. They also will be covered
within a short time, as soon as the:
stheme becomes 15 years old.

1 submit there is a difference bet-
ween the general scheme and the Coal
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AMines Provident Fund Scheme. Un.ler
the general scheme a worker who has
put in one year’s service is entitlea
10 join, whereas the Coal Mines Provi-
dent Fund Scheme can be joined by a
worker who has put in a service of
254 days, in the case of those working
underground, and 66 days in the case
of otherss And they are at
liberty to change their employer,
whereas the other scheme says
the person must have been in the
«employ of the same employer to get
these benefits for pre-act period. In
tue Coal Mines Provident Funa
Scheme nothing of that kind is men-
tioned. He may be with a different
-employer, still he remaing qualified to
remain a member of the scheme. That
is the difference, and it is a big
Jifference. There it is one year and
‘here it is 54 days. There it is the
‘same employer’, but here, it is general
and the worker can go to any coal-field
:and still he can continue to be’a mem-
ber of thie Coal Mines Provident Fund
‘Scheme. The hon. Member should
appreciate this big difference in favour
-¢f the workers,

Shri T. B. Vittal] Rao: I said that
myself, -

Shri Abld Ali: Another point I

‘weould submit is that there a1e trustees
for administering this scheme, and
whetever we do is on the basis of
their advice. The change that we
have promulgated was acceptel by
them unanimously, and their adv:ce
-was accepted in toto. This point which
the hon. Member has mentioned jist
now was never brought before the
‘beard of tr s for di at any
‘time. Even if I wish to make the
chsnge suggested by the hon. Member,
I cannot do it; I shall have to consuit
them. The pros and cons have got to
be considergd as to the extent to
which it will be beneficial to the work-
.ere. Not-only in the case of this
-change, but in the case of any change.
foy the matter of that, the trustees
‘have to be consulted. But in this case,
they have not been consulted on the
point that the hon. Member has sug-
gested. If they take up this item and
tLey think it is necessary in the
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interests of the workers, they can pass
a resolution to that effect; nobody ~an
come in their way. ’

There was one point which the hon.
Member mentionei about some assis-
tant manager. That ig true.

Shri T, B. Vittal Rao: Not assistart
manager, but agent.

Shri Abid All: He is a person next
below the manager. That is what the
hon. Member himself hag stated.

Shri T. B. Vittal Rao: He is next
below the general manager,

Shri Abid Al: Let him be next
below the general manager or the
super-general-manager. But the fact
remains that in this scheme, genera.
mar-agers are also members.

Shri T. B. Vittal Rao: Why?

shri Abid Al: Because they are
employees. So far-as the Act is con-
ceined, it recognises this category also
ag employees, and, therefore, they are
entitled to join the fund; they are
entitlel to become members of the
fund, and, therefore, a representatinn
has been given to them, and I submit,
very rightly too.

Shri T. B. Vittal Rao: May I ms¥x=
one submission?.........

Shri Abid Ali: It is nearing 6-30
p.M. We should conclude now....

Mr. Chairman: The Minister is not
giving way. -

Shri T. B, Vittal Rao: That meuns
that again I shall have to write to
you for another discussion. The Minis-
ter is misguiding the House.

Shri Abid Ali: The question would
have arisen if this resolution had
been passed there by a majority or the
suggestion which the hon. Member has
rmade had been defeated by a majoriy.
T am submitting that the proposais
which we have accepted have been
passed unanimously. Therefore, the
question .of somebody being a general
manager or a super-general-manager
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doeg not arise. The labour representa-
tives also were there, and they were
a party to the resolution passei una-
nimously.

In regard to unorganised workers
also, representation hag been provided
for in the Act. They alsp should have
representation on the board of
trustees,

Dr. Rama Rao: Who represents the
unorganised labour?

Shri Abid Ali: It will be appreciated
that there is nothing done which 1is
not permitted by the Act. We have
done all that has been unanimously
suggested by the trustees; that has
been -accepted by us. And the polnt
which has been submitted by the hon.
Member did not even form part of the
question. When he asked me the sup-
plementary, I gave a reply which I
thought was proper. It may not have
satisfied the hon. Member. But I can-
not help it.

Shri T. B. Vitta] Rao: It did not
satisfy the Speaker also, who has
wdmitted this discussion.

Shri Abid Ali: That is what the
hon, Member says. The Speaker 1s
not here. Otherwise, I am sure he
would not have concurred with the
remark which the-hon. Member has
made.

Shri Velayudhan: Is it not an asper-
sion on the Chair?

Shri Abid Ali: It is the Speaker wnc
hag admitted the resolution and not
the chairman.

Shri Velayudhan: Is it not an asper-
sion that if the Speaker were here, he
would have concurred, and because
You are here, you are not doing so?

Mr. Chairman: Both .these state-
ments are personal statements.

Shri Abid Ali: With these words,
submit that there is no case for any
grievance. Certainly the workers
concerned have no grievance, and they
are very much satisfied and quite
happy with the way we are working,
and the hon. Member also, in his heart
of hearts, is convinced about it.
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Shri T. B. Vittal Rao: I would draw
the attention of the Minister to the
provision in the Coal Mines Provident
Fund Scheme......

Chaudhburi Mubammed Shaffee
(Jammu and Kashmir): It ig already
6-30 P.ML

Shri T. B. Vittal Rao: ....relating
to the representation in the board of
trustees for the employers and
employees.

Mr. Chairman: What is the fact of
the matter?

Shri T. B. Vittal Rao: He said tha®
there must be representation given to
general managers. I do not mind 1l
he gives representation to genera
managers from the employers’ gquota.

Shri Abid Ali: Here they are empio-
yees.

Shri T. B. Vittal RBao: Here in sec
tion 3(d) (ii) it is said:

“one shall represent the
employees outside the organisa-
tions”.

So the agent is being put there say,
the agent of the Bengal Coal Com-
pany. Does he represent unorganised
labour? This is the way he is trying
to mislead the House. He is ignorant
of the Act. He must read it again,

Shri Abid Ali;: I may submit that
the hon. Member himself is confusea
with regard to the requirements oi
the Act and of the Fund. As I have
submitted, so far as the local coal
miners are concerned, they are wverr
much .away from the hon. Member. Sc
what is the use of bringing in things
about the A B C of which he does not
know? (Interruption).

Shri Nambiar: My‘ question was not
answered.

Mr. Chairman; These are side issues
not directly related to the subject.
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Shri Nambiar: No, Sir.

Mr. Chairman: Anyhow, if he does
not reply, I have no control over
him.

Shrimati Renu Chakravartty (Basir-
hat): He cannot reply; that is the
trouble.
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Mr. Chairman: It is his judgment to
reply or not to reply to any particular
question. How can I force him to
reply?

The House now stands adjourned
till 11 a.m. tomorrow.

6-32 P.M.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, the
31st August 1956.
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